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A.P.POLLUTION CONTROL APPCB
REGIONAL OFFICE: KAKINADA

ACTION TAKEN REPORT IN THE MATTER OF - HON'BLE NGT, CHENNAI
ORDER DT. 19.03.2023 IN O.A. NO. 33 OF 2023 (SZ) IN THE MATTERS OF
AGAINST M/S.ANDHRA PAPER LIMITED, SRIRAM NAGAR,
RAJAMAHENDRAVARAM, EAST GODAVARI DISTRICT ALLEGING AIR &
WATER POLLUTION RESULTING HEALTH HAZARDOUS TO THE
COMPLAINANT SRI NUKATATI RAJASEKHAR & SRI MARRI PUSHPARAJ,
KOTILINGALAPETA, RAJAMAHEDRAVARAM, EAST GODAVARI DISTRICT:

. Preamble

The Hon’ble National Green Tribunal (NGT), Principle Bench, New Delhi
registered a case on the letter petition received from Sri Nukatati Rajasekhar & Sri
Marri Pushparaj, Kotilingalapeta, Rajamahedravaram, East Godavari District in
Original Application No.33 of 2023 (SZ). Annexure - |

The applicant prayed in it’s Interim Prayer in O.A.No.33, dated 19.03.2023 to
Direct the Union Ministry of Environment, Forest & CC, Central Pollution Control
Board (CPCB) and Andhra Pradesh Pollution Control APPCB to close down the
Respondent Unit for continuous violations and non-compliance of conditions of
Environment Clearance, Consent for Operation and Directions issued by Andhra
Pradesh Pollution Control APPCB vide its order 10.7.2015, 27.7.2015, 30.1.2017
and 19.9.2017 etc.

The Hon’ble Tribunal considered the prayer of O.A.N0.33 of 2023 and directed as

follows:

2. The learned counsel appearing for the applicant requested that since the
industry is highly polluting, the Central Pollution Control CPCB (CPCB) can
inspect and file a report in this regard. Therefore, we direct the CPCB to inspect
the premises and file a detailed report in relevance to the allegations made by the

applicant.

Accordingly, the Central Pollution Control CPCB (CPCB) inspected
M/s.Andhra Paper Limited and filed a report.

Subsequently, the Hon’ble Tribunal in its Original Application No.33 of 2023(SZ),
Dt.01.12.2023 directed the report of the Andhra Pradesh Pollution Control APPCB
is yet to be filed.

List for further consideration on 09.03.2026.

The Order copy enclosed as Annexure — Il.
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Background:

M/s Andhra Paper Mills Limited is an integrated wood-based Pulp and paper
manufacturing industry commissioned in the year 1964 in the name of M/s Andhra
Pradesh Paper Mills Limited at Rajamahendravaram, East Godavari District,
Andhra Pradesh. In 2011, the company was acquired by the United States based
International Paper Machine and in 2013 it was renamed as M/s International
Paper APPM Ltd. In 2019, it was acquired by M/s West Coast Paper Mills Ltd and
renamed as M/s Andhra Paper Mills Limited in January 2020.

The industry has obtained EC for modernization cum expansion of pulp and paper
mill and CPP in the year 31.01.2005 to increase the Pulp & Paper mill production
from 280 TPD to 500 TPD and 285 TPD to 330 TPD respectively and CPP from
31 MW to 34 MW. Annexure — .

Subsequently, the unit obtained Environmental Clearance on 26.02.2010 from
SEIAA for enhancement of Paper from 330 TPD to 593 TPD by installing
additional paper machine of 87000 TPA and Coal Based Power plant from 34 MW
to 46 MW. The unit further obtained Environment Clearance for enhancement of
pulp production under category — A from MoEF&CC on 06.03.2014 from 550 TPD
to 650 TPD. Subsequently the same Environment Clearance amended on
12.12.2014 for annualized pulp quantity from 1,75,000 TPA to 2,27,500 TPA (500
TPD to 650 TPD) assuming 350 days of operation. Annexure —IV & Annexure -
V.

M/s.Andhra Paper Limited (Formerly International Paper APPM Limited), Unit:
Rajahmundry, Sriramnagar, Rajamahendravaram, East Godavari District is
having total area of 198.09 Acres (Including Plant & Colony) in which Built-up
area 33.40 Acres (Including Plant & Colony), Greenbelt area is 65.0 Acres and
the surroundings of the unit as follows: East: Rajahmundry to Seethanagaram
Road, West: River Godavari North: Petrol bunk and Road followed by Residential
/ commercial establishments and South: Road followed by Residential/commercial

establishments.

The industry has valid CFO & HWA issued dt 30.07.2023 for period up to
30.06.2028 with the following capacities. Annexure -VI

Sl Name of the Products As per Existing
No and By-products CTO order dated
03.07.2023
1 Paper 2,07,550 TPA
2 Pulp 2,00,000 TPA
3 Captive Power 46 MW
4 Paper sheets (A4 267 TPD
Sheeter)
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The industry has obtained CFE order 361/APPCB/CFE-KKD/HO/2012 for
PCC production dated 10.03.2022 and CFO : APPCB/VSP/RJY/361/HO/CTO/
2010 Dt. 29/08/2023.

Water consumption and effluent generation:

River Godavari is the source of water for process and domestic consumption.
Flow meter is provided at the raw water intake. The industry permitted water
consumption is 43,612 KLD and the permitted waste water generation is 34,414
KLD. Against the permitted water consumption, the average water consumption
since April 2023 is 34,865 KLD and the average waste water generation since
April 2023 is 29341 KLD.

The industry has installed Effluent Treatment Plant (ETP) of capacity 45,000 KLD
consisting of primary clarifiers, aeration tanks, secondary clarifiers and tertiary
clarifiers for treatment of effluent through activated sludge process. The capacity of
the ETP is adequate for treating 29341 KLD of effluent generated from integrated
pulp and paper manufacturing process. The effluent generated in the industry is
segregated and treated in two streams (Stream 1 & 2) and the sludge generated

from ETP is treated in the dedicated sludge handling stream (Stream -3)

The excess treated effluent after reuse is discharged to lagoons at Turuplanka
island through pipeline by pumping as per the disposal method permitted in the
Consent to Operate. Turuplanka island is a sand shola island in the middle of River
Godavari located 5 kms upstream of the industry and intake of raw water to the

industry.

The industry is maintaining online real time monitoring system for monitoring of
Flow, pH, TSS, BOD and COD along with web camera facilities as per the directions
of CPCB. The industry connected Online effluent quality monitoring system to
APPCB & CPCB websites.

The APPCB has been collecting the treated effluent being disposed into Sand
Shoals of Thurpulanka by M/s. Andhra Paper Limited on monthly basis. The
APPCB has been issuing notices to the industry, whenever, the treated effluent is
not meeting the APPCB's discharge standards for rectifying the same. A
tabulation of samples collected from M/s. Andhra Paper Limited from January,
2023 to December, 2025 is as follows:

S. | Dateof |- PARAMETERS
Sample Point of Sample

No. Collection PH | 1ss | TDs Icop | BO | 0& | AOX
Collection D G

1. 131.01.2023] Outlet of ETP| 7.86 23 1460 | 124 | 26 | <1.0
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2. |14.02.2023) Outlet of ETP| 7.86 35 | 1520 | 148 | 34 | <1.0 =
3. 102.03.2023| Outlet of ETP| 7.63 20 1272 | 96 20 | <1.0 --
4. 20.04.2023 Outletof ETP| 2% | 22 | 784 | 76 | 16 | <10 | -
5. 102.05.2023| Outlet of ETP| 7.40 23 1520 | 112 | 22 | <1.0 --
6. [17.06.2023| Outlet of ETP| 7.85 17 1628 | 132 | 26 | <1.0 | 0.46
7. 112.07.2023| Outlet of ETP| 7.61 12 1784 | 128 | 25 | <1.0 ---
8. |25.08.2023| Outlet of ETP| 7.43 27 1360 | 128 | 26 | <1.0 ---
9. |07.09.2023| Outlet of ETP| 7.42 13 1492 | 104 | 21 | <1.0 ---
10.|18.10.2023| Outlet of ETP| 7.68 21 1404 | 88 | 20 | <1.0 | 0.39
11./08.11.2023| Outlet of ETP| 7.63 19 1320 | 84 | 20 | <1.0 | 0.971
12. 19.12.2023| Outlet of ETP| 7.65 18 1852 | 96 | 21 | <1.0 --
13.|12.01.2024| Outlet of ETP| 7.90 37 984 | 168 | 42 | <1.0 -
14.110.02.2024| Outlet of ETP| 7.88 23 1852 | 148 | 34 | <1.0 --
15. | .03.2024| Outlet of ETP| Water samples not collected due to Plant shutdown
16.| .04.2024 Outlet of ETP| Water samples not collected due to Plant shutdown
17.109.05.2024| Outlet of ETP| 6.79 14 1252 | 128 | 26 | <1.0 --
18.|28.06.2024| Outlet of ETP| 7.18 22 1512 | 136 | 38 | <1.0 ---
19.|22.07.2024| Outlet of ETP| 8.09 40 1432 | 120 | 28 | <1.0 --
20.|08.08.2024| Outlet of ETP| 7.03 35 | 1212 | 112 | 26 | <1.0 | 0.422
21.]18.09.2024| Outlet of ETP| 8.09 32 1072 | 88 | 20 | <1.0 -
22.123.10.2024| Outlet of ETP| 7.05 58 1180 | 104 | 42 2.2 --
23.129.11.2024| Outlet of ETP| 7.01 40 1100 | 80 | 26 | <1.0 --
24.127.12.2024) Outlet of ETP| 7.13 17 1632 | 128 | 36 4 -
25.121.01.2025/ Outlet of ETP| 7.36 27 628 28 | 12 6 --
26.(20.02.2025/ Outlet of ETP| 7.14 29 1184 | 44 | 12 8 --
27.121.03.2025/ Outlet of ETP| 8.19 24 1604 | 116 | 30 8 -
28.|07.04.2025 Outlet of ETP| 7.34 20 1368 | 72 | 18 8 --
29.|14.05.2025/ Outlet of ETP| 7.68 23 1420 | 112 | 36 8 -
30.(12.06.2025| Outlet of ETP| 7.40 18 1174 | 108 | 28 -- --
31. 102.07.2025| Outlet of ETP| Water samples not collected due to Plant shutdown
32. [19.08.2025/ Outlet of ETP| 7.55 12 1216 | 172 | 60 1.2 --
33. [13.09.2025] Outlet of ETP| 7.51 24 1392 | 36 | 12 -- --
34. 110.10.2025| Outlet of ETP| 7.72 21 1104 | 60 | 24 | <1.0 --
35. |14.11.2025| Outlet of ETP| 7.64 11 816 64 | 24 | <1.0 --
36. |30.12.2025| Outlet of ETP| 7.31 42 1312 | 140 | 93 -- --
CONSENT DISCHARGE 6.5to 1
STANDARDS 8.5 100 - 250 30 10 | Kg/Ton
of paper
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Air Pollution Sources and Control Equipment status:

The industry is having two Rotary Lime Kilns (RKL) of capacity 100 TPD (RKL-1)
and 160 TPD (RKL-2) to regenerate lime from lime mud to produce White liquor for
use in digester. Furnace oil is used as fuel. The Electro Static Precipitators are
provided at RLK-1 and RLK-2 for control of particulate matter emission followed by

individual stacks of height 60 m, respectively.

The industry has a recovery boiler of 1300 TPD, provided with Elector Static
Precipitators for control of particulate matter emission followed by stack of height 90
m. The coal fired boiler of 105 TPH is provided with Elector Static Precipitators
followed by stack of height 65 m.

The industry has installed online Continuous Emission Monitoring System to all the
stacks and are connected to APPCB & CPCB website.

Fugitive emission sources and control measures:

i. Dust extraction systems such as closed conveyers and water sprinklers are
provided at coal storage yard. Part of coal was stored in the sheds and coal

stored in the open yard were covered with tarpaulins.

ii. Wood chipping yard is provided with closed conveyers, suction ducts and
cyclones for collection of dust. Dust extraction Scrubber installed for the

chippers to control fugitive wood dust.
Greenbelt:

As per the consent conditions, the industry has to develop 33% of the total
land area as greenbelt to mitigate effects of fugitive emissions. As per the
records furnished by the industry during inspection, total plant area is
198.09 acres and out of this, 65 acres is developed as green belt. 32.8% of

the area is developed as greenbelt as against 33% of the required area.
Solid Waste Disposal:

The hazardous and non-hazardous waste generated in the industry are
segregated and stored in the designated locations with proper labelling and
platforms. Since April 2023 22,972.7 Tons of hazardous waste was generated
and 18,852.9 Tons of waste such as ETP sludge, used lubricated oil, container
liners, chemical containing residues, oil sludge and waste lime cake were
disposed through authorized dealers. 4,119.8 Tons of waste such as ETP sludge,
used lubricated oil, spent ion exchange resign, contaminated cotton/cleaning
material were disposed in the boilers along with the fuel complying the consent

conditions.
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Odour Sources and Control Measures

Non condensable gases (NCG) are main source of fugitive emissions from pulp

manufacturing and black liquor evaporation process leading to odour.

The industry has implemented following system to control non condensable gases

emission and odour:
1. Low Volume High Concentrated (LVHC) NCG Incineration System.
2. High Concentrated Low Volume (HVLC) NCG Incineration System.
3. Foul Condensate treatment system

The gases collected from the LVHC Treatment System are routed through
existing Rotary Lime Kilns for incineration. The gases collected from the HCLV
Treatment System are routed through existing Recovery Boiler for incineration.
The foul condensate generated from LVHC, HCLV and seal pit foul stream are
treated with hydrogen peroxide and further treated in the ETP along with the
process effluent. Hard Piping System is provided for collection and treatment of
foul streams with hydrogen peroxide.

The compliance status of the unit for the non complied conditions of

Environmental Clearance order dt.06.03.2014, (as on 29.11.2021 as per the
compliance status submitted to the MoEF&CC by the industry):

Conditions of MoEF Violation/compliance by Unit

General Condition (iv) of EC
Industrial waste water shall be

The APPCB has been collecting the treated
effluent being disposed into Sand Shoals of

properly collected, treated so as
to conform to the standards
prescribed under GSR 422 (E)
dated 19" May, 1993 and 31st
December, 1993 or amended
from time to time. The treated
wastewater shall be utilized for
plantation purpose.

Thurupulanka by M/s. Andhra Paper Limited
on monthly basis. As per the analysis reports
of the samples collected from January, 2023
to December, 2025, the APPCB has been
issuing notices to the industry, whenever, the
treated effluent is not meeting the APPCB's
discharge standards for rectifying the same.

Specific Conditions:

i. The project authority shall
install  multi  cyclones, wet
scrubbers with boilers to achieve
the particulate emission below 50
mg/Nm3. The emissions from
chemical recovery section shall
be controlled through primary and
secondary venture scrubbers.

The unit has provided ESP as Air Pollution
Control Equipment to the 105 TPH coal fired
boiler, 1300 TPD Recovery Boiler, 100 TPD
& 160 TPD Rotary Lime Kiin — | & I
respectively.

Recovery Boiler | ESP -3 | Total:

-4 no’s 3+3+5 =11
fields

Coal Fired ESP -1 Total: 3

Boiler - 6 No fields

Rotary lime kilns | ESP -1 Total: 2
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-1 No fields
Rotary lime kilns | ESP -1 Total: 3
-2 No fields

It is also further submitted that the industry
has installed online Continuous Emission
Monitoring System to all the stacks and are
connected to APPCB & CPCB website

iv. In case of treatment process
disturbances/failure of pollution
control equipment adopted by the
unit, the respective unit shall be
shut down and shall not be
restarted until the  control
measures are rectified to achieve
the desired efficiency.

Industry informed that, there are sufficient
back up processes in the event of any
disturbances failure of the pollution control
equipment. Emergency storage buffer tank
for effluents provided.

xi. The company shall develop
green belt in 33% of the total land
as per the CPCB guidelines to
mitigate the effect of fugitive
emissions.

The unit has developed 65.0 Acers of
greenbelt including Plant & Colony which is
32.8% of total area.

xv. All the commitments made to
the public during the Public
Hearing Consultation held on
21.9.2011 shall be satisfactorily
implemented and a separate

budget for implementing the
same shall be allocated and
information submitted to the
Ministry’s Regional Office at
Banglore.

Industry reported the following:

Implementation of Commitments made
during public hearing dated 21.09.2011:

1) Drinking water supply to surrounding
Communities of Kotilingalapeta,
Mallayapeta, Ananda Nagar etc.

Safe Drinking Water supply through closed
pipe line with various user tap points in
kotilingalapet has provided. There are twenty
(20) wuser tap points were arranged in
kotilingalapet at various locations for
residential use. Which includes Kailash
Bhoomi, Shivalayam & Vedhapatsala also.
Apart from Kotilingalapeta, Andhra Paper
has been supplying Safe Drinking Water to
surrounding  villages of Mallaiahpeta,
Katheru, Anand Nagar by closed pipe line.

2) Katheru Village:

Permeant Drinking water supply with 300 M3
capacity storage tank along with close pipe
line from factory.

3) Kadiyvam Village:

Construction of water sump & pipeline for
safe drinking water supply.
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4) Qualified local people be given priority in
employment opportunities:

95% of employees working in Andhra Paper
Ltd., belong to local area only. This clearly
indicate Andhra Paper vision & responsible
care. It was certified by Dy. Commissioner
Of Labour letter dated 11.01.2022.

On 01.12.2011, Andhra paper has given
employment to 19 people from
Kotilingalapeta as committed in Public
hearing. Another 14 persons already rolls.

APPCB has issued Closure Order on 10.07.2015 and subsequent directions

issued on 27.07.2015, the compliance status of the directions as follows:

Annexure =VIl & Annexure - Vil

Directions

Compliance

The industry shall undertake
study of alternative discharge
option perfectly into sea directly
and feasibility by 31.12.2015. The
industry shall furnish lease
agreement for renewal of
Turpulanka and sad shoals in the
river Godavari till the alternative
discharge is taken up.

The industry has not renewed the lease
permission of sand shoals from the
Government of Andhra Pradesh. The same
is under process.

Status is given below:

Commissioner of Industries, Government of
A P recommended the lease proposal
to Principal Secretary of Industries and
commerce, Government of A.P vide Lr. No
:29/1/2014/14744, dated 29/11/2014 subject
to 10 % of present market value as lease
amount with provision for enhancement of
lease amount in a block period of 5 years.

Based on above study report Not
submitted comprehensive action
plan shall be submit within four
months of completion of study.

A meeting was conducted under the
Chairmanship of the District Collector, Eat
Godavari on 02.07.2022 and the District
Collector directed the industry to identify a
professional agency for feasibility study to
explore the alternative option for discharge
of treated industry effluent directly into Sea.

The above study report shall
incorporate following issues:

e Explore feasibility of drains
closer to the mill which area
already discharging in to the
sea.

e Join the scheme if APIIC/
other government body lays
out dedicated effluents
conveyance to sea.

e Work with other industries /
Municipal corporation for a

Submitted the recommendations of the
feasibility study carried out in consultation
with M/s.CIl Triveni water Institute, New
Delhi. However, action plan for alternate
disposal mode of treated waste water along
with treated sullage of Rajamhandaravaram
not yet finalized.

Page 8 of 178




pipeline up to dedicated drain /
discharge post drinking water
intake point of RMC.

e Work with NEERI in upgrading
the Turpulanka sand shoals
lagoons for further polishing

M/s. Andhra Paper Limited engaged NEERI
for Performance evaluation of ETP including
disposal system study. As per the NEERI
2016 report, Way back in 1969 APPM took a
unique initiative for installing Land Treatment
System for its wastewater treatment i.e.,
Effluent Treatment Plant (ETP). Further
modifications regarding ETP was initiated in
1985 construction of primary treatment,
followed by construction of secondary
treatment in 1991 and construction of
reclamation plant in 1994, reuse of paper
machines back water, construction of rotary
lime kiln-1 for lime sludge reburning in 1997,
construction of diffused aerators in place of
surface aerators for better oxygen absorption
in 2006, and construction of rotary lime kiln-2
for lime sludge reburning in 2006.

Regarding odour problems the
foul condensate collection and
treatment shall be commissioned
by August 2015.

Non condensable gases (NCG) are main
source of fugitive emissions from pulp
manufacturing and black liquor evaporation
process leading to odour.

The industry has implemented following
system to control non condensable gases
emission and odour:

1. Low Volume High Concentrated
(LVHC) NCG Incineration System.

2. High Concentrated Low Volume
(HVLC) NCG Incineration System.

3. Foul Condensate treatment system

The gases collected from the LVHC
Treatment System are routed through
existing Rotary Lime Kilns for incineration.
The gases collected from the HCLV
Treatment System are routed through
existing Recovery Boiler for incineration. The
foul condensate generated from LVHC,
HCLV and seal pit foul stream are treated
with hydrogen peroxide and further treated in
the ETP along with the process effluent.
Hard Piping System is provided for collection
and treatment of foul streams with hydrogen
peroxide.
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Compliance status of directions stipulated in Task Force, Vijayawada
vide order dt. 15.03.2024. The details of the directions issued and the
compliance is as follows:

Directions order dt.15.03.2024

Compliance

. The lease agreement of discharge of
treated effluent to lagoons at
Turuplanka island was expired in 1999
and yet to be renewed. The industry
shall immediately renew the Ilease
agreement for discharge of treated
effluent to lagoons at Turupulanka
sand shallows of River Godavari

Not complied.

The industry representative informed
that the lease agreement process with
A.P. Land Administration is ongoing,
and they are following up the matter.
Also, the unit representative informed
that lease was principally approved for
33 years (2009-2042) and annual
lease rentals are being paid to the
Tahsildar, Rajahmundry Urban
regularly by them. Copy enclosed as
Annexure — XI.

. The industry shall immediately stop
discharging the treated or untreated
wastewater into the Turpulanka sand
shallows of River Godavari for a period
of one month until 25th March, 2024.

The industry was under maintenance
from 19th Feb to 26%™ March, 2024,
during which preventive maintenance
of all equipment, including ESPs, NCG
systems, and ETP units, was carried
out. Major ETP components like
clarifiers, aeration tanks, sludge press,
and drier were overhauled to enhance
performance. Minimal wash water
generated during this period was stored
in the buffer lagoon, and flow meter
readings confirm no discharge to
Turupulanka sand shallows up to 25%
March, 2024.

. The industry shall expedite installation
of Jet aerators in aeration tank by
replacing diffuser membrane system by
30.04.2024

The industry has installed Jet Aerators
of 8 Nos in Aeration Tank - 2 by
replacing existing diffusers membrane
and were commissioned on 04.05.2024

. The industry shall upgrade & maintain
the cooling tower of the ETP to ensure
temperature of the wastewater to less
than 35°C at inlet of ETP

The unit reconstructed the ETP cooling
tower and commissioned it in August
2023, with major upgrades including
civil structure renovation, increased
heat exchange area, installation of 8
new wings with upgraded gearbox and
100 HP motor. Additional
improvements include replacement of
drip eliminators, inlet nozzles, safety
handrails, and modification of the
effluent distribution system.

. The industry shall implement latest
techniques to improve water
conservation and to reduce freshwater
consumption to best possible extent.
The progress shall be reported

As per the data submitted by the
industry, Specific water consumption
per ton of product reduced from 68 M3
in FY 2014-15 to 53.40 M3 in FY 2023-
24. Presently, it is 47.88 M3 for the
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periodically.

Financial Year 2024-25.

. The industry shall complete installation
of VFD for aeration tank inlet pumps to
maintain consistent flow by
30.07.2024.

The industry has completed the
installation of VFD for aeration tank
inlet pumps to maintain consistent flow
and was commissioned on 03.07.2024.

. The industry shall expedite plan of
action for alternate disposal mode of
treated wastewater along with treated
sullage of Rajamahendravaram. The
progress shall be reported every month
to District Administration and to the
Board.

Andhra Paper engaged M/s. CII-
Triveni Water Institute & prepared the
“Feasibility study for Exploring the
alternative  options  for  effluent
discharge” on 20.01.2017. The report
suggested two nos. of disposal options
ie. (i) Laying of treated effluent
pipeline upto Ava drain at Kadiyam
along with Rajahmundry Municipal
Sewage from there by using natural
drains to join Bay of Bengal at Coringa
(i) Laying of treated effluent pipeline
upto Ava drain at Kadiyam along with
Rajahmundry Municipal Sewage from
there by using natural drains to join
Bay of Bengal at Yanam as Coringa
Eco Sensitive Zone. The industry shall
expedite the plan for alternative
disposal (or) shall implement ZLD
system for effluent disposal.

. The industry shall expeditiously
complete replacement of analyzers in
the 2" AAQM station for PM10,
PM2.5, SO2, NOX and VOC analyzer
by 30.04.2024.

The industry has replaced the
analyzers 2" AAQM station for PMyo,
PMa2s, SO2, NOx and VOC analyzer.

. The industry shall regularly operate the
water sprinklers at coal yard and lime
kiln area for suppression / containment
of fugitive emissions. The industry shall
provide flow meter with totalizer to
quantify the water consumed for
operation of the sprinklers and the
records shall be kept accessible to
inspecting officials.

Complied

The unit has installed permanent water
sprinklers at various locations to control
fugitive dust emissions. Additionally,
three flow meters have been procured,
installed, and commissioned and the

details of locations of the water
sprinklers are as follows:
Area No of Total
sprinklers

Lime Kiln Road 20

Coal vyard to 14

Chip dust 51

feeding area at

Boiler roads

Coal yard to 17

Boiler Stack

roads

Coal yard shed 39

Page 11 of 178




-1

Coal yard shed 12 86
-3

Coal yard shed 11
-4

Coal yard shed 8
-5

Coal yard shed 16
-6

Movable 8
sprinklers in

coal yard

The industry shall immediately
augment air pollution control devices at
coal fired boiler by 31.03.2024 and
Recovery boiler by 30.04.2024 to
control pollutants emissions and
ensure compliance to the prescribed
emissions standards.

Recovery Boiler:

Source emissions from the stacks are
controlled by Electrostatic Precipitators
(ESP). There are 3 ESPs with total of
11 no’s (3+3+5) of electric fields.
During Feb’24 to April'24 mill shut —
ESP No.3 fields 1 to 4 renovated and
the details are as follows:

e The field internals for 1 to 4 were
replaced.

e Common ash collection
conveyers and related ducting
were renovated.

e Inlet & Outlet ducting for ESP.3
renovated.

e Inlet & Outlet Cone of ESP.3
modified to balancing flue gas
distribution among all ESPs.

e Rapping mechanism also
undertaken for maintenance and

repairs to improve dust
collection.
e Addressed thoroughly for Air

ingress issue in ESP ducting /
cones etc... to avoid negative
pressure, aging, leakages and
corrosion of ESP internal
components to increase the
efficiency dust collection.

Coal fired boiler:

Source emissions from the stacks are
controlled by Electrostatic
Precipitators (ESP). There is 1 ESP
with a total of 3 electric fields. During
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shut from Feb’24 to Apr’ 24, 90 No’s of
ESP collecting electrode plates for 2 &
3 fields replaced with new one and Air
ingress issues in ducting were
addressed.

11.  The industry shall operate the dust
extraction system effectively in chipper
house for suppression/containment of

fugitive dust emissions.

The unit is regularly operating Dust
extraction system with wet scrubbing
technology for wood Chippers.

12. The industry shall expedite
installation of additional 2 No. AAQM
Stations by 30.05.2024 at
representative locations in consultation

with RO, Kakinada.

The CAAQM stations are
commissioned on 10.06.2024 and data
is being transmitted to APPCB.

13. The industry shall complete
reliability studies on the NCG collection

and treatment system by 31.03.2024.

Reliability studies on the NCG
collection and treatment system carried
out by M/s. Cholamandalam MS Risk
Services Limited. The report was
submitted to APPCB Regional Office
vide letter No: APL/ENV/2025/02-711,
dated 11.02.2025.

Recommendations on LVHC:

To improve the efficiency of NCG
collection and treatment, the
replacement of following equipment’s
considering the age of installation as
follows:

> New Steam Jet Ejector (to collects
NCG and sends it to the Kilns)

> Mist Eliminator/Droplet Separator
> Rupture Disc (for safety)

> Flame Arrestor (to enhance safety
and reduce hazards)

> Water Seal Collection Tank (to
improve  collection  efficiency by
capturing condensable gases before
sending them to the Jet Ejector)

Purchase Order issued to M/s. Valmet
and completed during plant annual shut
during last year July’ 2025.

HVLC
system:

collection and treatment

It is recommended to capture fugitive
NCG emissions from the following
areas through closed piping and direct
them to the incineration system to

Page 13 of 178




reduce environmental impact:
> Chip bin relief/chip tube

> Pulp cooking blow tank

> 02 feed standpipe

> Strong black liquor tanks vents (2
points)

> Secondary condensate tank vent
> Evaporator wash tank vent

>HVLC Scrubber Tower: The internal
packages in the scrubber spray tower
need to be replaced.

Purchase Order issued to
M/s.Elofhanson for implementation.

Target to complete in the month of July,
2026.

The industry shall complete
installation of H2S online stack
analyzers to rotary kiin — 1 & 2 and
connectivity with website of APPCB &
CPCB by 30.04.2024 for continuous
display of the monitoring values in the
online portal.

The industry has provided H>S online
stack analyzers to rotary kiln -2 and
connected to CPCB & APPCB from
24.07.2024.

With regard to the Lime Kiln No:1, the
unit has replaced the old kiln with new
kiln of 100 TPD for which provided
H2>S analyzer and is to connected to
APPCB website.

The industry shall undertake
periodical study by a reputed
organization to identify the dispersion
pattern of odour substances in the core
zone and possible impacts in the
surroundings of the industry; to furnish
short & long term plans to implement
requite containment measures to
mitigate any odour nuisance in the
surroundings. The study findings and
implementation plan of action to
alleviate odour nuisance in the
surroundings shall be furnished to the
Board within 3 months.

Dispersion pattern of odours
substances in the core zone and
possible impacts in the surroundings of
the industry was carried out by M/s.
Cholamandalam MS Risk Services
Limited.

The report was submitted to APPCB on
11.02.2025 and as per the report the
following result was presented:

“The assessment of non-condensable
gas emissions from the project site
indicates that the maximum ground-
level concentrations for both hydrogen
sulfide (H2S) and methyl mercaptan

(CH4S) occur at the northwestern
corner of the site, near the wood
chipper yard. The predicted

concentrations are 0.155 ug/m? for H2S
and 0.055 pg/m® for CH4S, with both
impacts localized within the project
boundary.
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16. The industry  to implement
measures to control  Hydrogen
Sulphide emissions at Rotary Lime
Kilns -1 & 2 to achieve compliance of
H2S concentration less than 10
mg/Nm3 within a month and other
prescribed standards from the stack

emissions of the rotary kilns.

The rotary lime kiln temperature are
being maintained for 100% calcination
of CaCos to CaO, which is the output
product to use in further manufacturing
processes.

In addition to above, the unit recently
installed H202 dosing to stack flue
gases before ESP as suggested by
M/s. ANDRITZ TECHNOLOGIES
PRIVATE LIMITED, (Finland based)
Chennai and was commissioned on
20.09.2024.

17. OCEMS installed for monitoring
emissions are not calibrated and
operated properly as particulate matter
emissions data recorded in OCEMS
are 2 to 4.5 times less than the actual
concentration of Particulate matter
emissions. The industry  shall
immediately rectify the above and shall
furnish plan of action to prevent such
reoccurrences; to calibrate and operate
the OCEMS for monitoring particulate
matter emissions properly and record
the actual concentrations.

All  stack Online sensors were
undertaken for comprehensive
maintenance and quality control checks
in the month of April,2024 (during Mill
shut from 19.02.2024 to 30.04.2024) by
M/s. Swan Environmental Pvt. Limited,
Hyderabad. It was informed that the
recent calibrations of OCEMS done in
March’2024, May’2024, Aug’24, Nov’'24
& Feb’25.

18. The industry shall ensure
compliance to the CPCB guidelines
dated. 05.02.2014, 02.03.2015 and
further notification issued for periodical
calibration of online pollution

monitoring systems from time to time.

1. Online Continues Emission
Monitoring for Particulate matter
installed and connected to CPCB
and APPCB for all the stacks.

2. Online Continuous Effluent Quality
Monitoring for pH, TSS, COD, BOD
and Flow installed and connected to
CPCB and APPCB.

3. Calibration of CEMS and EQMS is
being done once a quarter and the
reports are being submitted to
APPCB.

19. The industry shall complete
construction of shed of adequate
capacity for storage of ETP sludge with
elevated platform, leachate collection
and dedicated pumps to convey the
collected leachate to ETP by
30.06.2024. Adequate facilities shall be
provided to prevent contamination of

run-off.

Completed construction of shed for
storage of ETP sludge with elevated
platform, leachate collection and the
same is in operation since July, 2024.

20. The industry shall expedite
greenbelt development in the balance
area to achieve 33% of total project

site.

The land details given by the industry is
as follows:

Total Plant Area (Mill | 198.09

+ Inside Colony) Acres
Roads & Build Up |40.29
area Acres
Wood Yard, Truck |91.8 Acres
Parking, Open area
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| Green Belt | 66.0 Acres |

21. The industry shall furnish
implementation  progress of the

lapses/recommendations of the CPCB.

Being complied.

22. The industry shall abide by the
directions issued by the Hon’ble NGT

in 0.A.No. 33 of 2023 (SZ)

The APPCB has submitted the report
to the Hon’ble NGT from time to time
and the recent hearing on 05.06.2025
reserved for orders.

23. The industry shall ensure that there
shall not be any pollution problems in

the surroundings.

Directed to comply.

Compliance status of directions stipulated in Task Force, Vijayawada vide
order dt. 29.08.2024. The details of the directions issued and the compliance

is as follows:

Directions order dt.29.08.2024

Compliance

1. The lease agreement of discharge of
treated effluent to lagoons at
Turuplanka island was expired in 1999
and yet to be renewed. The industry
shall immediately renew the lease
agreement for discharge of treated
effluent to lagoons at Turupulanka
sand shallows of River Godavari.

Not complied.

The industry representative informed
that the lease agreement process with
A.P. Land Administration is ongoing,
and they are following up the matter.
Also, the unit representative informed
that lease was principally approved for
33 years (2009-2042) and annual lease
rentals are being paid to the Tahsildar,
Rajahmundry Urban regularly by them.
Copy enclosed as Annexure — XI.

2. The industry shall expedite plan of
action for alternate disposal mode of
treated wastewater along with treated
sullage of Rajamahedravaram. The
progress shall be reported every month
to District Administration and to the
Board.

Andhra Paper engaged M/s. ClI- Triveni

Water Institute & prepared the
“Feasibility study for Exploring the
alternative  options  for  effluent

discharge” on 20.01.2017. The report
suggested two nos. of disposal options
ie. (i) Laying of treated effluent pipeline
upto Ava drain at Kadiyam along with
Rajahmundry Municipal Sewage from
there by using natural drains to join Bay
of Bengal at Coringa (ii) Laying of
treated effluent pipeline upto Ava drain
at Kadiyam along with Rajahmundry
Municipal Sewage from there by using
natural drains to join Bay of Bengal at
Yanam as Coringa Eco Sensitive Zone.
The industry shall expedite the plan for
alternative disposal (or) shall implement
ZLD system for effluent disposal.

3. The industry shall complete reliability
studies on the NCG collection and
treatment system by 31.03.2024.

Reliability studies on the NCG
collection and treatment system carried
out by M/s. Cholamandalam MS Risk
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Services Limited. The report was
submitted to APPCB Regional Office
vide letter No: APL/ENV/2025/02-711,
dated 11.02.2025.

Recommendations on LVHC:

To improve the efficiency of NCG

collection and treatment, the
replacement of following equipment’s
were done:

> New Steam Jet Ejector (to collects
NCG and sends it to the Kilns)

> Mist Eliminator/Droplet Separator
> Rupture Disc (for safety)

> Flame Arrestor (to enhance safety
and reduce hazards)

> Water Seal Collection Tank (to
improve  collection efficiency by
capturing condensable gases before
sending them to the Jet Ejector)

Purchase Order issued to M/s. Valmet
and completed during plant annual shut
during last year July’ 2025.

HVLC collection and treatment
system:

It is recommended to capture fugitive
NCG emissions from the following
areas through closed piping and direct
them to the incineration system to
reduce environmental impact:

> Chip bin relief/chip tube
> Pulp cooking blow tank
> 02 feed standpipe

> Strong black liquor tanks vents (2
points)

> Secondary condensate tank vent
> Evaporator wash tank vent

>HVLC Scrubber Tower: The internal
packages in the scrubber spray tower
need to be replaced.

Purchase Order issued to
M/s.Elofhanson for implementation.

Target to complete in the month of July
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2026.

4. The industry to implement adequate

measures to control Hydrogen
Sulphide emissions at Rotary Lime
Kilns -1 & 2 to achieve less than 10
mg/Nm?3 within a month.

The rotary lime kiln temperature are
being maintained higher than 10500C
for 100% calcination of Ca Co3 to CaO,
which is the output product to use in
further manufacturing processes. At this
elevated temperatures, there total H2S
gases are being thermal oxidized. In
addition to above, the unit recently
installed H202 dosing to stack flue
gases before ESP as suggested by
M/s. ANDRITZ TECHNOLOGIES
PRIVATE LIMITED, (Finland based)
Chennai and was commissioned on
20.09.2024.

. The industry shall complete installation
of H2S online stack analysers to rotary
kin — 1 & 2 and connectivity with
website of APPCB & CPCB in a one
month for continuous display of the
monitoring values in the online portal.

The industry has provided H2S online
stack analyzers to rotary kiln -2 and
connected to CPCB & APPCB from
24.07.2024.

With regard to the Lime Kiln No:1, the
unit has replaced the old kiln with new
kiln of 100 TPD for which provided H2S
analyzer and is to connected to APPCB
website.

. The industry shall operate the dust
extraction system effectively in chipper
house for suppression/containment of
fugitive dust emissions.

The unit is regularly operating Dust
extraction system with wet scrubbing
technology for wood Chippers.

. The industry shall ensure continuous
operation of air pollution control
equipment provided to coal fired boiler
and recovery boiler to comply the
prescribed emission standards.

Recovery Boiler:

Source emissions from the stacks are
controlled by Electrostatic Precipitators
(ESP). There are 3 ESPs with total of
11 no’s (3+3+5) of electric fields. During
Feb’24 to April'24 mill shut — ESP No.3
fields 1 to 4 Renovated and the details
are as follows:

e The field internals for 1 to 4 were
replaced with a cost of Rs.
Rs.13.00 Crores.

e Common ash collection
conveyers and related ducting
were renovated.

e Inlet & Outlet ducting for ESP.3
renovated.

e Inlet & Outlet Cone of ESP.3
modified to balancing flue gas
distribution among all ESPs.

e Rapping mechanism also
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undertaken for maintenance and
repairs to improve dust collection.

e Addressed thoroughly for Air
ingress issue in ESP ducting /
cones etc... to avoid negative
pressure, aging, leakages and
corrosion of ESP internal
components to increase the
efficiency dust collection.

Coal fired boiler:

Source emissions from the stacks are
controlled by Electrostatic Precipitators
(ESP). There is 1 ESP with a total of 3
electric fields. During shut from Feb’24
to Apr 24, 90 No’s of ESP collecting
electrode plates for 2 & 3 fields
replaced with new due to heavy
damages. Air ingress issues in ducting
addressed.

8. The industry shall undertake periodical

study by an reputed organization to
identify the dispersion pattern of
odours substances in the core zone
and possible impacts in the
surroundings of the industry; to furnish
short & long term plans to implement
requite containment measures to
mitigate any odour nuisance in the
surroundings. The study findings and
implementation plan of action to
alleviate odour nuisance in the
surroundings shall be furnished to the
Board within 3 months.

Dispersion pattern of odours
substances in the core zone and
possible impacts in the surroundings of
the industry was carried out by M/s.
Cholamandalam MS Risk Services
Limited.

The report was submitted to APPCB on
11.02.2025 and as per the report the
following result was presented:

“The assessment of non-condensable
gas emissions from the project site
indicates that the maximum ground-
level concentrations for both hydrogen
sulfide (H2S) and methyl mercaptan
(CH4S) occur at the northwestern
corner of the site, near the wood
chipper yard. The predicted
concentrations are 0.155 ug/m3 for H>S
and 0.055 pg/m3 for CH4S, with both
impacts localized within the project
boundary. This suggests minimal
dispersion of emissions beyond the site
limits, highlighting the localized nature
of these emissions”.

. The industry shall ensure compliance

to the CPCB guidelines dated.
05.02.2014, 02.03.2015 and further
notification issued for periodical
calibration of online pollution

monitoring systems from time to time.

1. Online Continuous Emission
Monitoring for Particulate matter
installed and connected to CPCB
and APPCB for all the stacks.

2. Online Continuous Effluent Quality
Monitoring for pH, TSS, COD, BOD
and Flow installed and connected to
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CPCB and APPCB.

3. Calibration of CEMS and EQMS is
being done once a quarter and the
reports are being submitted to
APPCB.

10.

shall not be any pollution problems in
the surroundings

The industry shall ensure that there

Directed to comply.

The present compliance status of the observations of the CPCB officials

during their visit from May 15 to May 17 is as follows:

S. CPCB’s Observation / Compliance

No. Recommendation

1 To renew the lease agreement for | Under Progress
discharge of treated effluent to
lagoons at Turupulanka.

2 To augment air pollution control The industry has provided
devices at recovery boiler and coal Electrostatic Precipitators (3 nos with
fired boiler to control particulate 11 fields ) as Air Pollution Control
matter emissions. Equipment to the Recovery Boiler

and for 1 No. ESP with 3 fields Coal
fired boiler.
The industry has replaced old fields
of ESPs 1 and 2 in year 2022 and
also replaced ESP no 3 with an
estimated budget of Rs.13.00 Crores
in 2024.

3 To implement measures to control | The H2S values of samples collected

Hydrogen Sulphide emissions at
Rotary Lime Kilns -1 and Rotary Lime
Kilns -2 and comply with the source
emission standards.

by APPCB on 25.07.2023 are within
the norms.

Rotary Lime Kiln — 1 H2S value is
5.4 mg/ Nm3 against the norm of 10
mg/Nm3.

Rotary Lime Kiln — 2 H2S value is 4.0
mg/ Nm3 against the norm of 10
mg/Nm3.

During the visit of the CPCB officials
higher H2S values were observed in
the Rotary Lime Kilns.

The industry submitted that the Non -
condensable Gases (NCG), which
contain sulphur compounds are
incinerated in rotary lime-kilns across
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all pulp and paper industries and the
same is a proven technology for
treatment of these NCG gases and
the H>S decomposes at higher Kiln
temperatures.

Hence continuous monitoring of data
for long period of time is required to
be monitored for the H2S parameter
at the Kkilns. The industry shall
provide H>S sensors at the kiln and
shall also monitor monthly for H.S.

To calibrate and operate the OCEMS
installed for monitoring particulate
matter emissions, properly and
record the actual concentrations.

The industry is yet to submit the
calibration certificate.

To reduce the temperature of the
effluent to less than 35°C prior to
microbial treatment

Complied

The industry has taken the following

works to reduce the temperature by

upgrading the exiting cooling tower

for:

e Increase Fan capacity from 50 HP
to 100 HP

e Fan wings increased from 4 no’s
to 8 no’s.

e Increased heat transfer surface
area
Replacement of drip eliminators.

Modification distribution
arrangement of effluent from
spray nozzles.

e Strengthening of total civil

structure.

To develop greenbelt in 33% of the
total land area of the Industry to
mitigate effects of fugitive emissions.

During this rainy season from June to
Aug.23, approximately 600 saplings
have been planted in 1.00 Acre
across the premises.

To install two Continuous Ambient Air
Quality  Monitoring  Stations in
addition to the existing two CAAQM
Stations and ensure operation of all
the four CAAQM Stations.

CAAQMS of 2 nos. installed Near the
ETP (South-west) and at the
Godavari House terrace (South-east)
of the mill boundaries and connected
to APPCB site to monitor PM10, PM
2.5, SO2, NOx & VOC. additional 2
nos. of AAQMs installed in 2024.
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Monitoring of APPCB:

The APPCB is also Monitoring of the water quality of River Godavari under

National Water Monitoring Programme (NWMP):

> APPCB has been monitoring the water quality of River Godavari under
National Water Monitoring Programme (NWMP) on monthly basis from the

following points:

1. River Godavari at Upstream of Rajamahendravaram before

confluence of Nallah Channel.

2. River Godavari at Downstream of Rajamahendravaram after

confluence of Nallah Channel.

3. River Godavari near Sai Baba Temple, at Dowlaiswaram after

confluence of outlet of STP.
4. River Godavari Downstream of Rajamahendravaram at Dowlaiswaram.

As per the parameter of the samples collected from January, 2023 to
December, 2025, indicating the Biological Oxygen Demand (BOD) is in the range
of 93 mg/l to 12 mg/l, pH is in the range of 6.79 to 8.19.

Earlier, River Godavari from Rayannapeta to Rajamahendravaram was
notified as polluted River stretch by CPCB under priority—V (BOD range 3-6 mg/l)
in O.A. No. 673 of 2018 and same was removed from polluted river stretch as per
the minutes of the 15th meeting of Central Monitoring Committee in the NGT
matter in O.A.No.673 of 2018 held on 10.01.2023.

“‘As per the NWMP data for the years from 2014-19, it was observed that
F.Coli levels are less than 500 MPN/100 ml. The BOD levels recorded are less
than 3 mg/l except in the month of May, 2016. As the BOD and F. Coli levels are
within the outdoor bathing standards, during the years 2017, 2018 & 2019, it is
requested that Godavari River Stretch may be deleted from the list of 351 Polluted
River Stretches identified by CPCB”. The Godavari River Stretch from Rayanpeta
(Upstream of Andhra paper Ltd) to Rajamendravaram (Downstream of Andhra
Paper Ltd) is comes under the Category — V = Good or Fit for Bathing with the
Total score is < 20 as per CPCB guidelines. The Godavari water quality from
Rayannapeta (Upstream of this Respondent Plant) to Rajamendravaram
(Downstream of this Respondent no 6'") is conforming to the CLASS — B as per
CPCB criteria.
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It is therefore prayed this Hon'ble Tribunal may be please to record the report

and pass appropriate orders in the matter.

onh —

Environmental Engineer
A.P. Pollution Control Board
Regional Office: Kakinada
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH AT CHENNAI

ORIGINAL APPLICATION NO: OF 2023

IN THE MATTER OF:-

Nukatati Raja Sekhar & Anr ... ...Applicants

Versus

Union of India & Ors ....Respondents

(FOR INDEX PLEASE SEE INSIDE)

THROUGH

M/s. SRAVAN KUMAR, MEDHA SINGH,
MOHIT K JAKHAR P.SANTHOSH KUMAR
COUNSEL FOR THE APPLICANT

104, 1% Floor, 14, School Lane

Bengali Market, New Delhi- 110001

Mobile: 9811237009

Email: advsravan@gmail.com

DATE: 19.3.2023
PLACE: Chennai
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH AT CHENNAI
(Application under Sections 14,15 read with Section 17,18 of the National Green
Tribunal Act, 2010)
ORIGINAL APPLICATION NO: _ OF 2023

IN THE MATTER OF:-

Nukatati Raja Sekhar & Anr  ..... ... ...Applicants
Versus
Union of India & Ors ....Respondents
INDEX
1. Memorandum of parties 1-2
2. List of dates and Synopsis 3-7
3. Application with affidavit 8-31
4. Annexure A1: True copy of the Environment 32-39

Clearance dated 6.3.2014 along with amendment
copy dated 12.12.2014

5. Annexure A2: True copy of the Compliance report 40-92
submitted by the Respondent Unit to the MoEF
dated 29.11.2021

6. Annexure A3: True copy of the order dated 30.01. 93-95
2017 issued by APPCB

7. Annexure A4: True copy of the order issued dated 96-98
9.09.2017 by APPCB

8. Annexure A5: True copy of the assurance letter 99
written by the Respondent Unit dated 4.10.2022 to
the Applicant

9. Vakalatnama & Proof of service 100-101

THROUGH

M/s. SRAVAN KUMAR, MEDHA SINGH,
MOHIT K JAKHAR P.SANTHOSH KUMAR
COUNSEL FOR THE APPLICANT

104, 1° Floor, 14, School Lane

Bengali Market, New Delhi- 110001

Mobile: 9811237009, 9715216186

Email: advsravan@gmail.com

PLACE: Chennai DATE:19.3.2023
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH AT CHENNAI

(Application under Sections 14,15 read with Section 17,18 of the National Green

Tribunal Act, 2010)
ORIGINAL APPLICATION NO. 2023

MEMORANDUM OF PARTIES

IN THE MATTER OF:

1.

Nukatati Raja Sekhar,

S/o. Chinna Stayanarayana,
D.No.13-12-14/1,

Kotingalapeta, Rajamahendravaram,
East Godavari Dist., (A.P)

Mobile No. 7893976358

Mail: pushparaj86marri@gmail.com

Marri Pushparaj,

S/o. Rambabu,

D.No.13-7-13, 2" street,

Kotilingalapeta,Rajamahedravaram,

East Godavari Dist. (A.P)

Mobile No. 9440213143

Mail: Gowthamchimpu5@gmail.com Applicants

VERSUS

Union of India
Through its Secretary,

Ministry of Environment, Forest & CC
Indira Paryavaran Bhavan,

Jorbagh, New Delhi-110003

Mail: secy-moef@nic.in

Phone: 011- 24695262, 24695265

State of Andhra Pradesh

Rep. By its Chief Secretary,
Secretariat, Velagapudi

Guntur District, AP-522503

Mail: cs@ap.gov.in, Ph: 08632444461

Central Pollution Control Board

Rep. by its Member Secretary

Parivesh Bhawan, CBD- Cum Office Complex
East Arjun Nagar, Delhi-110032

Mail: mscb@cpcb.nic.in, Phone: 01122307078

Andhra Pradesh Pollution Control Board
Rep. by its Member Secretary

D.No. 33-26-14/D2, Pushpa Hotel Center
Chalamvari Street, Kasturibaipet

Vijayawada, Andhra Pradesh-520010, Mail:
membersecy@appchb.gov.in, Ph.08662463202

Page 26 of 178


mailto:secy-moef@nic.in
mailto:cs@ap.gov.in
mailto:mscb@cpcb.nic.in

5. Environmental Engineer
A.P. Pollution Control Board,

Regional Office, Kakinada, AP. Tel: 0884—
2374066, rokkd-ee1@appcb.gov.in

6. District Collector & Magistrate

East Godavari

Collector Office, NAC, Near Horlicks Factory
Dawaleswaram, Rajahendravarm530002

Mobile: 8977935601

Mail: madhavilatha.k@nic.in

7. Andhra Paper Mill Ltd

Rep. by its Plant Manager

Sri Ram Nagar, Rajahmandry

East Godavari Dist
Andhra Pradesh- 533105

Mail: prabhakar.cherukumudi@ipaper.com Phone:

0883 - 2471831

.Respondents

THROUGH

M/s. SRAVAN KUMAR, MEDHA SINGH
MOHIT K JAKHAR, P. SANTHOSH KUMAR
COUNSEL FOR THE APPLICANT

104, 1% Floor, 14, School Lane
Bengali Market, New Delhi- 110001
Mobile: 9811237009

Email: advsravan@gmail.com

Page 27 of 178


tel:08832471831
mailto:advsravan@gmail.com

SYNOPSIS & LIST OF DATES

1. This application is filed by the residents of pollution affected

Kotilingalapeta area of Rajamahendravaram Urban of East Godavari
District in Andhra Pradesh. The Respondent Unit has been running Pulp
and paper manufacturing unit a Red category unit which has been enlisted
as 5(i) of Category A of the schedule in EIA Notification, 2006. That the
Andhra Paper Ilimited / Respondent Unit formerly known as M/s
International Paper APPM Ltd. is contributing to air and water pollution
resulting breathing, heart, kidney, lungs related health hazards to the
Applicants, their family members and residents of Kotilingalapeta and its
surrounding areas.
It is submitted that the APPCB has issued closer order on 10.7.2015
for causing pollution and committing violations by the Respondent
Unit. Though the unit has not rectified the causes of pollution, the
APPCB issued revocation of closer order on 27.7.2015 i.e., within 17
days of issuing closer order. The directions issued in Revocation of
closer order are not being implemented till date. The directions issued
on 27.7.2015 are reproduced as under:
1. The industry shall undertake study of alternative discharge
option perfectly into sea directly and feasibility by 31.12.2015.
The industry shall furnish lease agreement for renewal of
Turpulanka and sand shoals the River Godavari till the
alternative discharge is taken up.
2. Based on the study report comprehensive action plan shall be
submitted within four months.
3. The above study report shall incorporate the following issues:
e Explore feasibility of drains closer to the mill which are
already discharging into the sea.
e Join the scheme if APIIC/other government body lays out
dedicated effluent conveyance to sea
e Work with other industries/ Municipal corporation for a
pipeline up to dedicated drain/discharge post drinking water
intake point of RMC.
e Work with NEERI in upgrading the Turpulanka sand
shoals/lahoons for further polishing.
4. Regarding odour problem the foul condensate collection and
treatment shall be commissioned by August, 2015.
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. That as per the mandatory Conditions of Environment Clearance dated

6.3.2014 following violations, non-compliances taking place according to
the compliance report dated 29.11.2021 submitted to MoEF by the Unit:

Conditions of MoEF

Violation/compliance by Unit

General Condition (iv) of EC
be

properly collected, treated so as to

Industrial waste water shall
conform to the standards prescribed
under GSR 422 (E ) dated 19™
1993 and 31%

1993 or amended from time to time.

May, December,

The treated wastewater shall be

utilized for plantation purpose.

Industrial effluents are being treated
in ETP consists of Primary and
Secondary processes. The treated
effluent is partly used for green belt
and washing within the premises
and remaining is being discharged
into Turupulanka sand shoals of
river APPCB

Godavari as per

Consent norms.

Specific Conditions:

ii. The project authority shall install
multi cyclones, wet scrubbers with
boilers to achieve the particulate
emission below 50 mg/Nm3. The
emissions from chemical recovery
section shall be controlled through
primary and secondary venture

scrubbers.

Gaseous emission generated from
both process and flue gas stacks of
Recovery Boiler (RB-4), Coal fire
Boiler (CF-6), Rotary Lime Kilns
(RLK) No.
controlled through “ESPSs”.

1 & 2 are being

iv. In case of treatment process
disturbances/failure of pollution
control equipment adopted by the
unit, the respective unit shall be
be

restarted until the control measures

shut down and shall not

are rectified to achieve the desired

efficiency.

All processes are DCS controlled
All

processes including pollution control

operational and monitored.

systems are either interlocking
arrangement or manual controls. If
the pollution control equipment fails
to perform, related processes is
being slow down or stopped based
on impact and compliance rate. In
case of ETP units break downs,
Effluents are diverted and stored in
buffer storage Lagoon till it rectifies.
Lagoon

storage  capacity is

approximately 9000 m3.

xi. The company shall develop
green belt in 33% of the total land
as per the CPCB guidelines to
the effect of

mitigate fugitive

PP states that 65 acres Green Belt,
Wood Yard is in 86.34 acres. But
the total area of the Unit is 123.86

acres only.
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emissions.

xv. All the commitments made to
the public during the Public Hearing
Consultation held on 21.9.2011
shall be satisfactorily implemented
and a for

separate  budget

implementing the same shall be

Commitments made in the Public
hearing are being
There is a CSR Wing with a
separate budget as per Companies
Act.

(That the company assured the

implemented.

allocated and information submitted | Applicants and public on 4.10.2022
to reduce the smell nuisance and

But it is

to the Ministry’s Regional Office at

Banglore. water pollution. not

complied)

4. The grievance of the Applicants is that the Private Respondent has been
discharging chemical wastes into Godavari river, water bodies, island in
the river which has adversely impacted river ecosystem. That the
Respondent Paper Mill releases huge gases in the air resulting health
hazard to the residents .

3. That the Andhra Paper Limited has been pumping its effluent through
pipelines to the middle of Godavari River and storing effluent in large
number of tanks illegally contrary to the conditions imposed by AP
Pollution Control Board. That the Unit has been continuously discharging
untreated chemical waste water into Godavari River resulting adverse
impact on the riverine ecosystem and polluting the river water. This has
been also causing reduction in fish population.

4. That the Applicants and pollution affected residents have raised the issue
before the authorities and conducted indefinite protests seeking action on
the unit for causing pollution. The District Collector, Police Officials have
visited the demonstrations and assured the Applicants/residents that they
will see that pollution will not continue in the area. That the Respondent
Unit vide its letter dated 4.10.2022 gave in writing to the Applicants that
the top management of the Unit will meet the residents at 11 am on
10.10.2022 to discuss the grievances raised by the Applicants/residents.
But except meeting was held by unit in charge, top management of the
Unit did not met with the Applicants and pollution issue has been
continuing.

5. Union Ministry of Environment, Forest & CC (MoEF) Regional Office has
conducted two times Monitoring dated 9.11.2013 and 6.7.2017. They have
found non compliances but no action was taken on the unit. Though the
unit was established land ago, there is no proper monitoring by MoEF,
CPCB and APPCB. This has been allowing the Unit to continue violations.
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6. That the Andhra Pradesh Pollution Control Board and Union Ministry of

Environment, Forest & CC (MoEF) are acting very casually and not taking

stringent action on continuous pollution, violations of EC, CFO.

7. That the Unit has registered criminal cases against the Applicants for

undertaking protests against the pollution caused by the Unit. That the

Unit has been deploying private security consisting of hundreds of

musclemen in the Turupulankalu, the islands in the Godavari river to stop

people from seeing the illegality and taking photographs.

8. Hence the Applications are compelled to approach this Hon’ble Tribunal.

Date Particulars

Nil The Respondent Unit was setup Pulp and paper manufacturing unit
a Red category unit which has been enlisted as 5(i) of Category A
of the schedule in EIA Notification, 2006.

31.1.2005 | EC obtained from MoEF for production of 500 TPD Pulp, 330 TPD
Paper and 34 MW of Captive Power Plant.

26.2.2010 | EC obtained by the Unit for 593 TPD Paper production and 46 MW
Captive Power Plant from SEIAA of Andhra Pradesh.

6.3.2014 Environment Clearance was accorded by MoEF for expansion of
capacity of the Unit from 500 TPD to 650 TPD.

22.06.2015 | The AP Pollution control Board found violations and issued certain
directions to the industry to comply within time stipulation.

10.07.2015 | The Board issued Closure Order to the industry for non-compliance
of Board directions and standards.

27.07.2015 | The Board issued Revocation of Closure Order with directions.

01.08.2015 | The Board issued Consent for Operation & Hazardous Waste
Authorization to the industry.

29.12.2015 | The Board received a complaint through email filed by Sri M.P.
Raju, resident of Venkatanagaram, E.G.Dist against the industry
regarding dumping of waste along the River bank near
Venkatanagaram, Rajahmundry, E.G. Dist..

21.06.2016 | The Board reviewed the industry before External Advisory
Committee (Task Force) meeting and issued directions to the
industry for non-compliance of Board directions and consent
conditions.

25.10.2016 | The Board officials inspected the industry under randomized risk
based inspections and observed violations.

30.12.2016 | Legal hearing was conducted before the External Advisory

Committee (Task Force) Meeting of A.P. Pollution Control Board.
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30.01.2017

The Board issued directions on non-compliance of Board

directions.

23.03.2017

The District Collector and district level officers held a meeting
regarding complaint of smell nuisance in and around

Rajahmahendravaram Municipal Corporation.

30.03.2017

The Board officials inspected the industry under randomized risk
based inspections.

10.05.2017

APPCB issues show cause notice to the industry in connection with
complaints received against the industry and non-compliance of
Board directions.

10.08.2017

Legal hearing conducted meeting before the External Advisory
Committee (Task Force) Meeting of APPCB.

19.09.2017

The Board issued directions on non-compliance of Board
directions.

2022

Applicants made several representations and conducted protests

against the pollution.

4.10.2022

The District Level Officials, Police visited the protest site. They held
negotiations with the Unit and the representative of Unit assured in
writing that the Unit top level management will interact with the

residents/applicants to discuss the grievances raised by them.

11.10.2022

The Applicants and victims of pollution went to the Unit. Plant in
charge met them but not the top level management of the

company.

19.3.2023

Since the pollution is continuing, the Applicants are filing the
present Application.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH AT CHENNAI
(Application under Sections 14,15 read with Section 17,18 of the National Green
Tribunal Act, 2010)
ORIGINAL APPLICATION NO. 2023

IN THE MATTER OF:

Nukatati Raja Sekhar & Anr ... ...Applicants
Versus

Union of India & Ors ....Respondents

To

The Chairperson & Hon’ble Members
National Green Tribunal

MOST RESPECTFULLY SHOWETH:
l. The address of the Applicants’ counsel is given above for the service of

notices of this application.

Il. The addresses of the Respondents are given above for the service of

notices of this application.

[I. That the applicants, by way of the present application, seeks to raise
substantial questions relating to the environment arising out of illegalities,
environmental violations committed by Private Respondent due to the
inaction of the Official Respondents. That the Private Respondent has
been causing immense pollution resulting adverse impact on the health of
the residents and riverine Ecosystem.

The applicants submits that the action of the Respondents are in
gross violation of the provisions of the Water (Prevention and
control of Pollution) Act, 1974, Environment (Protection) Act, 1986, Air
Act and the Biological Diversity Act, 2002.

FACTS IN BRIEF:

1. That the Applicants are residents of Kotilingalapeta, Rajamahendravaram
Urban, East Godavari District and are residing nearby to the Private Respondent
Unit. The Applicants are facing health issues continuously for the past few years
due to sever air, odour, water pollution caused by the Private Respondent.
That the pollution caused by the Respondent Unit is having impact on
Kotilingalapeta, Seetampeta, Sriramnagar, Lalithanagar, Lutarigiri, Malaypeta,

Aryapuram, Patta Vutlanka areas of Rajahmandry Town of Andhra Pradesh.
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2. Activities of Andhra Paper Limited:

The Respondent Unit has been running Pulp and paper manufacturing unit a Red
category unit which has been enlisted as 5(i) of Category A of the schedule in
EIA Notification, 2006. That the Unit is situated only 700 meters distance from
Godavari river and the houses have come up few meters away from the unit.
That as per the Environment Clearance, the Unit is having 123.86 acres land in
which only 27.90 acres area was developed as Green Belt. Despite that the
capacity of the unit was allowed to increase from 500 TPD to 650 TPD. As per
the available data in the EC dated 6.3.2014 the production capacity of the

Respondent Unit are as under:

Pulp Production Capacity : 650 TPD
Paper Production Capacity: 593 TPD
Captive Power Production: 46 MW

It is humbly submitted that according to the EC dated 6.3.2014, the Unit obtained
Environment clearances between 2005 to 2014 for expansion of the products. It
is strange that the main EC granted by MoEF on 31.1.2005 but subsequently, the
approval for expansion of Paper production from 330 TPA to 593 TPD and
Captive Power Production from 34 MW to 46 MW was obtained from SEIAA of
Andhra Pradesh. Later the clearance for expansion of production of Pulp from
500 TPD to 650 was issued by MoEF. The particulars of ECs granted by MoEF
and SEIAA of Andhra Pradesh are mentioned below:

a. EC granted by MoEF on 31.1.2005 for production of 500 TPD of Pulp, 330
TPD of Paper and 34 MW of Captive Power Plant

b. EC granted by SEIAA of Andhra Pradesh for expansion of capacity of
Paper from 330 TPD to 593 TPD and Captive Power Plant capacity from
34 MW to 46 MW.

c. EC granted for expansion of the capacity of Pulp Production from 500
TPD to 650 TPD by MoEF on 6.3.2014.

True copy of the Environment Clearance dated 6.3.2014 along with

amendment copy dated 12.12.2014 is annexed as Annexure Al. (Colly).

3. Pollution caused by Unit:

That the Unit goes on expansion of its activity many folds and discharged
polluted chemical water into Godavari River. Besides releasing the
polluted water, the unit has been storing tankers and liquor boilers located
near to habitation affecting human health badly. The Unit has been

sending their effluent through pipelines to the middle of Godavari River.
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That the Unit has been releasing black smoke and chemical gases into
open atmosphere due to which thousands of residents residing in
Kotilingalapeta, Seetampeta, Sriramnagar, Lalithanagar, Lutarigiri,
Malaypeta, Aryapuram, Patta Vutlanka areas of Rajahmandry Town of
Andhra Pradesh. are facing severe health disorders such Kidney, Lungs,
Heart, skin, irritation etc. This has been continuing and increasing day by
day as the capacity of the Unit has been increased many folds from past

many years.

. That as per the mandatory Conditions of Environment Clearance dated

6.3.2014 following violations, non-compliances taking place according to

the compliance report dated 29.11.2021 submitted to MoEF by the Unit:

Conditions of MoEF

Violation/compliance by Unit

General Condition (iv) of EC
be

properly collected, treated so as to

Industrial waste water shall
conform to the standards prescribed
under GSR 422 (E ) dated 19"
1993 and 31*

1993 or amended from time to time.

May, December,

The treated wastewater shall be

utilized for plantation purpose.

Industrial effluents are being treated
in ETP consists of Primary and
Secondary processes. The treated
effluent is partly used for green belt
and washing within the premises
and remaining is being discharged
into Turupulanka sand shoals of
river APPCB

Godavari as per

Consent norms.

Specific Conditions:

ii. The project authority shall install
multi cyclones, wet scrubbers with
boilers to achieve the particulate
emission below 50 mg/Nm3. The
emissions from chemical recovery
section shall be controlled through
primary and secondary venture

scrubbers.

Gaseous emission generated from
both process and flue gas stacks of
Recovery Boiler (RB-4), Coal fire
Boiler (CF-6), Rotary Lime Kilns
(RLK) No.
controlled through “ESPs”.

1 & 2 are being

iv. In case of treatment process
disturbances/failure  of pollution
control equipment adopted by the
unit, the respective unit shall be
be

restarted until the control measures

shut down and shall not

are rectified to achieve the desired

efficiency.

All processes are DCS controlled
All

processes including pollution control

operational and monitored.

systems are either interlocking
arrangement or manual controls. If
the pollution control equipment fails
to perform, related processes is

being slow down or stopped based
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on impact and compliance rate. In
case of ETP units break downs,
Effluents are diverted and stored in
buffer storage Lagoon till it rectifies.
Lagoon

storage  capacity is

approximately 9000 m3.

xi. The company shall develop
green belt in 33% of the total land
as per the CPCB guidelines to
the effect of

mitigate fugitive

emissions.

PP states that 65 acres Green Belt,
Wood Yard is in 86.34 acres. But
the total area of the Unit is 123.86

acres only.

xv. All the commitments made to
the public during the Public Hearing
Consultation held on 21.9.2011
shall be satisfactorily implemented
and a separate budget for
implementing the same shall be
allocated and information submitted

to the Ministry’s Regional Office at

Commitments made in the Public
hearing are being
There is a CSR Wing with a
separate budget as per Companies
Act.

(That the company assured the
Applicants and public on 4.10.2022

implemented.

to reduce the smell nuisance and

Banglore. water pollution. But it is not

complied)

True copy of the Compliance report submitted by the Respondent Unit to
the MoEF is annexed as ANNEXURE A2.

Closer order dated 10.7.2015 &
Multiple Directions issued by APPCB

. That the APPCB has been taking nominal action on the massive pollution
caused to river, water bodies, environment by the Respondent Unit. It is
submitted that the APCB has issued closer order on 10.7.2015 for causing
pollution and committing violations by the Respondent Unit. Though the
unit has not rectified the causes of pollution, the APPCB issued revocation
of closer order on 27.7.2015 i.e., within 17 days of issuing closer order.
The directions issued in Revocation of closer order are not being
implemented till date. The directions issued on 27.7.2015 are reproduced
as under:

1. The industry shall undertake study of alternative discharge

option perfectly into sea directly and feasibility by
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31.12.2015. The industry shall furnish lease agreement for
renewal of Turpulanka and sand shoals the River Godavari
till the alternative discharge is taken up.

. Based on the study report comprehensive action plan shall
be submitted within four months.

. The above study report shall incorporate the following
Issues:

Explore feasibility of drains closer to the mill which are
already discharging into the sea.

Join the scheme if APIIC/other government body lays out
dedicated effluent conveyance to sea

Work with other industries/ Municipal corporation for a
pipeline up to dedicated drain/discharge post drinking water
intake point of RMC.
Work with NEERI

shoals/lahoons for further polishing.

in upgrading the Turpulanka sand

. Regarding odour problem the foul condensate collection and

treatment shall be commissioned by August, 2015.

6. The after Board issuing closer order on 10.7.2015., the officials inspected

the industry on 25.10.2016 under randomized risk based inspections and

observed violations. The compliance status of the industry was as follows:

Directions

Compliance

1. The industry shall undertake
study of alternative discharge
option into

perfectly sea

directly and
31.12.2015. The industry shall

furnish

feasibility by

lease agreement for
renewal of Turpulanka and sad
shoals in the river Godavari till
the alternative discharge is

taken up.

The industry has not submitted the
lease agreement of Thurpulanka till
date. The representative of the unit
informed that survey of land was
completed and after submission of
survey report to the Government rate
be fixed by the

Government and will

per acre will

iIssue lease
agreement. He also informed that

feasibility study of alternative
discharge option directly into sea for
which work was entrusted into sea for
which work was entrusted to ClII

Triveni water institute, new Delhi.

2. Based on above study report

Not submitted
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comprehensive action plan

shall be submit within four

months of completion of study.

. The above study report shall
incorporate following issues.

Explore feasibility of drains
closer to the mill which area
already discharging in to the

sea.
Join the scheme if APIIC/ other
government body lays out
dedicated effluents
conveyance to sea.

Work with other industries/

Municipal corporation for a
pipeline upto dedicated drain/
discharge post drinking water
instake point of RMC.

Work with NEERI in upgrading
the Turpulanka sand shoals

lagoons for further polishing.

The industry has approached the
Office,

obtained information with regard to

Regional Kakinada and

various options for discharge of

treated effluents into sea.

. Regarding odour problems the
foul condensate collection and
be

commissioned by August 2015.

treatment shall

The Unit completed the erection of
hard piping

commissioned the same. But, still

system and
perceptible foul condensate smell is
prevailing at main entrance gate and

near ETP during the inspection.

. The Board order dated 30.01.2017 vide Order No.617/APPCB/UH-
II/TF/KKD/2016, issued following directions for non-compliances:

1. The industry may be directed to lift the dumped solid waste at
venkatapuram (V) for safe disposal and also the stagnated leached
effluents for further treatment from this place.

2. The industry is not meeting the recommendations of the expert
committee in respect of temperature of 35 degree at the inlet of
aeration tank. The industry shall improve the colling system attached to
ETP.
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3. The industry shall take necessary measures to control fugitive
emissions near lime kiln 1 and lime kiln 2 areas.

4. The industry shall install web cameras at outlet of ETP and connect to
APPCB & CPCB website.

5. The industry shall explore the possibility of providing dedicated
draining facility to discharge the treated effluent of paper mill directly
into sea, instead of storing the treated effluents in the lagoons at
Turpulanka sandshoals of Godavari River.

6. The industry shall comply all directions issued by the Board vide order
dt. 21.06.2015.

7. The facility shall ensure the continuous compliance of CFO & HW

Authorization conditions issued by the Board.

8. That even after issuance of the order dated 30.01.2017, the Unit stood non-

compliance with the Board directions.

True copy of the order dated 30.01.2017 issued by APPCB is annexed as

Annexure A-3.

The Board officials inspected the industry on 30.03.2017 under randomized risk

based inspections and observed the following violations:

1. The industry is not meeting the recommendations of the expert committee
in respect of temperature of 35 degree at the inlet of aeration tank. The
industry shall improve the cooling system attached to ETP.

2. The industry has not submitted the lease agreement of Thurupulanka.

3. Fugitive emissions near lime kiln area were observed.

4. The unit completed the erection of hard piping system & commissisoned
the same. But, still perceptile foul condensate smell is prevailing at
Mallayyapeta, main entrance gate and near ETP during the inspection.

5. The industry has provided online continue stack monitoring systems to the
boilers and lime kill and also provided effluent monitoring systems.

6. The industry has to provide colour coding to the entire NCG collection
system, so as to identify the sources of odour nuisance and remedial

measures to be implemented.
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The Committee, after detailed discussions, recommended to issue the following
directions. The Board hereby issue the following directions under Sec.33 (A) of
Water (Prevention and Control of Pollution) Amendment Act, 1988 and under
Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall restrict the temperature of waste water to below 35
degreeC at inlet of ETP. The plan of action to restrict the temperature of
waste water at inlet of ETP within 2 months shall be furnished to RO,
Kakinada and ZO, Visakhapatnam.

2. The industry shall implement recommendation of the NEERI to operate
ETP to achieve prescribed discharge standards. Further they shall furnish
implantation progress of NEERI recommendations for operation of ETP to
RO, Kakinada and ZO, Visakhapatnam every month along with
consolidated data on power consumption for operation of ETP, waste
water generated, treated and disposed for stream wise.

3. The industry shall expedite plan of action to establish alternative disposal
mode of treated waste water along with treated sullage of
Rajamhandaravaram. The recommendations of the feasibility study
carried out in consultation with M/s.CII Triveni water Institute, New Delhi
shall be taken up with Rajamhandaravaram Municiapl Corporationand
District administration to prepare joint action plan. They shall obtain CFE
from the Board, prior to establishment of alternative disposal mode of
treated waste water/ change of present disposal mode. The progress shall
be reported to RO, Kakinada and ZO, Visakhapatnam regularly.

4. The industry shall regularly monitor odour at Mallayapeta, main entrance
gate, near ETP and in the surrounding villages. They shall expedite plan
of action presented during EAC(TF) Meeting held on 10.08.2017 to
mitigate odour nuisance in the surroundings and they shall contain odour
at source of generation.

5. The industry has to upgrade the NCG system and to operate the same
continuously to mitigate smell nuisance.

6. The industry shall implement adequate dust containment cum extraction
measures near lime kiln 1&2 to mitigate fugitive emissions and shall report
compliance to RO, Kakinada and ZO, Visakhapatnam within one month.

7. The industry shall expedite to furnish renewal of lease agreement for
transit storage of treated waste water at Thurupulanka from competent
authorities. The progress shall be reported by RO, Kakinada and ZO,
Visakhapatnam within 15 days.

8. The industry shall dispose the solid waste generated from process & ETP

in environmental sound manner. The details of solid waste generation for
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stream wise & disposal mode shall be reported to RO, Kakinada & ZO,
Visakhapatnam for every 3 months.

9. The industry shall comply all the directions issued by the Board vide order
date 27.07.2015, 21.06.2016 & 30.01.2017.

10.The industry shall ensure continuous compliance of the conditions
stipulated in the CFO & HWA order obtained from the Board.

You are hereby directed to note that, should you violate any one of the directions
mentioned above, your unit will be closed under Sec.33(A) of Water (Prevention
& Control of Pollution) Amendment Act, 1988 and Sec.31(A) of Air (Prevention &
Control of Pollution) Amendment Act, 1987 without any further notice, in the

interest of Public Health and Environment.

True copy of the order issued dated 19.09.2017 by APPCB is annexed as
Annexure A-4.

Inaction of APPCB on repeated violations:

9. It is humbly submitted that the AP Pollution control Board failed to take
action on the Highly polluting Unit even it has found various irregularities, non-
compliances, violations, harmful pollution, odour at the Respondent Unit. It is fact
that the Respondent Unit is Red category Industry and strong possibility of
causing of pollution is very common in such kind of industries if proper
precautions are not implemented. Even though the APPCB completely failed to
control pollution. In fact it has promoted pollution by allowing the illegal activities
and keep on granting expansion permissions to the Unit. That the APPCB placed
the warning in all the notices, directions, closer order, revocation of closer order
etc “should you violate any of the directions mentioned above, your unit
will be closed under Section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988 and under Sec.31 (A) of Air(Prevention &
Control of Pollution) Amendment Act, 1987 without any further notice, in
the interest of Public Health and Environment.” But APPCB and the

authorities are not taking action in the present case.

10. That the Applicants would like to place following photographs to establish

pollution caused by the Respondent Unit and inaction of the official Respondents:
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Google Earth image showing island of Turupulanka in Godavari
River near Rajahmandry of Andhra Pradesh

Page 42 of 178



18

Thick blackish smoke coming from the Andhra Paper Mill on 10.3.2023
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The above pictures shows that the habitations are very near to
Andhra Paper Mill
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Blackish water released by Andhra Paper Mill
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Black chemical water released by Andhra Paper Mill
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Applicants submitting representation to Govt Officials on 4.10.2022. 23

The manager of Andrha Paper Mill giving a written assurance to Applicants in the
presence of Police and Government Officials
That the unit is releasing untreated blackish effluent into the Godavari river and

also affected ecological balance badly. The damage to the river has already

worsen its situation. That the Godavari river getting polluted and people are

consuming polluted water.
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11.That the representations sent by the Applicants to the District Collector,
Rajamahendravaram of East Godavari district on no action taken by the
Board for non-compliance and violations of the regulations. That the District
Collector and Police Officials intervened when the Applicants/affected people
conducted protests against the pollution of Respondent Unit. The Officials of
Respondent Unit vide its letter dated 4.10.2022 assured the
Applicants/residents that they will arrange a meeting with the Top level
management of the Company at 11 am on 10.10.2022. But the meeting did
not held with the Top management instead one Mr. Murali met the Applicants
and told them he will look into the issues raised by the Applicants. But till date
the pollution continuing. That the Applicants are worried that the Respondent
Unit will further damage the environment in the area with its money power

and political influence.

True copies of the assurance letter written by the Respondent Unit dated
4.10.2022 to the Applicant is annexed as ANNEXURE A-5.

12. Since the authorities failed to take action on the Respondent Highly Polluting
industry, Applicants are compelled to approach this Hon’ble Tribunal under
Section 14, 15 of NGT Act.

GROUNDS

13.The present application is filed on the following among other grounds

which the Applicant might take at the time of hearing the case:

A. That the APPCB repeatedly directed the Unit to discharge treated
water directly into sea vide its orders dated 27.7.2015, 31.1.2017 and
19.9.2017. But despite lapse of more than about eigth years, the Unit
has not complied and discharging highly polluted chemical water into
Godavari river in Turpulanka an island of Godavari river near

Rajahmandry town.

B. That the MoEF, APPCB have granted approvals to the Respondent
Unit in piece meal manner without conducting cumulative impact study
on the Highly polluted activities. This shows the complete negligent
approach of the regulators towards the environment and

implementation of statutory law and Constitution of India.

C. That the pollution caused by Respondent Unit resulted adverse impact
on river ecosystem, damage to the quality of water in Godavari river
and degrading the health of the people living about one kilometer

radius of the Unit. That the ECs granted to the Unit categorically
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mandates that there shall not be pollution. Though there has been
clear adverse impact on local population, the authorities are not taking
cohesive steps against the polluting unit due to unknown reasons. The
action of the Regulators is contrary to the Statutory provisions of Air,
Water and Environment Act besides fundamental Rights guaranteed
under Article 14, 21 of the Constitution of India.

. That the Unit has initially started its activity and subsequently
expanded the activity many folds. That the area of the activity, capacity
of production, utilization of water, waste water generation have
massively increased. But neither the Precautionary Principle nor the
Polluter pay principal are implemented by the Respondent authorities

for causing pollution.

. Because due to the inaction of the official Respondents and illegal
action of the Respondent Unit, thousands of residents around the unit
are facing severe health problems such as kidney, lungs, heart,
breathing disorders.

. That the Official Respondents are not taking effective action on the
violations committed by the Respondent Unit. That the Unit has been
continuously violating the conditions and causing severe odor, water,
soil, water pollution. But the enforcing agencies are taking the issue

very causally.

. That the effluents are generated from the Unit are not properly treated
either at the plant or at the Effluent Treatment Plants. The polluted
water has been discharging into Godavatri river.

. That the funds allotted under Corporate Social Responsibility for taking
up various welfare measures of the affected people in the area and
funds for Environmental sustainability are diverted/misused by the Unit.
This is gross violation of the Conditions mandated in Environment

Clearance granted to Respondent Unit.

Because the Hon’ble Supreme Court of India has held in several cases
that the principle of precaution under the international law is now part
of the Indian municipal law. In Vellore Citizens’ Welfare Forum v. Union
of India 1996 (5) SCC 647, the Court held that the Precautionary

Principle in the municipal law context means:-
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‘(i) Environment measures - by the State Government and the statutory
Authorities - must anticipate, prevent and attack the causes of
environmental degradation.

(i) Where there are threats of serious and irreversible damage lack of
scientific certainly should not be used as the reason for postponing,
measures to prevent environmental degradation.

(i) The "Onus of proof’ is on the actor or the developer/ industrial to

show that his action is environmentally benign.’

LIMITATION

14.That the pollution caused by Respondent Unit is continuing as on the date
of filing the present Application. The actions of the Respondents are in
violation of rule of law and Environment (Protection) Act, 1986, EIA
Notification of 2006, Water Act, Biodiversity Act. The activities are causing
irreparable loss to the Environment, biodiversity and people living in the
area. That the Applicants have made complaints to the authorities and the
Unit itself assured the Applicants/residents vide its assurance letter dated
4.10.2022. Hence, this becomes a matter of continuous, recurring cause
of action, falling within the ambit of Section 14,15 of the National Green
Tribunal Act, 2010.

While dealing with issue of recurring cause of action, the Hon’ble Supreme
Court in the matter of State of Bihar v. Deokaran Nenshi and Anr.,
(1972) 2 SCC 890, defined recurring cause of action as:

5. A continuing offence is susceptible of continuance and is
distinguishable from the one which is committed once and for all. It is one
of those offences which arise out of a failure to obey or comply with a rule
or its requirement and which involves a penalty, the liability for which
continues until the rule or its requirement is obeyed or complied with. On
every occasion that such disobedience or non-compliance occurs and
recurs, there is the offence committed. The distinction between the two
kinds of offences is between an act or omission which constitutes an
offence once and for all and an act or omission which continues and
therefore, constitutes a fresh offence every time or occasion on which it
continues. In case of a continuing offence, there is thus the ingredient of
continuance of the offence which is absent in the case of an offence which
takes place when an act or omission is committed once and for all.’

In the case of a continuing offence, there is thus the ingredient of
continuance of the offence which is absent in the case of an offence which

takes place when an act or omission is committed once and for all.

This Hon’ble Tribunal has held in the matter of Forward
Foundation, A Charitable Trust and Ors. Vs. State of Karnataka and
Ors. 2015 ALL (I) NGT Reporter (2) (Delhi) 81 that:-
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“28. The settled position of law is that in law of limitation, it is only the
injury alone that is relevant and not the consequences of the injury. If the
wrongful act causes the injury which is complete, there is no continuing
wrong even though the damage resulting from the act may continue. In
other words distinction must be made between continuance of legal injury
and the continuance of its injurious effects. Where a wrongful act
produces a state of affairs, every moment continuance of which is a new
tort, a fresh cause of action for continuance lies. Wherever a suit is based
on multiple cause of action, period of limitation will began to run from the
date when the right to sue first accrues and successive violation of the
right may not give rise to a fresh cause of action....

31. The Continuing cause of action would refer to the same act or
transaction or series of such acts or transactions. The recurring cause of
action would have an element of fresh cause which by itself would provide
the applicant the right to sue. It may have even be de hors the first cause
of action or the first wrong by which the right to sue accrues. Commission
of breach or infringement may give recurring and fresh cause of action
with each of such infringement like infringement of a trademark. Every
rejection of a right in law could be termed as a recurring cause of action.
[Ref: Ex. Sep. Roop Singh v. Union of India and Ors., 2006 (91) DRJ 324,
M/s. Bengal Waterproof Limited v. M/s. Bombay Waterproof
Manufacturing Company and Another, (1997) 1 SCC 99].

32. The principle that emerges from the above discussion is that the
‘cause of action' satisfying the ingredients for an action which might arise
subsequently to an earlier event give result in accrual of fresh right to sue
and hence reckoning of fresh period of limitation. A recurring or
continuous cause of action may give rise to a fresh cause of action
resulting in fresh accrual of right to sue. In such cases, a subsequent
wrong or injury would be independent of the first wrong or injury and a
subsequent, composite and complete cause of action would not be hit by
the expression 'cause of action first arose' as it is independent accrual of
right to sue. In other words, a recurring cause of action is a distinct and
completed occurrence made of a fact or blend of composite facts giving
rise to a fresh legal injury, fresh right to sue and triggering a fresh lease of
limitation. It would not materially alter the character of the preposition that
it has a reference to an event which had occurred earlier and was a
complete cause of action in itself. In that sense, recurring cause of action
which is complete in itself and satisfies the requisite ingredients would
trigger a fresh period of limitation. To such composite and complete cause
of action that has arisen subsequently, the phraseology of the 'cause of
action first arose' hat would not effect in computing the period of limitation.
The concept of cause of action first arose must essentially relate to the
same event or series of events which have a direct linkage and arise from

the same event. To put it simply, it would be act or series of acts which
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arise from the same event, may be at different stages. This expression
would not de bar a composite and complete cause of action that has

arisen subsequently.”

Fees paid: That the Applicants have paid the mandatory fees by way of
efiling.

INTERIM PRAYERS
15.1In the above circumstances it is prayed that this Hon’ble Tribunal may be

pleased to:

A. Direct the Respondent Unit to stop storing and discharging of
effluent in Turuplanka of Godavari river and stop discharging of

odourous gases into air;

B. Appoint a High Level Independent Committee consisting of experts
from chemical, water, soil and health fields to ascertain the loss
caused to the river eco system, health etc due to the violations and
pollution of Respondent Unit,

C. Pass any such order, as the Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of the case.

PRAYER
That in light of the above facts and circumstances, it is humbly prayed that this Hon’ble

Tribunal may be pleased to:

A. Direct the Union Ministry of Environment, Forest & CC, Central Pollution
Control Board and Andhra Pradesh Pollution Control Board to close down the
Respondent Unit for continuous violations and non-compliance of conditions
of Environment clearance, Consent for Operation and directions issued by Andhra
Pradesh Pollution Control Board vide its order 10.7.2015, 27.7.2015, 31.1.2017 and
9.9.2017 etc.

B. Direct official Respondents to implement remediation plan in the pollution
affected areas such as Turupuland in Godavari river, Kotilingalapeta, Seetampeta,
Sriramnagar, Lalithanagar, Lutarigiri, Malaypeta, Aryapuram, Patta Vutlanka areas of

Rajahmandry Town of Andhra Pradesh as per the recommendations of experts committee.

C. Direct the Official Respondents to initiate prosecution against Respondent No.7/all
responsible persons according to provisions of Environment (Protection) Act, 1986, Water
(Prevention of Pollution) Act 1974 and Air (Prevention of Pollution) Act 1981 for causing

pollution and violating the mandatory pollution control measures,
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Gaovernment of India
Ministry of Environment and Farests
F. No. J-11011/410/2010-1A-I (1)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi— 110 003

E-mail: tchand2003 @vahoo.co.uk
Tele fax: 011: 2436 3963

Dated: 6™ March 2014

To

The Managing Director,

M/s. Andhra Pradesh Paper Mills Limited
Sreeram Nagar, Rajahmundry,

District East Gedavari,

Andhra Pradesh- 533105

Fax: 0883- 2461764; E-mail: pksuri@andhrapaper.com teamlabs@gmail.com

Subject:  Expansion of pulp production capacity from 500 TPD to 650 TPD by modernization and
debottlenecking the process of M/s Andhra Pradesh Paper Mills Limited at Sreeram
Nagar, Rajahmundry, East Godavari District, Andhra Pradesh - Environmental Clearance -
regarding.

Sir,

This has reference to your letter no.APPM/RIY/MOD/EC/MOEF/1 dated 15.11.2011 along with
copies of EIA-EMP report and subsequent communications dated 3.12.2013, 17.12.2013 and
1.1.2014 seeking environmental clearance under the provisions of EIA Notification, 2006. The Terms
of Reference (TOR) for the aforesaid project was accorded by MOEF vide letter of even no dated
20.10.2010. The pulp and paper manufacturing industry is listed at S.No. 5(i) in Category A of the
schedule of EIA Notification, 2006 and appraised by the Expert Appraisal Committee (Industry) of
MoEF.

2. The Ministry of Environment and Forests has examined the application made EC for the
aforesaid project. From the documents furnished, it is noted that M/s. Andhra Pradesh Paper Mills
Limited have proposed for expansion of pulp production capacity from 500 TPD to 650 TPD by
modernization and debottlenecking the process at Sreeram Nagar, Rajahmundry, East Godavari
District, Andhra Pradesh. The project site is located at the intersection of the coardinates East 81°

~ 46’ 20” and North latitude 17° 01°41” with an elevation of 26.5 m. The unit has 123.86 acres of land

of which 27.90 acres of the area was developed as green belt. The praposed expansion will carried
within the existing plant premises. River Godavari is flowing from northwest to south direction and
passing at a distance of 0.7 km from the plant site. The site has never been inundated due to floods
of R. Godavari as the MSL of the river is 9.14m and that of the site is 26.21 m. The nearest human
settlement from the site is Rajahmundry town located at a distance of 1km. Rajabmundry Railway
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station (SC Railway) is at a distance of 2.1 km from the plant area in south direction. National
highway is at a distance of 3.2 km from the plant area in east direction. Divancheruvu west reserved
forest is at a distance of 4.5 km in east direction, Divancheruvu east reserve forest is at a distance of
8.5 km in NE direction. No forestland is involved in the project area. No National Parks, Wildlife
Sanctuaries/Eco-sensitive areas are located within 10 km radius of the site. Total cost for the
propased expansion is Rs. 19.60 crores in which Rs. 152.5 lakhs have been earmarked towards the
capital cost and Rs. 350.8 lakhs have been earmarked towards the recurring cost after expansion for

environmental protection.

3. Following are the existing and proposed production capacities:
[ S.No Products EC obtained EC obtained Proposed Total Capacity
from MaoEF from SEIAA, expansion
dated Andhra Pradesh (Present
31.01.2005 dated 26.2.2010 proposal)
1. Pulp (TPD) 500 - From 500 to 650
650 TPD
Paper (TPD) 330 593 - 593
CPP (MW) 34 46 —~ 46 |
4, It is noted that the proposed expansion will be done by optimizing the production capacity,

by ensuring the equipment and machinery is used to their optimal capacity, thereby enhancing the
productivity. The optimization shall also proportionately reduce the resource consumption and
effluent generation. The de-bottlenecking process involves replacement of screen ratars with
Dolphin type rotors and installation of high pressure water pump to Eop & Do stages of bleach plant
for washers mesh in the fibre line. Modification of air handling system and ESP in the recovery island

will also be done.

5. It is noted that the emissions from the boiler and rotary kilns are passed through Electro
Static Precipitator with an outlet concentration of 50 mg/Nms. DG set is provided with stack height
as per CPCB guidelines. Bag filter is provided to control the fugitive emissions.

6. The total water requirement after expansion will be 49,100 m’/day, which is drawn from the
River Godavari. The wastewater generated from the plant after expansion would be 35,955 m?/day
which will be reused for green belt development after treatment and excess treated waste water
would be sent to turupulanka sand shoals of River Godavari. Damestic effluent of 2,800 m?/day
would be sent to municipal sewer line. The unit has an existing effluent treatment plant with a
capacity of 20 MGD for treating the effluent generated from process blow downs. The capacity is
adequate to meet the total effluent generation of 35,955 m*/day after debottlenecking.

7. The salid wastes generated from the process are ETP sludge, which would be sent to hoiler
or sald to egg tray manufacturers, chip dust shall be sent to boiler, lime sludge shall be reburnt in
rotary lime kiln and from the utilities are lubricating oil, Container liners and PVYC scrap, which are
sent to authorized recyclers.

B. Public Hearing / Public Consultation meeting was conducted by the Andhra Pradesh
Pollution Control Board on 21.9.2011.
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during 29-30™ January 2014. The Committee recommended the proposal for environmental

clearance subject to stipulation of specific conditions along with other environmental conditions.

10. Based on the documents furnished and presentation made by you and your consultant, M/s.
Team Labs and Consultants - Hyderabad, the Ministry of Enviraonment and Forests hereby accords
environmental clearance to the above project under the provisions of EIA Notification dated 14"
September 2006, subject to strict compliance of the following Specific and General conditions:

A SPECIFIC CONDITIONS

i.  Compliance to all the specific and general cenditions stipulated for the existing plant by the
Central/State Gavernment shall be ensured and regular reports submitted ta the Ministry

and its Regional Office at Bangalore.

ii.  The project authority shall install multi cyclones, wet scrubbers with the boilers to achieve
the particulate emission below 50 mg/Nm°. The emissions from chemical recovery section
shall be controlled through primary and secondary venturi scrubbers.

iii.  Data on ambient air, stack and fugitive emissions shall be regularly submitted online to
Ministry’s Regional office at Bangalore SPCB and CPCB as well as hard copy once in six
months and display data on PMy, PM,;s, SO, and NOx aoutside the premises at the
appropriate place for the general public.

iv.  In case of treatment process disturbances/failure of pollution control equipment adopted by
the unit, the respective unit shall be shut down and shall not be restarted until the control
measures are rectified to achieve the desired efficiency.

v.  The total water requirement (including existing) shall not exceed 49,100 m’/day. The
industry shall ensure the compliance of the standards for discharge of the treated effluent
from the unit as stipulated under the EPA rules or SPCB whichever is more stringent. The
company shall make efforts to limit the water consumption upta 75 m*/tonne of product.
Adequate steps including use of modern RO/UF based technologies shall be used to increase
recycling and reduce water consumption.

vi.  Adequate number of influent and effluent guality monitoring stations shall be set up in
consultation with the State Pollution Control Board and regular monitoring shall be carried
cut for all relevant parameters to maintain the effluent treatment efficiency. Online flow
meter, pH meter, conductivity meter etc. shall be installed. The report shall be submitted to
Ministry’s Regional Office at Bangalore, SPCB and CPCB.

vil. Ground water quality study in and around the project area shall be conducted and report
submitted to Ministry’s Regional Office at Bangalore, SPCB and CPCB.

viii. ~ The company shall install Oxygen Delignification (ODL) Plant and shall maintain AOX below 1
kz/tonne of paper production.

ix. The company shall submit the comprehensive water management plan along with
monitoring plan far the ground water quality and the level, within three months from date

of issue of this letter.
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The project authority shall dispose of hazardous waste as per the provision of Hazardous
Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The company shall develop green belt in 33% of the total land as per the CPCB guidelines to
mitigate the effect of fugitive emissions.

Occupational health surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

The company shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling.

All the recommendations made in the Charter on Corporate Responsibility for Environment
Protection (CREP) for the pulp and paper sector shall be strictly implemented.

All the commitments made to the public during the Public Hearing/Public Consultation
meeting held an 21.9.2011 shall be satisfactorily implemented and a separate budget for
implementing the same shall be allocated and information submitted to the Ministry’s

Regional Office at Bangalore.

The propanent shall adopt a ‘Model Village” under CSR. At least 2 % of the net retain profits
of the project shall be earmarked towards the Enterprise Social Commitment based on
Public Hearing issues and item-wise details along with time bound action plan shall be
prepared and submitted to the Ministry’s Regional Office at Bangalore. Implementation of
such program shall be ensured accordingly in a time bound manner.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
Safe drinking water, medical health care, créche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

GENERAL CONDITIONS:

The project authorities must strictly adhere to the stipulations made by the Andhra
Pradesh Control Board and the State Government.

No further expansion or modifications in the plant shall be carried out without priar
approval of the Ministry of Environment and Forests.

At least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of PMy,,
PM,;, SO, and NOy are anticipated in consultation with the SPCB. Data on ambient air
quality and stack emission shall be regularly submitted to this Ministry including its
Regional Office at Bangalore and the SPCB/CPCB once in six months.

Industrial wastewater shall be properly collected, treated so as to canform to the
standards prescribed unggr GS 19" May, 1993 and 31 D 1993
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V. The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise levels
shall conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (daytime)

and 70 dBA (nighttime).

vi. Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

vii. The campany shall develop rain water harvesting structures to harvest the rain water for
utilization in the lean season besides recharging the ground water table.

viil. The project proponent shall also comply with all the environmental protection measures
and safeguards recommended in the EIA/EMP report. Further, the company must
undertake socio-economic development activities in the surrounding villages like
community development programmes, educational programmes, drinking water supply
and health care etc.

iX. Requisite funds shall be earmarked towards capital cost and recurring cost/annum for
environment pollution control measures to implement the conditions stipulated by the
Ministry of Environment and Forests as well as the State Government. An
implementation schedule for implementing all the conditions stipulated herein shall be
submitted to the Regional Office of the Ministry at Bangalore. The funds so provided
shall not be diverted for any other purpose.

X. A copy of clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/Municipal Corporation, Urban Local Body and the local NGO, if any, from
whom suggestions/representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the web site of the company by the proponent.

Xi. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and shall update the same periodically. It shall simultaneously be sent to the Regional
Office of the MOEF at Bangalore. The respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; PMy,, PM,s, SO,, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the projects shall be monitored
and displayed at a convenient location near the main gate of the company in the public

domain.
Xii. The project proponent shall also submit six monthly reparts on the status of the
compliance of the stipulated environmental conditions including results of monitored
’fﬁ‘-\ data (both in hard capies as well as by e-mail) to the Regional Dffice of MOEF, the
: ,___z;,i-’ respective Zonal Office of CPCB and the SPCB. The Regional Office of this Ministry at
E:_f/;’?" Bangalore / CPCB / SPCB shall monitor the stipulated conditions.
xiii. The environmental statement for each financial year ending 31* March in Form-V as is

mandated to be submitted by the project proponent to the concerned State Pallution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of environmental conditions and shall also be sent to the
respective Regional Office of the MOEF at Bangalore by e-mail.
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Andhra Paper Limited, Unit : R

‘Compliance to Environment Clearance
Order No.J-11011/410/2010-TA-II(I) Dt.06.03.2014

ajabhmundry

Half Yearly Compliance report for 01.

04.2021 to 30.09.2021

S.No

Conditions

| Compliance

A. SPECIFIC CONDIT

IONS

Compliance to all the specific and general c_'onditjjoﬁs
stipulated for the existing plant by the Central/State

Governrnent shall be ensured and regular reports:

submitted to the Ministry and -its Regional Office at.
Bangalore.

Complied With

Submitting half-yearly compliance repots on
EC and CFO conditions at regular intervals
to Ministry’s regional office and APPCB.
Recent Compliance report on EC submiitted
on 24,05.2021. CFO compliance rteport
submitted on 08.09.2021.

i

The project authority shall install multi cyclones, wet
scrubbers with the boilers to achieve the particulate
emission below 50 mg/Nm3. The emissions from
chemical recovery section shall be controlled through
primary and secondary venturi scrubbers. '

Complied With

Gaseous emission generated from both
process and flue gas stacks of Recovery
Boiler (RB-4), Coal fired' Boiler (CF-6),
Rotary Lime Kilns (RLK) No .1 & 2 are
being controlied through “ESPs”. Monthly
monitoring is being done by MOEFCC
approved external third party laboratories
-and the reports are attached as Annexure —
1. These reports are being submitted to
SPCB -on monthly basis and half-yearly
basis to MOEFCC.,

Installed Online continues stack emission
monitoring systems. (OCEMS) for the stacks
of Recovery Boiler (RB-4), Coal fired
Boiler (CF-6), Rotary Lime Kilns (RLK) No
1 & 2. Online Continuous Ambient air
quality monitoring stations at Two (2)
Locations at the periphery of the mill
boundaries. established and connected to
PCB site. Stack & Ambient Air ‘Quality
monthly monitoring is being done by
MOEFCC approved external thitd party
iaboratories and the reports are attached as
Annexure — 1 for ready reference:
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S:No

Conditions

Compliance

Latest PM values as per September .2021
monthly momtormg reports by third party
are 26.5 mg/Nm3, 28.3 mg/Nm3, 30.4
mg/Nm3 & 31.8 mg/Nm3 for
RB.4,CF.6,RLK.1 & RLK 2 respectively.

Iii

Data on ambient air, stack and fugitive emissions

shall be regularly submitted online to Mmlstry 8

Regional office at Bangalore SPCB and CPCB as

well as hard copy once in six months and display data

on PM10, PM2.5, SO2.and NOx outside the premises.

at the appropriate place for the general public.

Complied With

Refer Annexure — 1 for third party

monitoring reports, Data dlsplayed through

LED display board at outside main gate. for-
public. ON LINE. Stack & AAQ data is
hooked to PCB web sites. Monthly reports.
were being submitted to APPCB and half
compligrice to MGEFCC. Physical board as
per APPCB directives established by
indicating CFO permits on water, air and
Hazardous wastes permits for general

Tv

In case of treatment process disturbances/failure of
pollution control equipment adopted by the unit, the

respective unit shall be shut down and shall not be
restarted until the control measures are rectified to

achieve the desired efficiency.

Complied With

All  processes are DCS  controlled
operational and monitored. All processes
including pollution contrél systems are
either Interlocking atrangement or manual
controls. If the pollution equipment fails to
perform, related process is being slow down
or stopped based on impact and compliance
rate. In case of ETP units break downs,
Effiuents are diverted and stored in buffer
storage Lagoon till its rectifies. Lagoon
storage capacity is approximately 9000 m3.

The total water requirement (including existing) shall
not exceed 49,100 m3/day. The industry shall ensure
the compliance of the standards for discharge of the
tredted effluent from the unit as stipulated under the
EPA rules or SPCB whichever is more stringent. The

company shall make efforts to limit the water

consumption upto 75 m3/tonne of product. Adequate
steps including use of modermn RO/UF based
technologies shall be used to increase recycling and
reduce water consumption. ' '
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Complied With

Average per day water usage for the

reporting period is 35,742 M3/day . The

industry will follow the standards prescribed

for discharge of treated effluent as per CFO
ermit conditions.

| Month | Water Effluent
KLD KLD
April.2]1 | 36482.01 |27821.99
May.2l | 34476.72_| 29024.45
June.21 |38128.48 | 30998.72
July.21 33907 74 26437 34
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S.No | Conditions Compliance
projects to reduce-and conserve water usage.
el i it RS clearvele by Agementof List of water saving projects shown on left
: e s Ermete w gt e o side column. Estimated water saving 1s
¥ {conlol mechanis . ARVsin frehwater & back waler nead 10552018 i A D ets iz 0
ke ol ' atound 4,295 m3/ day. Specific water
essu,le,mtg Iodmg.unf_ — reduced from 68 M3 / ton (2014-15) of
_ pmre_iqad;srﬁﬂerpe_fiwmg!rf_a:rangnganqtherﬂw product to 54 M3 / ton (FY 2019-20). FY
2 fnamberofdis and Nowles, requird spateswhich uaning 105088 B0 overfow 2020-21 ‘increased due to COVID epidemic
peerlwihd s and haﬁgs!ut'sfmﬁd_i&cs sigped. & business crisis.
3 vl e 04 gty Bu | | |
& et kgl R vt R0 i Received appreciation certificate from CII
e I 9 for improvements in water conseryation 1n
§ {0 fteres Holuater et ottt NN ) July,2019.
ot | U0 Furthec o fised 12 pojcts (on
3 r‘.””“ *‘“’_‘dm‘_”“”te“m““g“mP“““ brergeg i 1 column) , the below additional projects
Slorage and pumpiagsysten _ completed : '
9 (oo mgssemesabiiment 10018 m
i |HB4Afstooﬁng'w’i’t’ei1ir|ettiier[ei'ﬁui,édjuif,muﬁngtm 0032018 o) Installation of Cooling Tower :
1t lBadwi!E;usagein'we!Iapshw;erﬂr]thﬁite’: LB 0 RLK.1&2 bearing-ceo_l.ing_, Vacuum
12 Backvatenusige ol Darsepurtr R in ¥l 508018 % Sealing & Barometric legs water recycling.
Currently lot of water'is goes to ETP.
Potential water saving : 100 m3 / hr = 2400
m3/day = 0.52 MGD
Replacement of Fresh water with Hot
water in3 no’s of HP showers of RI.5
paper machine. Currently hot water is
overflows to ETP. Potential water saving :
30 m3/ hr= 720 m3/day = 0.16 MGD.
‘Total Capital cost incurred for water:
saving projects from last 3 vears is
around Rs. 3.50 Cores.
vi Adequate number of influent and effluent quality | Complied With

monitoring stations shall be set up in consultation
with the State Pollution Control Board and regular
monitoring shall be carried out for all relevant
parameters to maintain the -effluent treatment
efficiency. Online flow meter, pH meter, conductivity
meter etc. shall be installed. The report shall be
rishhannlttad fa Aflclntnd e Daniasal Ragenﬁa,@f.;hzg

Online effluent quality monitoring stations
installed for pH, Flow, TSS, pH, COD and
BOD and connected to CPCB and APPCB
severs. Regular

In-house testing of effluents is being done at

wrasiatio otamao nf TRTR meassce ta avalnats
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as per the provision of Hazardous Wastes
(Management, Handling and  Transboundary
Movement) Rules, 2008.
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S.No [ Conditions Compliance
Month | COD BOD Color
mg/lt Mg/lt Pt.CU
April.21 | 140 | 22 169
May.21 | 130 21 190
June.21 | 129 21 153
July.21 | 129 22 151
Aug2l | 131 |19 135
Sep21 | 135 19 155
Vit Ground water quality study in and around the project | Water is drawn from River Godavari. There.
area shall be conducted and report submitted to | areno ground water points inside the factory
Ministry’s Regional Office at Bangalore, SPCB and | premises.
CPCB.
However, propose to collect ground water
samples from nearby areas to perform
guality study.
viii | The company shall install Oxygen Delignification | Complied With
| (ODL) Plant and shall maintain AOX below 1 o _
kg/tonine of paper production. Oxygen Delignification (ODL) plant is in
place and AOx level in treated effluent is
within the limits.
Ix | The company shall submit the comprehensive water | Not Applicable
management plan along with monitoring plan for the
ground water quality and the level, within three | Mill uses river water for all operations.
| months from date of issue of this letter. There is no drawl of ground water within
the premises. Water Audit done On
24.08.2016 by CII and the recommendation
are bemg implemented for reduce water
consumption.
‘Water management. Plan and consumption
‘data for each section is in place and is being
monitored on dayto day basis.
‘Management comiitted for conservation of
water, reuse, & recycling
X The project authority shall dispose of hazardous waste | Noted & being Complied With

All the rules and regulations are followed as
per HWM Rules 2016 and amendments
thereof, Disposal of Hazardous wastes as
per authorization of SPCB. Standard
Operating Procedure are in place and make

available to all process departments and
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S.No | Conditions Compliance
Green Belt 65.00 Acres
Wood yards: 86.34 Acres
Green cover is also being maintained
outside industrial premises under Social
agro farm forestry programme in various
district of Andhra Pradesh. 4,813 ‘acres
covered by distributing 31 15,400 Clones
and 1,14,63,000 seedlings to farmers
during .the reporting period.
xil Occupational health surveillance of the workers shall | Complied With

be done on a regular basis and records maintained as

per the Factories Act, Occupational health center with 24-Hour

| doctor facility and -ambulance is in place.
Half yearly periodical Occupational health
surveillance is being conducted and records
are maintaining as per the Factory Act..1948
‘and amendments thereof, '

xiii | The company shall make the arrangement for | Complied With
protection -of possible fire hazards during
manufacturing process in material handling. Established:

- H&S and Fire departments

- Well trained fire fighters

- Certified First Aiders

- Own fire tendet

= Fire Hydmn’t system

- Motk drills'in places

- On-Site Emergency Control,

- OHC

- Safety training calendar

- Inventory of Hazardous chemicals
and required display
communications boards.

Being implemented 14 critical elements of
Health & Safety:

PEE, SWO, Machine guarding, works at
Work permit, Confined space,
safety, chemical management,
electrical safety, motorized equipment,
Hazardous substances, Working walking
surfaces, Contractor -safety, material

amn s At smeannacnn anfatie




construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, Safe drinking water,
medical health care, créche ete.

The housing may be in the form of temporary
structures to be removed after thé completion of the

project.
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2) Lime Kilns installed for chemical
recovery.
3) Odor contre] systems i.e Hard pipe for
foul stream; LVHC & HVLC Incineration in
place.
4) Specific water per ton of paper is 59 m3
for reporting period.
5)Treated effluent is being used partly for
gardens and washings and then disposed to
Turupulanka Larka island sand shoals of
river Godavari,
6) Laboratory experiments by using
chemical and polymers. Coordinating with
CPPRI, IPMA for Effluent color removal
studies. No viable technology is available
for Pulp-and Paper. Aithough our color
-values well within Draft norms. Refer
above point no. VI for color values.
Xy | All the commitments made to the public: during the | Noted and Complied With
Public Hearing/Public Consultation meeting held on
21.9.2011 ‘shall be satisfactorily implemented and a | Commitments made in the public hearing
separate budget for implementing the same shall be | are being implemented. There is a CSR
allocated and information submitted to the Ministry’s | Wing with a separate budget as per
Regional Office at Bangalore.- companies Act.
xvi The proponent shall adopt a “Model Village” under | Noted and Complied With
CSR. At least 2 % of the net retain profits of the
project shall be earmarked towards the Enterprise | MR Palem village is under taken for Model
Social Commitment based on Public Hearing issues | Village. Refer Annexure — 2 for details of
and item wise details along with time bound action | CSR activities and investments. up to FY
plan shall be prepared and submitted to the Ministry’s | 2020-21
Regional Office at Bangalore. Impiementation of such
program shall be ensured accordingly in a time bound
manner.
xvii | Provision shall be made for the housing of | Complied With

Project is Under implementation, CFE from
State Pollution Control obtained vide Order
No. APPCB/VSP/KKD /361/CFE/
HO/2012, Dt.20.10.2014

Propose to Increase pulp capacity as per EC
in 2 phase.




treated so as to conform to the standards prescribed
under GSR 422 (E) dated 19th May, 1993 and 31st

December, 1993 or as amended from time to time.
The treated wastewater shall be utilized for plantation

purpose.
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' Phase.2: Due to Management change over
from International Paper to Andhra Paper
and further COVID epidemic not able to
ramp up / implemented full capacity of Pulp
as per EC i.e. 2,27,500 TPA under phase. 2.
Still 27,500 TPA . pulp capacity to be.
enhanced. Propose to stiake request for CFE
extension and EC extension.
B. GENERAL CONDITIONS
I [ The project authorities must strictly adhere to the | Noted and complied with
stipulations made by the Andhra Pradesh Pollution
Control Board (APPCB) and the State Government. | Periodical compliance reports on CFO and
other conditions are being submitted to
APPCB.:
I No further expansion or modifications in the plant | Noted
shall be carried out without prior approval of the _ _
Ministry of Environment and Forests. Shall not be carried out without prior
approval.
iii At least four ambient air quality monitoring stations | Complied With
shall be established in the downward direction as well '
as where maximum ground level concentration of | 2- nos of Ambient air quality stations
PM10, PM2.5, SO2 and NOX are anticipated in | (upward and down ward wind direction)
consultation with the SPCB. Data on ambient air | have been ¢stablished and online data is
quality and stack emission shall be regulatly | connécted to APPCB Sites. Third party
submitted to this Ministry ingluding its Regional | monitoring is being done once in.a month at
Office at Bangalore and the SPCB / CPCB once in six | 4 locations and the data is being submitted
months. monthly- to APPCB and Half-yearly to
MOoEFCC regional office. Refer Annexure
-1
v Industrial wastewater shall be properly collected, | Complied With

Industrial effluents are being treated in ETP
consists of Primary and Secondary
processes, The treated effluent is partly used
for green belt and washings within the
premises and remaining is being discharged
into Turupulanka Satid shoals of Godavari
river as per APPCB Consent norms. ETP

Influent  collection | 2 no’s
tanks
Reclaimed Back | 2 Collection
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S.No | Conditions Compliance

ETP Studge | 2 no’s
dewatering presses
ETP Sludge drier 1 no
ETP White sfudge | 1 no
thickener

\' The overall noise levels in and around the plant area | Complied With
shall be kept well within the standards (85 dBA) by
fpmwdmg noise control measures including acoustic | Noise barriers. and silencers fo heavy noise
hoods, silencers, enclosures. etc. on all sources of _generatlng equipment provided. Third party
noise generation. The ambient noise levels should | is carrymg out noise measurements at Work
conform to the standards prescribed under EPA | Zone and in Ambient air. The noise levels
Rules, 1989 viz. 75 dBA (daytlme) and 70 dBA |are within the limits. Required PPE is
(nighttime). distributéed to employees working in high
noise zones. Caution boards displayed. As
per. September test reports by third party :

Location Day (dB9A) | Day (dB9A)
South West | 62.3 52.8
North East | 66.4 58.2
North West | 69.7 60.1
South East | 66.1 574
Norm 75.0 70:0
Refer Annexure — 1 for reports.
vi Occupational health surveillance of the workers shall | Half yearly periodical medical checkup are
be done on-a regular basis and records maintained as | in place. We have established full-fledged
per the Factories Act. OHC with full time Medical Officer and

round the clock Shift Wise Qualified
Doctors with nursing staff. OHC is under
AMC with Applo Life Time International
Ltd (A Group of Applo Hospitals),
Hyderabad. Standard drugs and
Ambulance station with oxygen kit is
available to meet emergencies. Two beds
provided to attend patients. Employee
medical records are being maintained. Six
monthly health checks being carried out to
employees as per Factory Rules. Fi First Aid
trainings are being Grgamzcd by experts to.
selected team methbers, so as to maintain
First Aiders availability round the clock in
various divisions. We do have tie up with
specialty hospitals at Rajahmundry town.

Vii The company shall develop raig.abfgtefﬁg?!qs}igg Noted and Complied With
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S.No

Conditions

Compliance

viii

The project proponent shall also comply with all the
environmental protection measurés and safeguards
recommended in the EIA/EMP report. Further, the
company  must  undertake

community development programmes, educational

programmes, drinking water supply and health care
ete.

socio-economic.
development activities in the surrounding villages like:

Noted and Complied With

1)Additional aeration of 9000 KLD
capacity with 5300 Kg / m3 -air supply
capacity with 616 diffusers: commissioned.
2)ETP Sludge press — Bellmer installed in
2014 -15

3)ETP Sludge Dryer Installed in  2019-20
4NCG systems: LVHC& HVLC upgraded,
Foul condensate collection with H202
treatment installed..

As per EMP The company has a well-
defined CSR strategy which is transparent

and consistent. The activities are broadly
placed under 3 sectors: Health. & Wellness,

Education and Community Engagemerit.
Number of developmental initiatives have.

‘been taken for communities around the mill

facilities as well as in far-flung areas
especially farm forestry, through support to
education, water shed management, women
empowerment thorough skill development
initiatives, provision of drinking water,
youth empowerment, medical camps,
environmental  conservation  programs,
promotion of sports, distribution of solar
lamp to Govt. ZP Schools children, RO
water plants, Dlgltal Class rooms for Govt.
Schools etc.  Refer Annexure — 2 for
investment under CSR for the FY 2020-21.

Requisite funds shall be earmarked towards capital

cost and rtecurring cost/annum. for environmental
implement the

pollution control measures to
conditions stipulated by the Ministry of Environment
and Forests as well as the State Government. An

implementation schedule for implementing all the

conditions stipulated herein shall be submitted to
regional office of the Ministry at Bangalore. The
funds so provided shall not be diverted for any other

purpose:

Page 74 of 178

Agreed & Complied with

The mill reiterates that adequate funds are

provided to meet the requirements of
MOEFCC/APPCB compliances.

Total Investment on Pollution Control as on.

date : Rs 46.13 crores since 2013-14 to

2020-21. Annual revenue expenses for

maintaining Poilution control systems are

around Rs. 10.0 Crores.

Financial Year INR Cores / year
MNI12_74 Q4L
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5.No

Conditions

| Compliance

4.45
0.19
46.13

2019-20
2020-21

[ Total

represéntations, _
processing the proposal. The clearance leiter shall

A copy of clearance Tetter shall be sent by the
proponent to concerned. Panchayat, Zila Parishad /
Municipal ‘Corporation, Urban Local Body and the
local NGO, if any, from whom suggestions /
if any, were received while

also be put on the web site of the company by the
proponent.

Complied with

Copy of clearance letter submitted on
18.03.2014 .

The project proponent shall upload the status of
compliance: of the stipulated environment ¢learance
conditions, including results of ‘monitored data on
their website and shall update the same periodically.
It shall simultaneously be sent to. the Regional Office

of the MOEEF, the respective Zonal Office of CPCB

and the APPCB. The criteria pollutant levels 'namél_y;_
PM10, PM2.5, SO2, NOx (ambient levels as well as
stack emissions) or ecritical sectoral parameters,
indicated for the projects shall be monitored and
displayed at a convenient location near the main gate
of the company in the public domain.

Complied with

Online environmental data for Emissions,
effluent and air quality are connecied to

CPCB and APPCB sites. LED display along

with CFO permit data boards installed
outside main gate for public awareness.

Compliance report is uploaded on our

website,

Xii

| The project proponent shall also submit six monthly

reports on the status of the compliance of the
stipulated environmental conditions including results
of monitored data (both in hard copies as well as by e-
mail) to the Regional Office of MOEF at Bangalore,
the respective Zonal Office of CPCB and the SPCB.
The Regional Office of this Ministry at Bangalote /
CPCB / APPCB shall monitor the stipulated
conditions.

Comp_l'i'ed with.

The compliance report are being submitted

as per schedule to Chennai, Regional Office.

Latest report sub’m‘itted vide dated
24.05.2021 & 08.09.2021.

xii

The environmental statement for each financial year
eniding 31st March in Form-V as is mandated to be
submitted by the project proponent to the concetned
State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of
environmental conditions and shall also be sent to the
respective Regional Offices of the MOEEF by e-mail,

Complied with.

The reports are being submitted as per
schedule to APPCB,

Latest From — V report submitted on
19.05.2021, Form — 1V on 17.05.2021 and
CFO compliance on 08.09.2021

Xiv

The Project Proponent shall inform the public that the
project has been: accorded environmental clearance by
the Ministry and copies of the clearance letter are

S e -1 Page7510f $£8 at

ATLTY

Complied with.

Jitimated to public through  paper
advertisement dated 13.03.2014 in Local
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available with the SPUD and Luay adu uv oxvn v
Website of the Ministry of Environment and Forests
at http:/envfor.nic.in. This ‘'shall be advertised within
seven days from the date of issue of the clearance
letter, at least in two. local newspapers that are widely
circulated in the region of which one shall be in the

ey —

Telugu daily mnewspaper BNADU and
Local English daily newspaper DECCAN
CHRONICLE . Report on Compliance has
been submitted to Regional office , MoEF ,
Bangalore on 19.03.2014.
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Invoice Na. 1921011000152958

Branch GSTIN No © 19AABCLII50ALZI ) ) . _

SAG Cade ! 997'13_9_;-_-Dies¢riptipn.of ‘Service : General Insurance Service; Place of Supply : ANDHRA PRADESH (NEW)/{37
IRDA Regn. No. 150 it

CIN No. U66000MH2010PLC203656

Tak Is not payablée under reverse charge by the recipient
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Authorized Slgnatary

aratdlibertyinsurance.in oF mmmerc’[aigléiiﬂsﬂhertgIngurang.ln;-mnn_e' (Direct} 02267001373, Toli Free No.. 1800 266.5844

‘Tmportant N

In the eventof loss and/or damage which.may give rise to 3-clalny Under this Insucance, the lnsured immediately aive notification to belowi contact detalls:
Libérty General Insurance Limited ¢ Address: 10th Floor, Tower A, Peninsula Business Park, Ganpatraa Kadam Marg, Lower Parel.{W), Mumbai - 400013, Email.

Kindly examine this 7ol icv;domrng_nt_‘inctuding'i_t's aftached Schedules and Annexures j-Riders if-any, In the Event of any discrepancy, -please contact our office
|mmediately. 1t is being noted that, this policy shall-be ott_t;er_wlse considered as being entirely in order

In case of payment by ;I‘géq'ue, In the event of dishonor of cheque for any reason whatsoever, insurance provided under this document automatically stands
cancelled Ircespective of whether a separate cammunication is sent or pat. ‘ :

The Folicy $hall become voldable.at the aption of Insurer, in the event of ‘any-untrue.or incorrect statement, misrepresenkation, non-description or non-disclosure.In
any matefial partl::u!ars.'c_l_edar_egw the Proposer in the Praposal form/personal statement, declaration and-connected dofuments ar any material information
having-been withkeld by the Proposer or any ong acting on his behalt: ’ ’

All tarms, conditions and-exclusions-as per standard Policy wordings attached with this schedule.

Consolidated Stamp duty has been paid @s per letter of AutHortzation no. CSD/305/2021/1234 Dated 26/03/2021 lssued by Maia Stamp Office, Mumbai, =* Not

Applicable for

the State of Jammu & Kashmir,
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International Paper dips as APPCB
orders closure of its AP plant

The stock dipped 8% to Rs 309 after APPCB issued an order to close the
manufacturing facility at Rajahmundry, East Godavari district.

SI Reporter | Mumbai July 24, 2015 Last Updated at 13:18 IST

Shares of International Paper APPM has dipped
8% to Rs 309 on the NSE after the company
announced that Andhra Pradesh Pollution
Control Board (APPCB) has issued a closure
order to the manufacturing facility located at
Rajahmundry, East Godavari district in Andhra
Pradesh. The company said it filed an appeal on
July 23, 2015 against the above closure order in
National Green Tribunal, which has admitted
the petition by the company and posted the
matter for July 28, 2015. The company is engaged in discussions with APPCB and
the Government of Andhra Pradesh, the company ...

https://www.business-standard.com/article/printer—friendIy-version'Brag_edZ &@21:46[)748_1

7
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(See Rule 14)
ENVIRONMENTAL AUDIT REPORT FOR THE FINANCIAL YEAR
ENDING 31T MARCH, 2021
PART - A
(i) Name and address of the 1 Anish Mathew _
Owner/occupier of the Occupier ( Director Commercial and CFO)
Industry, Operation and Andhra Paper Limited, Sriramnagar
Process. Rajahmundry, Andhra Pradesh, Pin :533105
(ii) Industry Category : Red
(iii) Production capacity
S.No | Product Permitted Capacity as CFO | Actual Manufactured in 2020 - 21
-1 Paper TPA 2,07,550 1,29,196
2 Pulp TPA 2,00,000 1,32,822
13 Captive Power MW 46 22.8
4 A4 Sheets TPD 267 111
(iv) Year of establishment : 1964
(v) Date of the last Environmental Statement submitted  : 16.05.2020
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PART -B

Water and Raw Material Consumption

1. Water Consumption :

Water - 2020- 21
Vionth / year Water

KLM KLD

Apr-20 2,29,659 7,655
May-20 10,51,989 33,935
Jun-20 10,21,932 34,064
Jul-20 8,43,693 27,216
Aug-20 11,17,784 36,058
Sep-20 10,57,784 35,259
Oct-20 11,05,737 35,669
Nov-20 10,65,682 35,523
Dec-20 10,48,818 33,833
Jan-21 10,77,386 34,754
Feb-21 10,53,068 37,610
Mar-21 11,531,989 37,161
Actual 1,18,25,521 32,395
Consent 43,612

I.1 Specific Water & Effluent

Water Consumption per unit of Product
Name-Of the Product ‘During the previous During the Currerit
Financial Year 2019-20 Financial Year 2020-21
Paper | 54 KLD 70 KLD
Effluent Generation per unit of Product
Paper 43 KLD SO KLD

¢ Dueto COVID -19 pandemic & lolélage\@‘l'(zgf prp@uction, then impacted on specific-water
and effluent.




3/17/23, 10:04 PM EC2014

o7
2. Raw Material Consumption
Consumption per-unit of Product
Name Of the Product During the previous During the Current
Financial Year2020-21 Financial Year 2020-21
Bamboo ( as such ) Not applicable ; No used Bamboo Not applicable , No used Bamboo
Hard Wood ( as such ) 3,15 T / Ton of product 3.40 T / Ton of product
Imported Pulp. - Not applicable, Not used Not applicable, Not used
Imported pulp Imported pulp
Chemical Consumption - FY 2020-21
S.No MAJOR CHEMICALS Qrty
Tons per Month average
. CAUSTIC SODA, ——
2 HYDROGEN PEROXIDE 104.491
3 HYDROCHLORIC ACID 67.820
a SULPHURIC ACID S——
5 POLY ALUMINIUM CHLORIDE - PAC 126.583
6 CALCIUM CARBONATE 1,187.624
7 SODIUM CHLORATE 279.182
8 QUICL LIME - CaO. 228.587
o STARCH POWDER S5H g
10 SS POWDER 45.661
11 SODIUM SULPHATE({SOLID) 41.015.
12 METHANOL 31.213
12 FERRIC ALUMBIQUID MW HTER TREATMENT | 148,774
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PART-C
Pollution Generated
(Parameter as specified in the consent issued)

{ (1) Pollutants

Concentration of pollutants in discharges

Quantity of (mass/volume) Percentage of
Pollutants variations from
discharged 5 prcs_c’_ribed
Parameter Concentration Consent | stahdards with
mg/ L Norm teasons
during 2020-21 mg/L (% reduction)
average
a) Water | 92.02,94Z KL pH 7.49 6.50-8.50 -
' during 2020- ' . _
21 Financial TSS 32 100 68 % red.
Year. _
COD 90 250 64 % red.
r i.e. 25,196 _ :
KLD BOD 17 30 43.3 % red.
an-average
0&G <1.0 10 90 % red.
SAR 2.62 - -
TDS 1726 - -
L

Chenmical Oxygen Demand pollutant indischarged treated water :7.49 KG per Ton of Product

1 b) Adr
Stack

Boiler: CFé

Recovery
Boiler

RLK -1

RLK -2

SPM(mg/nm?)

SPM(rg/nm?)

SPM{(mg/nm?)

H2S (

mg/nm3}

SPM(mg/nm’)
H2S (img/nm3)

243

24
34

33
4.2

30

50

50
10

50
10

44-% red.

51.4 % red.

52 % red.
66 % red.

34 % red.
38 % red.
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AAQ South West PMas (jug/m™) 2838 60 52 %ered.
Corner { Neat | PMo{(ug/m?) 46.8 100 53.2 % red.
ETP Lagoon) | SO, (pg/m?) 25.8 80 67.7 % red.
NO« (ug/m?) 34.2 80 57.2 % red.
North East PMas (pig/m?) 249 60 58.5 % red.
COI‘I’IE}' ( Near PMio (ugjnﬁ) 44.9 100 551 ?Vn red.
STP SO3 (jg/m’) 274 80 65.7 % red.
Mallaypet) NO, (_ug/m3} 33.2 80 58.5 % red.
South East PM: 5 (pg/ni’) 27.4 60 54.3 % red.
corner PMi_ﬁ} (u’g/m?) 46.2; 100 53.8 % red.
(Godavari SOz (ng/m’) 23.8 80 70.2 % red.
house) NOx (pg/m?) 38.4 80 52 % red.
Notth West | PMas(ug/m) 252 60 58 % red.
Corner ( Near PMm:-(ugfn;) 44.2 100 55.8 % red.
Wood Yard ) | SO2(ug/m’) 24.8 80 69 % red.
NOs (ng/m?) 36.8 80 54 % red.
PART -D

Hazardous Wastes:

(As specified under Hazardous Wastes/management and Handling Rules, 1989)

Hazardous Waste

Total Quantity (TPA )

{a} From Process

During the previous. | During the current
Financial Year Financial Year

Used Oil 14.00 35.21
Discarded Containers & Liners.of 112.66 102.66
Hazardous Wastes & chemicals. )
Chemical-containing residue 10 54.03
arising ftom decontamination /
cleaning of tanks / containers /
furnaces .
Oil Sludge or Emulsion ( Fumnace 0.00 0.00
oil Tank bottom sludge )
Spent-fon exchange Resin 0.00 4.54
Discarded Asbestos 0.00 7.22
Date Expired Chemieals (obsolete) 21.16 0.00
Contaminated cottonggg goteh'fg 4 of 118 4.81 3.10
cleaning materials
s S . DA ~ e et PGt Rt o 1 Za o 1 oD YD FaaATE]
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Discarded Carbon filter media 0.00 0.00
(water treatment Plant}
Discarded activated Alumina 0.00 0.00
Insulation Waste / Discarded Glass 0.00 598
wool
Discarded thermocol 0.00 0.00
_ Discarded PPE 1.28 0.00
B) From ETP Sludge 21926 18736
Pollution
Control facility
PART - E
Solid Wastes o
~ Non Hazardous Solid & OtherWaste Total Quantity { TPA ) N
(@) | From | Type of waste During the During the current |
Process. previous Financial Financial Year
_ Year
Waste Lime sludge 7534.09 5372.04
PVC/MHDPE & Polythene 32.34 2283
Scrap
Chip Dust 17487.39 16497
‘Wood Bark Waste 15400.93 11736.70
Wood logs 714 0.00
Khots Waste 256 363
Paper Cuttings 203.31 220:28
C&D Waste 1588.55 0.00
Metal Waste 2369,75 766.05
Discarded Machine clothing, 5.19 20.87
felts, screens, conveyor
belts, drive belts, presses.
wires, rubber etc..
Discarded packing wooden / 0.00 ~0.00
carton scrap
Scrap Electrical &-electronic 2788 145.62
assemblies other than E-
Waste _ ,
E- Waste N 12.12 2.12
Discarded Lead acid 8.79 7.63
| batteries
{b) | From Fly ash from Coal fired 57779 59152
Pollution | boiler o ar da—a |
Control  [ESP Ash Fage oy onITo 841,17 775.19
Farilidvr '
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Hazardous Wastes disposed to end users / recyclers

Type of Waste of Hazardous waste | Quantity | Disposal / sold to re uses /
' inTPA | recyclérs
;Quantity ETP Sludge 10,434 Dispose partly sludge to egg tray
Recycled units /sun dry paper board
or industries
reutilized Used Lubricating il 19,12 Shall dispose to authorized
Sold. reprocessasers
Disposed || Container liners of Hazardous 102.66 | After complete detoxification
Wastes/Hazardéus Chemicals shall be sent fo outside parties
Chemical-containing residue arising” | 54.03. 1 Dispose to-cement industries for
from decontamination / cleaning of coprocessing / TSDF
tanks / containers / furnaces : -
il Sludge 6r Emulsion { Furnace-oil | 0:00 Shall disposeto TSDF
Tank bottom sludge )
Spent lon exchange Resin 0.00 ‘Shall dispose to TSDF
Discarded Ashestos 7.22 Dispose ta TSDF
‘Date expired or off specified -0.00 Shall dispose to beneficial end
Chemicals (Cbsolete ) users / recyclers / TSDF
Contaminated cotton or other 0.00 Shall dispose to TSDF
cleaning materials
Ash from Producer gas plant 0.00 | Shall dispose to TSDF
Waste Lime Cake (from dreg Filter. 78.47 Shall dispase to Cement industry
press } /Brick kilns /
_ heneficial users./ TSDF
Discarded Carbon filter media 0.00 Shall dispose: TSDF
{water treatment Plant)
Discarded activated Alumina 0.00 Shall dispose to Cement.industry
/ Brick Kilns /
_ Other beneficial users./ TSDF
Insulation Waste / Discarded Glass | 5.98 Shall dispose TSDF
wool N
 Discarded thermocol 0.00 “Shall dispose TSDF
Discarded PPE 0.00: Shall dispose cotton PPE to

boiler and others
back to supptiers / recyclers /
| TSDF

Hazardous Wastes reused / reutilized in house

_Type of Waste of Hazardous waste

Quantity
in TPA

Recycied / re-utilized

ETP Sludge

-Page- 86-of1

Reused in Boilers

Used Lubricating Oil '

éaoz
16:10

internal recycling / burning in
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| from decontamination / cleaning - of
tanks./ containers / furnaces
Qil Sladge or Emudsion { Furnace oil | 0.00 Burnhing in boilers along with coal
| Tank bottom sludge’} _
Spent lon exchange Resin 4.54 Burhing in boiler along with coal
for steam & power generation
Discarded Asbestos 0.00 Not applicable
Date expired or off specified 0.00 Notapplicable
Chemicals {Obsolete }
Contaminated cotton or other 3.10 Burning in Boiler
cleaning materials. 1
-Ash from Producer gas plant 0.60 ‘Used in boiler along with coal for
steam & power generation.
Waste Lime Cake (from dreg Filter | 0.00 ‘Not applicable
press }
Discarded Carbon filter media 0.00 Shall use in boiter along with coal
(water treatment Plant) ] for steam & power generation
Discarded activated Alumina | 0.00 Not Applicable
Insulation Waste / Discarded Glass | 0.00 Not Applicable
wogl
Discarded thermocol 0.00 Not Applicable
Discarded PPE 1 0.00 Shall dispose cotton PPE to
1 boiler

PART -F

these categories of wastes

Please specify the characteristics (in terms of concentration and quantum of
hazardous as well as solid wastes and indicate disposal practices adopteéd for both

[ SNo

Description
hazardous waste

of | Physical form with
description

Chemical form

Disposal Method

like Turbines,
iand all other
paits of machinery

generated from equipment’s
Gear boxes
lubrication

discarded il and

with
“moisture content.

impurities
traces of

other

i ETP Sludge Solid in nature having | Contains  fiber, | Partly disposed
moisture: content of i filler, Talcum | off te egg try
approximately 612 % - 15 | Power residues, | manufacturers
% generated from Effluent | sulfates, biomass | and partly to in
treatment Plant. and other | house boilers

impurities.

2 Used Lubricated Qil | Free flowing liquid { Contains After  filtration

used in internally
/ to Authorized
recyclers.

3 | Discarded
Containers. & liners

iwmntanemlo B

F Al warmeer

8f

Adie

of chemi ?Qgsiﬁ

Matavifinatisn

'Discardad;ld'tems- v\?rrth traces
a )

IWetke

nnead

Detoxification is
being done with
water / soap / soda |

Sold to- ocutside
parties after
Adetaxification
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Chemical-containing
residue arising from
deconftamination /
cleaning of tanks l

During annual cleaning /
‘maintenance of thiese tanks
generate  scttled  botiom
residues  which contains
wastes of chemicals, This
waste is not a regular in
nature: Semi solid in nature.

and is in alkali in

Contains
chemical residues

nature.

Dispose of to
cement industries.
for co-processing
/" to end users /
TSDF.

Oil Sludge or
Emulsion (Furnace i
oil Tank bottom
sludge )

solid in'nature

During annual cleaning /
maintenance of furnace oil
tanks. These tanks generate
seitled  bottom residues
which contains wastes of oil
sludge. This waste is not a
regular in pature. It semi

emulsion. and is
‘combustible
‘nature

It is an oil

in

Burned in Boiler
/ TSDF.

Spent lon exchange
Resin

Spent lon Exchange Resin is
from cation and anion resin
beds of DM water Plant.
during frequent top up,
washing and replacing of
exhausted resin -~ this waste
is generated. Sofid in natore

calcium
magnesium

Cent_air’ns
synthetic
compounds
soaked
inorganic
chemicals

resins
with

like
and
[ salt 1
absorbed  from |
water. l

Burned in Boiler

Discarded Asbestos

Duting repair and
maintenance -of blocks roof
sheds part of asbestos shall
be discarded due to damages
or replacement. works. Solid
in nature.

Contains
Asbestos

" | Dispose of

to

TSDF

Date expired or off
specified Chemicals
{Obsolete )

site due to various redsons

Chemicals become obsolete.
after prolonged stocking at
1.e. prescribed  shelf-life
expiry, non-moving, trial
purpose  chemicals, poor
quality, volatilization,
decomposition, not -at all

useful for process, Liquid or
solid ini nature. ]

Contains
inorganic
organic

cliemicals. It
either base or
alkali or neutral
In nature:

an_d

| Dispose

o
fo

beneficial  end.
users / recyelets /

' TSDE.

Page 88of 178
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Contaminated
cotton .or other
cleaning materials.

Cotton and clothing used
during Cleaning,
Maintenance, Repairing and
Overhauling of engineering
units, equipment,
gearboxes, pumps, motors,
turbines, ducts, internal
transport  vehicles,  air
blowers, conveyers etc...
engineering  equipment.
Solid in nature.

Contaminated with

grease and

otl,, |
lubricating

other

fluids.

Burned in
Boilers.

10

Ash from Producer
gas plant

Ash generation is from
Producer Gas Plant, during
reaction of fuel (chip dust,
wood logs, and wood waste)
with insufficient air. It is
solid in nature.

Contains: unburnt
carbon resides

Burned in Boiler

11

Waste Lime Cake

Generated. from causticizing
plant  during chemical
recovery process. Solid. in
nature.

Co_ntains calcium
oxide 78 % and

calcium carbonate.

Disposal to
Cement industry
/Brick kilns
/beneficial wvsers
! TSDF

12.

Discarded Carbon
Filter Media

During frequent top up,
washing and replacing of
exhausted carbon - this
waste is geherated in ‘water
treatment plants. Solid in

nature.

Contains carbon in

‘granular in nature.

Burned in Boiler

13

Discarded activated

Alumina

It generated from air driers
after several usage /
recycling. It is solid in
nature.

Contains dlumina
granules

Dispose to
Cement industry
/Brick kilns
/beneficial users
/ TSDF

14

Discarded

Waste /
Glass

Insulation

wool

During repair and
maintenance works of boiler
lines. and other heating /
cooling line / structures, this
waste is generated as these-
lines are protected with
insulation and is solid in
nature.

Contains mineral
wool and
noncombustible.

Dispose to

TSDF

15

D _iScarded
Theérmocol

Thefmo_cof is being used for
fall celling7ag6r<RI0hd 63

buildines. / cabhine and also

Contains
combustible
thermacol material

Dispose to

TSDF
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maintenance: works, needs
removal of old thermocol
and replacement, it s
generated ‘and- is solid in
: nature,

16 Discarded PPE It is solid in ‘nature. { Not applicable Disposal back to
Discarded after usage: for suppliers /
some fime by employees. tecyclers /
due to damages or end of its TSDF.
lif¢ period.

Non Hazardous Solid & Other ' Wastés o

17 Lead Batteries Used / Discarded batteries released from Disposéd off to
generators / Power backups / Vehicles / UPS / | Authorized
Motorized equipment recyclers /

dealers. on buy
| ‘back basis,

18. E-Waste As per E-Waste Rules Disposed off to
Authorized
recyclers /
collection
centers /

g dismantlers.

19 Chip Dust Contains wood chips generated during chipping | Burned in the

wood raw materials. for cooking. It contains 39.05 | boilers 7/ in

I % maoisture. producer  gas

20 ‘Wood Bark Contains wood Bark generated during debarking | plant/.end users
_ to process cooking. It contains 60.1 % moisture. .

21 "Coal Ash ‘Generated from Coal fired boilers.. Disposed off to

Brick
| ) Manufactures
22 Waste Lime Sludge | Generated from Rotary Lime Kilns having 24.96 Disposed to
-& Slaker stone. % moisture. Tt mairly containis 90 % Caleium | Cement Industry
Carbonate. Slaker stone is generated during |/ Brick
washing of lime. manufactures
: by mixing both.
23 Wood waste & | Generated from wood chipping and some waste Used producer
, Logs ‘wood. It contains 35.94 % moisture. gas plant
74 Knots from Pulp | Generated from pulp mill during wood ‘cooking. | Burned in
Mill It contains 13 % maoisture. Boiler/ reused
| pulp mill
25 ESP Ash Generated from Reécovery Boiler. Contains 75 % | Disposed to
of sodium sulfate. cement industry
26& Brick kiins
26 Empty containers | This was ﬁsﬁlgél cal and othier materials | After
barrals / Contamels: / goods W are commg into contalners llke detoxification

el i nmamspadt il
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27

C&D Waste

C&D Waste is being generated during building
repairs, imaintenance, modification, alterations,

te-modeling - , Dismantling, new constructions,

roads laying, Landscaping, drilling works

Used in within
the premises for
road laying /
fitling low
areas/
construction

earthling filling .

28

Metal
Electrical Scrap

Scrap &

maintenance;

Generated during  repairs, :
re-modeling

modification, alterations,
Dismantling, new erections.

Sold to external
re users,

PART -G

Impact of the pollution control measures on conservation of natural resources and

consequently on the cost of production

1) Water Reuse and recycling: Total an-average of 6,238 KLD (-1113/8ay-) is being reused
within the.manufacturing operations: Month and area wise break up given below:

Ev:::.:: :;;T:i::::w P'a_peri-(_lvl'a'ch'ine' ETPf;I;r’e’ated
' : Back water sffluent
wanth Pulp mill e ' recydling eReuse
Causticizing
Apr-20 0 0 0 6815
May-20 64837 62367 71811 11575
Jun-20 67304 63775 66794 6242
Jul-20 38393 35050 22091 4305
Aug-20 54875 53080 71630 1395
Sep-20 65086 55950 71943 1689
Oct-20 67387 55030 72066 951
Nov-20 63082 59861 97575 2255
Dec-20 41586 41918 117242 2031
Jan-21 69715 68453 134271 3920
Feb-21 72095 72490 95893 5442
Mar=21 72304 73820 84211 6251
Total 676664 641794 905527 52871
Day Average 1854 1758 2481 145

2) Back water of Wet Lap machine is recycled through 50-micron filter @ 300 m3/day

3) Steam condensate recovery @ 60— 65 % and is reused as boiler feed-along with DM water,

4) Chemical recovery plant: Weak. Back liquor (waste water from cooking section) is

concentrated in Evaporator plant to produce Stm%/B'lack liquor. Strong Black Liquor is
78

burned in Recovery Boiler to profR8&i&ahotd

e power and furnace smelt. Smelt is

nrocessed to nroduce White Liguor. weak white lHauor and lime mud. White liduor is being
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6)
7)

9)
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recycled to cooking plant for chips digestion. Weak White liquer is being reused 10
dissolved recovery boiler furnace smelt. Lime mud is being burned in Rotary Lime Kilns to
produce Calcium Oxide. Which is used in making White liquor along with Smelt.

Chip Dust , Wood Bark & ETP sludge is being burned in Coal fired Boilers as a
alternative fuel.

Focused on reduction of specific chemical consumptions Year On Year.

Safe Drinking water is being supplied through pipe to surrounding Rajahmundry residential
colonies @9,29,681 m3 / year i.e. 2547 m3/day.

Dedicated Drinking Water supply scheme established for KATHERU village @ Rs.
1.20 Cores. Which includes Water reservoir, pipe line from company and village internal
piping network along with intermediate storage tanks. '

ETP Cooling Tower Gear box and wings replaced with new for reliable operation.

10) ETP sludge reduced from previous year i.c. 44.20 % reduction. It is achieved to reduce

fiber and other chemicals losses & installation of dryer,
FY 2019-20 : 33,580 Tons

FY 2020-21 : 18,736 Tons

Additional Investnient for Environmell:g?gmgcti{m including abatéement of pollution
Year Of investment Rs. Crores / Year
FY 2013-14 9.5
FY 2014-15 13.5
FY 2015-16 | 7.86
FY 2016-17 | 3.65
FY 2017-18 5.02
FY 2018-19 1.96.
FY 2019-20 4.45
FY 2020-21 0.127
Page 92 of 178 |
Total Spent 46.06
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Annexures:

D W N

Waste Water test reperts

Stack Monitoring Repotts

Ambient Air Quality reports
Ambient Noise reports

River water quality test repotts.

CSR Initiatives from 2013-14 to 2020-21

Page 94 of 178
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Virta Labs Limited
Registered Office _

142, DA Phase Wi, Cherlapally
Hyderabad-500 051,Telangana, India
T;+91 40 2726.4141

F: +91 40 2726 3657

ISSUED TO:

ANDHRA PAPER LIMITED
Rajahmundry,

East Godavari

Andhra Pradesh.

India

533105

EC2014

Report Number :

Issue Date
You Ref
And Date

B 3 ST gy

Driven by Quaiity. Inspired by Science.

VLL/VLS/21/00057/002
2021-04-07

13737252

17-11-201%8

|Page 1 of 1

{ Sample Name:

SEWAGE TREATMENT PLANT INLET & OUYLET

Batch Number: NA _ A.R.Number: | NA
Sampling. Date: :2021-03-23 10 25 Exp.Date: T NA
Sample Received Date: 2021-03-26- Sample Registration Date: 1 2021-03-26
Analysis Starling Date: '2021-03-26 | Analysis completion Date: 2021-04-06
. Recetved Quantity: 2Ltrx 2Nos

' Test Required:

bH, Total Suspended Soiids, Total Dissolved Solids, COD, BOD, Oil& grease.

‘Sample Detalls: :
TOWNSHIP.

SEWAGE TREATMENT PLANT INLET&OUTLET AT MALLAYAPETA, IP-APPM

Sampling Details :_

Sample Collected by Vimta Labs Ltd.

TEST RESULTS

Results Results Standard
St.'No | Test Parameter Mapsirement | stp " STP Limits for
_ = INLET OUTLET STP QUTLET

B pH i 7.21 7.68 5,0-9.0

2. | Total suspended Solids at 1050C mo/! 107 26. <600

3 Tota! dissolved solids at 180°C mg/l 1136 1084 -

4 Chemical Oxygen Demand -ma/l 520 40 o

5 Biochemical Oxygen Demand ma/f] 184 15.0 <350

6 Qil& Grease ' .mg/| <1.0 <1.0 <20

Method of Testing: As per APHA.23™ edition and IS 3025 {part 44)

Name and Designation of Authorized Signatory:

Page 96 of 178
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SIVAKUMAR MADIREDDY
Group Leader-Environ t

Life Sciences Campus. # 5, MN Science & Technology Park, Genome Valley, Shiamirpet, Hyderabad - 500 101, Telangafe, India
T:+8140 6740 4040 E-: mdoffice@vimta,com URL : www.vimia.com )

© GIN 1 L24110TG1980PLCOTi87Y7
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Vimta Labs Limited

Registered Office:

142, IDA Phase U, Cheﬂapally

Hyderabad-500 051, Telangana, {ndia ’ -

; 131 28 %ggg 2162‘.1? » Driven by Guality. Inspired by Science.
ISSULD TO:
M/S. ANDHRA PAPER LIMITED Report Number VEL/VLS/21/00057/007
RAJAHMUNDRY Issued Date 2021.04.07
EAST GODAVARIDISTRICT P.0. Number 13737252
ANDHRA PRADESKH P.0. Date 17.11.2019

INDIA. 533105

SAMPLE
PARTICULARS
| Sample Registration Date
Analysis Starling Date

FLUE GAS STACK

2021.03.26 ‘Sample Collection Date
2021.03.26 Analysis Complétion Date
Test: chun‘ed PM, S@;, NOx, HYDEOQGEN SULPHIDE
Samples Collected at RECOVERY BOILER-4

| Sample-Collected by Vimta Labs Lid.

2021.03.23.
2021.04.06

TEST REPORT
Sr. No Parameters UoM. Method of Testing Results}i‘gﬂl}é‘,}g 2VERY
] H’eight of stack. m ; e : 90
2 | Diameter of stack m it 3.5
3 | Area Of Cross Section M> 8.4
4 | Fluegas temperature e - : 131
5 DGM Temperature ' | —-- 37
6 Velocity of Flue Gas ny/sec- "USEPA method-3 8.47
7 Gas Flow Rate Nim¥/Sec | USEPA method-3 59.88
8 | Gas Flow Rate Nmw’/hr | USEPA method-3 245577
- o ' oo ‘Resuits for _
Sr. No Parameters UoM | Method of Testing : e Morris
_ Recovery Boiler-4
1 i Particulate Matter ma/Nm?* USEPA method-5 24.3 <50
2 { Sulphur Dioxide as SO, mg/Nm® | USEPA methad -6C 88.4 <600
3 | Oxidés of Nitrogen-as NO: | img/Nm® | USEPA method -7E- 269 <300
4 Hydrogen Sulphide: mg/Nm’ USEPA method-11 3.9 -
5 | Mercury mg/Nm® | USEPA method-29 BDL <0.03
Instrument used:

Model &S1.No.:

VSS1,282 DTL 13

‘Calibration date: 18/05/2020 & Calibration Due Date: 17.04:2021

Name and Designation of Authorized Sionatory
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Group Leader-Environment
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Vimta Labs Limited
Registered Office

142, IDA Phase I, Chierlapally:
,Hyderabad 500 051, Telangana, India
T +91 4027264141

F: +91 402726 3657

Driven by Quality: Inspired by Science.

JISSUED TO:

M/S.ANDIHRA PAPER LIMITED
RAJAERMUNDRY

EAST GODAVARI DISTRICT
ANDHRA PRADESH
INDIA.533105

Repori Number
Issued Date
P.O. Number
P.0. Date

VLL/VLS/21/00037/005
1 :2021.04.07

13737252

17.11.2019

[Page | of 1
SAMPLE

PARTICULARS FLUE GAS STACK

Sample Registration Date
Analysis Starting Date
Test Requu'ed

Samples Collected at

2021.03.26
2021.03.26

Sample Collection Date
Analysis Completion Date

PM, 8Os, NOx, HYDEOGEN SULPHIDE

ROTARY LIME KILN-1

- 2021.04.06

2021.03.23

Sample Collected by Vimta Labs Ltd.

. TEST REPORT

Sr. No Parameters UM Method of Testing | Results for Rotary Lime Kiln-1
1 | Height of stack m : — 60
2 Diameter of stack: m - 1.2
3. | Area Of Cross Section | M —- 1.14
4 { Flue gas temperature ' 'C 116:
5 DGM Temperature c i 37
6 Velocity of Flue Gas misec USEPA method-3 7.19
7 | Gas Flow Rate Nm’/Sec. | USEPA method-3 6.71
& Gas Flow Rate Nmi/hr USEPA methed-3 24185

. . . _— - cony | sgomss s Results for Rotay :

Sr. No Parameters UsM Method of Testing Livire Kiln-1 ¥ Norms
1 | Particulate Matter mg/Nm® USEPA niethod-5 24 <50
2 | Sulphur Dioxide as SO; mg/Nm® | USEPA method -6C §7.9 <400
3 Oxides of Nitrogen as NO2 | mg/Nm’ | USEPA method -7E 286 <500
4 Hydrogen Slphide mg/Nm? USEPA method-11 34 <10

Instrument used:
Model &SLNo:: V851,282 DTL i3
Calibration date: 18/85/2020 & Calibration Due Date: 17.04.2021

_Nan‘_m and Designation of Anthorized Signatory

Page 99 of 178
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Vimia Labs Limited
Registered Office

142, iDA Phase If, Cherlapally _
Hyderabad-500 051, Telangana; India
T:4+9140 2726 4141

F 4214027263657

ISSUED TO:

/S, ANDHRA PAPER LIMITED
RAJAHMUNDRY

EAST GODAVARI DISTRICT
ANDHRA PRADESH

INDIA. 533105°

Report Number.
Issued Date
P.O: Number
P.0. Date

SAMPLE

PARTICULARS FRUR Gasalack

Oriven by G(uairty Inspired by Science.

VLL/VLS/21/00057/006
2021.04.97

13737252

17.11.2019

[Page Lofi ]

2021.03.26

-Sample Registration Date
“Analysis Starting Date

2021.03.26

‘Sample Collection Date
Analysis Completion Date

2021.03.23
2021.04.06

- Test Required PM, SO3, NOx, HYDEOGEN SULPHIDE
Samples Collected at ROTARY LIME KILN-2
Sample Collected by Vimta Labs Lid.

TEST RE-POR'T
Sr. No Parameters UoM Metliod of Testing | Results fox Rotary Lime Kiln-2

1| Height of stack _ m " 60
2 Diameter of stack m : e 1.2
3 Area Of Cross Section M? : - 1.16
4 Flue gastemperature °c — 123
5 | DGM Temperature e - 37
6 | Velocity of Flue Gas m/sec 'USEPA method-3 9.3
7 | Gas Flow Rate Nm¥/Sec | USEPA method-3 7.9
3 | Gas FlowRate Nm*fhr USEPA method-3 28450 i

_ Sr. No. | Parameters - UoM Method of Testing Re?::i’:‘;;ﬂ?tf)' ‘Norms
1 Particulate Matter mg/Nm? USEPA method-5- 33 <50
2 Sulphiur Dioxide as SOz mg/Nm® | USEPA method -6C 69.9 <400
3 | Oxides of Nitrogen as NO, | mg/Nm® | USEPA method -7 204 <500
4 Hydrogen Sulphide mg/Nm?* USEPA method-11 4.2 <10
‘Instrument used:

Model &S1L.No.: VSS1,282 DTL 13
Calibration date: 18/05/2020 & Calibration Due Date: 17.04.2021

{ame and Designation of Authorized Signator
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SIVAKUMAR MADIREDDY
Group Leader—anrrmmmm
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Life Sciences: Campus, # 5, MN Science & Technology Park; Genome Valley, Shamimel, Hyderabad - 500 101, Tialang?n@ India
T :+9140 67404040 E :mdofficé@vimta.com URL : www.vimta.com
CIN : L24110TCG1980PLC011977
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Vimta Labs Limited
Registered Office .

442, iDA Phase il, Cherlapally
Hyderabad-500 051, Telangana, India
T:+91 40 2726 4141

F :+91 40.2726 3657

ISSUEDTO;

: - Report Number :  VLL/VLS/21/00057/001
ANDHRA PAPER LIMITED -

Rajahmundry, Issue Date . 2021-04-07
East Godavari .
= - . PO. . 13737252
Anghra Pradesh-533105, No, |
India and Date’ ;o $7-11-2019
Page2of2 |
[ Sampie Name: " [ AMBIENT AIR QUALITY MONITORING. _
Batch Number: NA _ AR, Numbper: NA
Sampiing. Date: 2021-03-23 10.25 Exp.Dale: NA
Sample Received Dale: 2024-03-26 Sample Registralion Ddle: 2021-03-26
Analysis Starling.Date: 2021-03-26 Analysis completion Date: | 2021-04-06.
Test Required: Sulphur Dioxide {SO,), Nitrogen Dloxide (NOx), Particulate Malter (PM10), Particulate Matter
(PN12:5), Ammaonia (NH3), Benzena (CqHs), Benzo (a) Pyrerie in particulaté phase, Heavy metals I
particulate phase for Arsenic, Nickel, Lead, Ozone and Carbion monoxide.

, TEST RESULTS.
1 Sample Detalls: AAQ-1: South West corner < ETP Lagoon JAAQ-2: North East Corner- STP- Mallayper.
AAQ-3; South East comer- (Godavari iousc)AAQ-4: North West comer-(Near Wood yard)
‘Sampling Delails : Sample Collected by Vimta Labs Ltd. '
S.No ) ' Limits as - _ 3 )
Parameters TestMethod Units per NAAQ AAQ3 AAQ4
Date and Duratlon of Sampling 24:03--2021 to 24-03-2021 to
: :26-03-2021. 25:03-2021
11.0 hrs, — 11:00 hrs. 11230 hrs, — 11:30 hvs.
j Particulate Matler  :_ P pg/m?
1 (PM2.5)" Gravimetric Method i . 60 27.4 252
| Parliculate Matler B ¥ pafm® oy’
2 PM10). . Gravimeétric Method. _ 100 a5.2 I 44.2
2 | -SulphurDioxide. Improved West and Gaeke | pg/m® 80 - T
{50z}’ Method- _ | 23.8 544
4 Niirogen Dioxide: Modified Jacob' & po/m? 80
b (NQ,) Hochheiser Method ] . -38.4 36.8.
' . ; 3 :
5 | Ammonia (NHs) Indophenol Blue Method | H&/M 400 s6s inn:
y T Balvent Extraction followed. | paim® . =
6 Benzene _[C;Hp,), by. GC analysis : 05 <0:01 <0.01%
Benzo(a) Pyrengin | Solvent Extraction.followed | pgim® :
7 particulate phase by (GC analysis 0 ; <0.01 <0.01
B | Arsenic as As AAS/CP Method. pg/m? 08 <1.0 <1.0°
g Nickel as.Ni_ : -AAS/ICP Method pgim? 20 .. 019 0.23
10 | Lead as Pb AAS/ICP Method wgim? 1.0 .21 0.49
11 | Ozone as Oy UV photometric method | -pafm® 100 5.4 a5
42 | Garbom Monoxide NDIR spectroscopy g/’ 2000
as CO method ; _ i 229 236
o PM25 PM10, SOz, NOo, NHy, CoHe, BaP & Heavy Metals (As, Ni, Pb) Is monitored on 24 hrs, Basis.
+  Below Detectable Limit for As, Ni, Pb 1.0 ng/ m* , Below Detectable Limit for NH; 10 pg/m?
o Below Defectable Limit for Benzene 0.01 pg/m®
¢  Below Detectable Limit for BaP 0.01 hg/m®
« Ozoneand CO'is monitored on 8 hours basis
= Below Detectable Limil far Oy 2.0 pgim?® _ o -
+  Instrument Model & SI.No.: Respirable Dust qug(;n;ﬂ;zg;wwsﬂ (562 DTC 2006 and 992 DTJ 2007),
« Calibration date: 14/11/2020 & Calibration due daie? 73/117202 e, '
s Instrument Model & S1.NG.: Fine Dust Sampler Envirotech APM 550 C,_-;_A /;8 M,l ,KP
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o {1610 DTH 2015 and 1608 DTH 2015) ' I NN
= Calibration date: 03!11!2020 & Calibra&mn due date. 07/1 1[2021 Sivakumar Madireddy

Life-Sclences Campus, # 5, MN Science & Technology Park, Genome Vailey, Shan"llrpepﬁﬂ’e"‘gg "EBB‘W?&EngZ 8Ind;a
494 40 6740 4040 E : mdoffice@yvimta.com URL : www.vimia.com

CIN : L24110TG1990PLC0O11977
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Vimta Labs Limited
Registered Office _

142, IDAPhase Y|, Cherlapally
Hyderabad-500 051, Telangana, india ‘ ' .
; :g: 33‘%;32’3%‘%} Driven by Quality. Inspired by Science.

ISSUED TO: Report Number :  VLL/VLS/20/1281 8/002

.ngggrﬁﬁn]::ﬁ ER HIMITED Issue Date : '2021:-03_-.0_8

East Godavari Your Ref : 13737252

Andhra Pradesh. o

India And.Date 1 17-11-2019

533105

Sample Name: ' SW —2: Surface Water {Godavari River Water)

Batch Number: NA _ _A R.Number: NA

Sampling. Date: | 2021-02-2510 27 Exp.Date: | NA

Sample Received Date; | 2021-03-01 B Sample Registration Date: | 2021-03-0T

Analysis Starting Date: | 2021-03-01 Analysis completion Date: 2021-03-08

Received Quantity: 2ltrxiNos

Test Required: pH, DO, BOD, Total coli form organlsm, COD, TDS, Chlorides as Cl, SAR, Boran as B,

Sulphate &s S04, Nitrates as NO3, Free ammonia as N, Electrical Conductivity, Arsenic as
As, Iron as Fe, Fluorides as F; Lead as Pb.
Sampie Detalls: SW-2, Down Stream 500 Meters away from Thurupulanka Sand Sols.
Sampling Defails :. ‘Sample Coliécted - by Vimta Labs:Lid. ' :
TEST RESULTS
Sr. No Test Parameter Measurement Unit Test Result

o pH value _ _ - ' ' 7.54
2 Dissolved Oxygen mg/| ' 5.8
3 Blochemical Oxygen demand mg/! <3
4 Total Coli forms . MPN/100m) 632
5 Chemical Oxygen Demand . mgf N <5
5 Total dissolved solids .at 180°C mg/| _ : ] 207
7 Chlorides as Cl B ' mayl 40.8
8 Sodium absorption ration (SAR) ) S - 0.43
S | BoronasB ' _ mg/l _ 0.06
10 | Sulphate as SO4 ) ma/| _ ‘16,2
11 | Nitrates as NOz ) mg/! 8:2
12 Eree ammonia as NHa g/ B  <0.1
13 Electrical Conductivity : psfcm ' . 296
14 | Arsenic as As _.mg/l <0(.01
15 | TIron as Fe ma/! ' 0,04
16 Fluofides as F mg/I 0.58
17 |leadasPb -mg/l . <0.01

Remarks: ' '

Methed of Testing: As per APHA 237 edition and IS 3025 (part 44)
Instrument Used: ICP-OES (Perkin-Elmer)&ICP-MS (agllent)
Preservatives Used: Conc HNO3,Conc H2S04 &lce packs
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Vimta Labs Limited
‘Registered Office

142, IDA Phase Il Gherlapally )
Hyderabad-500 051, Telangana, India
T3 +01 40 2726 4141

F :+91 40 2726 3657

Driven by Quality. Inspired by Science,

ISSUED TO: Report Number @ VLL/VLS/20/12818/003

ggjgggﬁ‘m; ER LMITED losueDate @ 2021:03.08

East Godavari Your Ref 13737252

Andhra Pradesh. o

India ‘And Date: 17-11-2018

533105

Sample Name: SW - 3: Surface Water {Godavari River Water)

Batch Numbser: NA. : A.RMumber; . NA

Sampling. Date: | 2024-02-25t0 27 Exp.Date: 5 NA

Sample Received Date: | 2021-03-01 Sample Registration Date: 2021-03-01

Analysis Staiting Date: 2021-03-01. Analysis completion Date: 2021-03-08

Received Quantity: 2Ltr x TNos . '

Test Required: pH, DO, BOD, Total celi form organism, COD, TDS, Chlorides as Cl, SAR; Boran as B,

Sulphate as SO., Nitrates.as NOs, Free ammonia as NHs; Electrical Conductlvity, Arsenic.as
As, Iron as Fe, Fluorides as.F, Lead as Pb.
Sample Details! SW-3-(Down Stream To Thrupulanka Sand sols at Kotiiingala Ghat} '
Sampling Details : ‘Sample Collected by Vimta Labs.Lid.
TEST RESULTS
Sr. No Test Parameter Measurement Unif Test Restilt
A pH value - 7.39
2 Dissolved Oxygen ‘mg/l 5.5
3 Biochemical Oxygen demand _ -mafl <3
4 | Total Coli-form Organism MPN/100mi 656
5 | Chemical Oxygen Demand mg/l <5
6 Total dissolved solids at 180°C ma/! 199
7 | Chloridesas € mg/! 43.5
-8 Sodium absorption ration (SAR) -- 0.44

9 Boron as B ma/l 0.05
10 Sulphate as SO mag/l 16.2
11 Nitrates as NOs “mg/l 6.8
12 Free ammonia as' NHs mag/I <0.1
13 Electrical Conductivity us/em 315
14 Arsenic as As_ o/l <0.01
15 |IronasFe mg/l _0.08
16 Flugrides as F ‘mg/l 0,49
17 Lead as Pb g/l <0.01

Remarks: _ _ ,
Method of Testing: As per APHA 23" edition and IS 3025 (part 44)

Instrument Used: ICP-OES (Perkin-Elmer)&ICP:MS (agilent)
Breservatives Used:.Conc HNO3,Conc H2504 &lce packs.
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Vimta Labs Limited
Reglstered Office

142, IDA Phase ll, Cherlapally .
Hyderabad-500 061, Telangana, India i B B
-'E : :gl jg %;%ggég; Driven by Quality. Inspired by Sclence.

ISSUED TO: Report Number : VLLVLS/20/12818/004
-ANDHRA PAPER LIMITED . _ an .
‘Rajahmundry, Issue Date : 2021-03-08

East Godavari Your Ref . 13737252

Andhra Pradesh. '

Indla And Date ¢ 17411-2019

533105

Page 1 of 1

Sample Name: "8W — 4: Surface Water {Godavari River Water)
1 Batch Number: . 1 NA _ A.R.Number: ' NA
‘Sampling, Date: 2021-02-25 10 27 Exp.Daia: : NA
Sample Received Date: [ .2021-03-01 |_Sample Registration Date: 2021-03-01
Analysis Starting Date: | 2021-03-01 ' Analysis completion Date: _2021-03-08
‘Received Quantity: 2Llir x 1Nos _ . ,
Test Required: pH, DO, BOD, Total coli form organism, COD, TDS, Chlorides as Cl, SAR, Boran as B,
Sulphate as SOs, Nitrates as NOg, Free ammonia as NHs, Electrical Conductivity, Arsenic as
As, Iron as Fe, Flucrides as _F,,.I;ead'as Pb. .
" Sample Details; SW-4-(Phuskliar ghat— 100 meters away from Phuskhar ghat Near,)
" Sampling Details : - Sample Collecteéd by Vimia Labs Lid. '
TEST RESULTS
Sr. No Test Parameter Measurement Unit : Test Result
1 pH value: _ . - 7.54
2 Dissolved Oxygen . ma/! o 5.8
3 Biochemiical Oxygen demand mg/| _ <3
4 Total -Coli form organism 5§ MPN/100mi 485
5 | Chemical Oxygen Demand -~ mg/| <5
6 Total dissolved sollds. at 180°C mg/L ' 202
7 Chlorides as Cl _ : ma/l. 42.1
"8 | sodium absorption ration (SAR) ' -x - 0.47
9 Boron as B- _ mig/| 0.21
10 “Sulphate as SO« _ mag/l ' 14.9°
11 | Nitrates as NOs ) mg/I 8.7
12 | Fre€ ammaonia as NHa. mag/! <0Q.1
i3 Electrical Conductivity: ' us/em. 294
14 Arsenic-as As . o mg/t <0.01
15 Iron as Fe _ mg/l s '0.04.
16 Fluorides as F _ mg/| 0.49
17 Lead as Pb ' ma/i : - <0,01
Remarks: '

Method of Testing: As per APHA 23" edition and 1S 3025 (part 44)
Instrument Used: ICP-OES (Perkin-Elmer)&ICP-MS (agilent)
Preservatives Used: Conc HNO3,Cong H2804 &lce packs.
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Annexure - 6

Andhra Paper Limited - CSR Initiatives Update 2013-14 to 2020-21

_ Status
. : e Cost Incurred / o = . ; ) P
3-14 Name of the Project P.r ' d InR Completed / Under Advantages of the Project
'roposed In Rs.
& Progress/ Initiated
Tailoring Centre (IP APPM) 71490 Ongoing project’ Skill development for Underpriveliged Women
Supply of Drinking Water to Katheru (IP o . . )
LRt (O DYNKIRg Waterta Mategul 501000 Ongoing project Drinking Water Supply
APPM) -
RO Plant Maintenance at o = ; g
2 SR 308000 Dngoing project Salary to RO Plant Operators aintainentce.
Venkatanagaram village (IP APPM) o ngoing proje SRy s
Employee Engagement - Volunteering ; i : . _—
o ' 7 erial cost for volunteering activities.
Activities (IP APPM) 27850 Completed Material cos g
Project 100 - In : ial Support: . 5 ; _ .
rject 100 - Irrschools Materisl SOpRort- |, 179qy Ongoing projéct Material supply like benches, notebooks etc in schoots
|(p aPPM) z Ongoing proje
Ij_ea.!th Suppart - Donation to Cancer- 56689
Society _ ,
Green Wave {IP APPM) 1157 Ongoing project Plantation in school
Community Screening Program (IP APPM) 50120 Completed Sensitisation on education of children & CSR activities
Awareness & Documentation(IP APPM)  |82886 Completed Banners, Photography, Flex etc
Under IP.India Foundation activities done
: sponsored. painting campetition for
schoal children, donated medicinesto
Thalassemia & Sickle Cell Society,
donated money to Blind & Humanity =~ [374413 Completed First year of activities under IP India Foundation
welfare centre and Devnar Foundation,
donated money to Zilla Parishad High
School, D.Yessavaram for construction of
rain water harvesting pit
1585902 In Rs..Lacs 115.9
; Status
: g . Cost Incurred / g . v
14 -15 Name of the Project I Completed / Under Advantages of the Project
- Proposed In Rs RS 5 e
' Progress/ Initiated
1P Scholarship {IP APPM) 14555 Ongoing project ., _ Implementation Expenses of the-scholarship Project
Fage 106 0of 173
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: : . o, . [infr ' rt to schools - benches, white-
Project 100 (1P APPM) 35752 Ongoing project Iwnf;:;lstrup CUER:SMPRO A : G
. l . - - § : % . 1 i . "
'SUP'P ¥.of Drinking Watertn Kstheru (I? 498309 Ongoing project Drinking Water Supply
RO Plant Maintenance at I o . _ .

T ' L 114500 Ongoi ‘oject. Salary to RO Plant Operators
Venka’tan‘agaram villag'e (IP-APPM) ARG prLee AR P
Green wave (IP APPM) 20360 Completed Planting trees by school children
Construction of Drains at ' ' ; _ .

. i 337 St ins for better sanitation
Venkatanagararmvillage (1P PPN} 3043376 Completed Drains for better sani
Tailoring Centre (IP APPM) 56195 Ongoing project.
Hud Hud Trees Plantation {IP APPM) 121403 Completed Hud Hud affected areas green cover restoration
Ekko Talz (IP APPM) 107240 _|Completed Masks for Toy makers’
Donation of Rs16,00:000/from IP APPM
to IPIndia Foundation which was spent as
below
g ; S Yr 1 scholarship for needy children to continue studies
{P Scholarships {IPIF} 182000 IOngomg project after Class X
ject / . . ' t to underpriveliged children.in APPM
_Pro;en?t.Sa‘aﬁh_I (IPIF/ Employees 231300 Ongolrig project Feg & sup port to underprivelige
Contribution} : School
Project 100 {IPIF) 50000 Ongoing project Infrastructure support to.schobls - benches
Check tam at Thantikonda{IPIF) 446322 Completed |Support to farrners
Green wave (IPIF) 10500 Ongoing project Plantation of saplings in schools
Samanvai NGO (IPIF) 97750 Completed. Mobility training for blind chitdren
Science Fair.at APPM School(IPIF) 65272 Completed APPM Model High school children exposure
Ekko Talz {IPIF) 18988 Completed Promotion at ASSOCHAM
Traffic Police (IPIF} 235200 Completed Egipment support to traffic police at Rjy
Girijan Vikas Kendra 25000. Completed Support to the school for underpriveleged children
Suwarta Charitable Association 25000 Completed Support to Suwarta
Internship stipend 3000 Completed stipend
Health Support 13750 Completed To child im Rjy with congenital heart problem
5318772 In Rs. Lacs 53.2
. Status
. o5 Cost Incurred / . _ - _ o
5-16 Name of the Project _ o Completed / Under Advantages of the Project
Proposed in Rs S T '
' Progress/ Initiated

Project New Harizons 240000 Ongoing 600 Govt school children - spoken English training
Project 100 1000000 Ongoing. Comigound Wall Fencing for schools, toilets
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Gender Sensitization Workshiopsin

Proposed In Rs

Progress/ Initiated

112000 Initiated In 5 government schools in Rajahmundry’ 8!:
schools : J
Tailofing Centre 446000 Onhgoing Centre to be expanded-and shifted to new premises
Health and yrksk forrurat |._ . ,. : ! :
ealt : ap Hy.gelne workshops Torrura 175000 Initiated Worshops at all the. CPC locations
and tribal women : i
Bus:Shelter at kadiar 200000 Completed Inaugurated by MLA Mr Butchaiah Chowdhury
inti ification of pump house, roads
pushkarams 200000 Completed W_a_ll pa|.|_1t_|_ng and beautification of pump house, r:
around mill
. - ' d Rajah dry done, futu
Employee Engagement with focal NGOs  [200000 Ongoing Eventsat liyderabad gnoRatanmuneiy. Cones KERS
i : evants planned
RO Plant operator salary, Water supply through ta nkers
Drinking Water Related CSR work 2647000 Ongoing at katheru, RO Plants at MR Palem complétéd, further
RO Plants to be done
Sanitation for-villages. 60000 Initiated in the villages of Kadiam and MR palem
5880000 In Rs. Lacs 58.8
. Status |
I N Cost Incurred / ' L iy .
Name of the Project Completed / Under Advantages of the Project

New Horizons

240000

Commenced in 2015-16 academic

Rajahmundry reaching 600+
students, Origaing - Programme
has now completed year 2

year in 5 Municipal High Schools in

Spoken English skills to government school leaving
children

Teachers Training Workshop

100000~

65 government primary school
teachers of Kadiam and
Rajahmundry rural mandals
attended the 3 day workshop.
Ongoing - Programme done with
different teachers each year,
Completed year 2

Shift from teacher driven content based teaching to
student driven performance based practise:

IP'Schotarship

435000

Yr 1 of the 2 year merit based
scholarships to 58 government
school students. Commenced in
2014 academic year, now in third

year

To enable government school students to continue
education after Class X
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Project Saathi-

301000

Fee supportto 50 students of
APPM Model High schoaol,
Commenced in 2014 academic
year, now in third year

To ensure they do not drop out because ofsocio-
econemic.conditions.

Nd ¥0:01 ‘€Z/LL/E

Compound Wall

1500000

Girljana Vikas Kendram - Tribal
residential schaal in
Vedurunagaram, Addateegala.
Completed building the compound
wall. Part of Project 100 which
plans to reach 100 underserved
schools. Supporting the school
since 1975. Improved and Tocussed
support from 2014,

Compound wall so that the students of the school have
security - espcially the 70+ girl students

2 Girls Toilets

60000

_MPlP,S(_:hODI, eeravaram,
Completed the toilets. Part of
infrastructure support Project-100
which plans to reach 100
underserved schools

Separate Toilet faciltiy for girls - as there was only one
toilet

Pathway in' APPM. Model High Schaal

325000

Completed. Part of Projecs 100,

To ensure safety of students as the area was rough and
uneven,

Furniture, water purifier, computer and
leaming material

240000

Sanghamitra Rehab Center at
Rajahmundry donated furniture
and other requirements under
Project 100

To provide facilities to differently abled children

Material Support to students in
underserved schools

106000

Socks, shoes, noie-books, bags
given tostudents in Girijana Vikas
Kendram school, MPP schools in
Mulagapudi, Theeda,
Amrmulapalem and APPM school

Encourage students to attend school by giving material
support

Flood Relief Work - Food and water
distribution:

60000

In Hyderabad and Secunderabad

1000 food and water packets distributed by IP
valunteers

IP fFab Store established in 2016

Collected used clothes in good
condition and distributed:in Old
Age'homes in Hyderabad and

Rajahmundry

Reached out to the elderly and also organised special
lunch and. interaction
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Volunteers from IP painted the 2
MMP schools at Kadiam and
Veeravaram villages. Completed -

81

To create a sense-of pride to the students of the school

High Schools

Painting by Volunteer: 414000 : g e : M : :
HINEPERYLERIRE the activity brings-together Project [and motivate them to.come to school everyday
100 and Voluriteering by
employees
Supported the art camp attended
by 2000 students from  ;
> : . ' ' : To instill a senseof pride and motivate students to
Balakalakaar Art Camp 300000 ndarsasd schools. The agtivity” | oo ve SErRETRTE & SRERAS -
; L B come to school regularly
brings together volunteers.and : :
|acadenii¢ support to students
Atailoring center was established
e g - - " Mal_la_ya.petla_ln. Ba{athﬂd[Y i skill training to 120+ women every year so.that they can
Tailoring Center for Women 160000 2014 and is still continuing. A new 5 i
o | supplement the family income.
second center was-added in ' :
Kadiamvillagein Jan 2017.
y . . Completed setting up of fi he village yo gettrained for selection in police
Fitness Center for Youth in Kadiam. 450000 ompleted setting up of fitness | The village youth.can get traines FEgRIIR
: center for youth in kadiam village |and army jobs
T — t¥orth Attended by 15000 candidates and 3250 placements
. -an . or: ' Y 3 : i . :
Mega Job Mela 500000 . _O el VErage suppor e the F&B support was given to job seekers who attended
: Mela: Completed .
the Mela
Set up one each in Mulagapudi
e Theeda'ard Ammu_lap_a_le'm_. Accessible'to 2000+ households in 5 villages and several
3 Safe Drinking Water plants 405000 Completed in April 2016 and ha.mllets R R e
running under our monitoringto |
NT make the plants self sustaining
. . S Set up in 2013, monitored and run
Safe Drinking Water Plant, A L ke )
_l e .g i ? G 220000 by employing operators and with  |S50 HHs receive.water
Venkatanagaram village _ i
: AMC. Continuing
UV plants set up in 2 schools in
2.Safe Drinking Water plants in:Municipal 160000 Lalacheruvu and Quarrypets. 1800 students and 100+ teachers and staff get Safe

supplyto nearby community aiso

Complted and will be monitored to{Drinking water
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Dsinking Water Su_p;ily through tankers.to

Commenced in 2014 this activity
has been stepped up from 500 HHs
receiving water supply through

8g

Katheru 630000 tankers to 850HHs in 2016. A Drinking Water supply to Katheru village
further increase is planned to
reach 1000 HHs in 2017
6600000 In Rs. Lacs 66
Status
g , : Cost Incurred L S y ¢
7-18 Name.of the Project _ ; / Completed / Under Advantages of the Project
Proposed In Rs B pos o
Progress/ Initiated

Safe Drinking Water

890000

Installation of Safe Drinking
Water for providing clean water
to Communities in Villages
Kadiam, Bhopalapatnam,
Sampath Nagar and
Dowleswaram inAndhra
Pradesh

Eradication of Hunger and Poverty and making
available Safe Drinking Water

1170000

Continue to provide water
through tankers to the
Communities in Katheru Village

1470000

Project new horizons (spoken

for classes 1X and X to'the
students of five Government
Schools in Rajahmundry town;
|P Scholarships merit based
scholarships to 120 students
who passed class X from
Government Schoaols.

English classes 2 academic years
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Education {
Instruction,

Training,
Infrastructure )

131000

Teachers training for 100
primary school teachers of
Rajahmundry rural and Kadiam
Mandal

Promoting Education

1885000

School Infrastructure:
Providing furniture to Anand
Nagar Government School,
Construction of Girls Toiletsin
Dowleswaram and Atreyapuram
Government Schools; providing’
Steam based kitchen.ifi Girijana
Vikas Kendram {Tribal Residential
School), Construction of
Compoundwallin Government
School at Muramianda Village

Empowering women and supporting,
senior citizens

130000

Tailoring Centers for women in
Malayya Peta, Rajabmundryin
Kadiam Village

346000

Construction .of two rooms and
two toilets in Swarnandhra Old
Age Home'

Empowering women and supporting senior citizens

85000

Othervolunteer activities

6104000

In Rs. Lacs

61.04

8-19

Name of the Project

Cost Incurred /
Proposed In Rs

Status
Completed / Under
Progress/ Initiated

Advantages of the Project

liness

Community Safe Drinking Water {Shw)
Plants — Rajahmundry & Kadiam

100000

6 SDW plantsinstalled &

inaugurated giving-access to 3000+
Households{HH)

750 HHs — approx. 3750 persons have subscribed for

the water from these plants’
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Drinking Water Supply through tankers —

Ongoing — continuing for past 5

Nd ¥0:01 ‘€Z/LL/E

Kadiam

; 00000 1050 HHs — X. 5500 persons
Katheru area Rajahmundry ¥4 years: Al =R P
Venkatanagaram SDW Plant — Operators | . Ongoing ~ continuing for past 5 90
$ R 250000 © C 550HHs - approx. 2750 pe
Salary & AMC Rajahmundry ’ years: il PEESOnS
Infrastructure supp.nrt tt?.Co'mmunity 500000 Completed '%\f?r?ge ZSOI_o_utv Fatifzntg per day from 13 villages of the
Health Center, Kadiam village mandal access this center
X Rz inefor 50 bedded ESI . _ .
_Rayt n_laCh'.l_-le or € 2 1000000 Completed 500 + X Rays [/ week current need.
Hospital/ Rajahmundry town ' '
Project New Horizons --Spoken English . Ongoing. Completed batch 2017- | _ _ . _ s e
% : 850000 S - |1700 + students, 40 hours/ year 2 year project
Program/ Rajahmundry Town 19 of approx. 550 students e /Y YRR
P'Scholarship/ 74 select gover: t ' ; oy - = 4
IPScholarship/ 74 select goverament o500, Completed for Year 2018-19 59 students Yr2 & 58 students Yr1
schools in-6 districts of AP : -
Teachers Training - Rajahmundry Rural  [150000
L . Completed - 12 school water ' _ "
| ture — Rajahm i e : 12 SDWs — 55006 row tailets =550; Dining Shed.~480
School Inrastruchyre ~ Rafabmundry 8. 1,000 plants, 6 girls toilets, dining shed, , PR R RENROS

furniture to tribal schoo!

Furniture = 220

Tailoring Center for-Women Rajahmundry
& Kadiam

300000

No of batches completed : 6

Total no of women skilled ; 200 approx

Proposed in Rs

Donation to CMDRF - Kerala:Floods  |1000000 Completed
Support to CRPF Martyrs.of Pulwama [1000000 Completed
_ _ | Coaiced — Thi ”
Bus Shelter / Kadiam village 400000 SEHRER Avound 200 districthusés plyeach day on-this route
= - 500 passengers each day
Employee Engagement - Volunteering Around 165 volunteers from Hyderabad, Kadiam &
T B : o . Rajahmundry attended various activities. 1600+ by
:aC_tl_\_.r'l_tlBS/ Hyoemabacy Baluhmuniry-5 | 250000 COMMBlAGAL around 2 25 students from Classes VIl & IX over6
Kadiam : <2 STUCE ;
monthly interactions
8865000 In Rs. Lacs 88.65
Status
w . Cost Incurred / o _ e e o it
Name of the Project B uifredty Completed / Under Advantages of the Project

Progress/ Initiated

6 nos of Community Safe Drinki'ng' Water

Imapcting apptox 20,000 persons reaching water to

(SDW) Plants & 14 nos of School SDW  {22,00,000 Completed them everv.da

plants = Rajahmundry & Kadiam i PRy

Maintenance of 44 Sade Drinking Water e : o Sustainable and optimal use of all SDW plants setup
Facilities set up from 2015-2019 10,00 "§88°ITBEITE®  |until now impacting approx 25,000 persons
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Drinking Water Supply through tankers —

Ongoing ~ continuing for past 6

G _ 10,00,000 pacting 1050 HHs —approx. 5500’
Katheru area Rajahmundry | years impasting A050 HHs=appnax:aiXl persons 91
Vehkatanagaram ‘SDW Plant— Operators : Ongoing - continuing for past 6 ;
. ' - ©7 7 18,00,000 o 1 ing SS0HHs - approx. 2750 persons
Salary & AMC Rajahmundry ' years mapcting _ pproX P
Infrastructure t to Rajahmundry
n a uctu_re_ _s&lf_.ppor D_ -Jahmundrv .k TB-ward renovation, Trauma Ward renovation, 10
Government General Hospital & 68,00,000 Completed oo - IR o
: o : bedded maternity ward construction in Dowleswaram
Dowleswaram PHC ' ' o
The 4.5 Kms long drinking water pipeline from the Rim
Drinking Water Pipleine to Katheruarea |1,18,00,000 Commenced Mill to cater to around 2000 families through 6
collection points has commenced
g ; : + students, 80 hour 2 year ker
Project New Horizons -Spoken English - L 3{_}_09 S RS ‘80_'h-°"",5 ovfr_ e O_f pgken
on L " . : 15,00,000 Ongoing - since 2015 English through interactive, joyful learning
Program/ Rajahmundry Town -
' methodology
IP Scholarship/ 74 select government. . . 60 students per year for 2 years for schalarship amount
L i o ' 900000 Onginig since’2014 SR : T '
schools in 6 districts of AP s of Rs7,500/PA
_ PILLARS - Project for Improvement of Learning Levels
School Adoption - Project PILLARS 11,00,000 Ongoing - Commenced in 2019 [through Academic and Cocurricular activities in Rural
Schools
Ongoing - Commenced in 2019 Enable 1500 students of Class X in Rjm Municipal High
Career Counseélling. 7,50,000 Schools and A"PP'M Modet High Scheol o understand the.
requircd skill sels in 40 career slreams .
-S'chr::)_of tnfrastructure — Rajahmundry & 15,00,000 Completed In'Kadiam.. ar.1_d'- Rj'm.- Rtjral - E.O'rrfpé}iﬁ‘d'wali,'diniﬂEi_ShEﬂ..
Kadiam : school building painting and girls-toilets
Tailoring Center for Womien Rajahmundry|, : Both centers with.uniform curriculum of 6 months:
i = 300000 Cngoing since 201 . o D O G
& Kadiam going Uth colrse - 2 batches each center per year of 30 students
Infrastructure support to 11 social b S . . .
f s . Supply of material ranging from mats.to kitchen:utilities.
welfare hostels in Rajahmundry town &  (37,00,000 Completed .upp yo , st e .ro . RO
. . ' to-CC TV cameras to 11 social welfare hostels
rural areas
i in-association with Traffic Police Rjm and 14 other
n'e:t Promtoion of Road Safety i community|3,50,000 Completed institutions (schools and colieges) awareness program
' conducted for approx 1000 students
School Building Painting, World Enviornment Day-
Emplovee volunteerin € 00,000 Egiinletad sapling plantation, Sundance 2019 summer camp
mploy & (o P participation International Yoga Day celebration with
students - 125+ volunteers
3,38,00,000 In Rs.. Lacs 338
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Cost Incurred / Status 92
Name of the Project o Completed / Under Advantages of the Project
' Proposed In Rs N s oves s '
' Progress/ Initiated
. ' Tan ater supply t : holdsi
Katheru Tanker Water Supply 11,00,000 Completed v::;:r WRtSEEOpptARINCEaGsH EAE e
Ongoing - maintenance carried out = ; 5 o ;
B e _ e ph Drink de acce ‘to 34
Maintenance of 63 Safe Drinking Water | ; on need basis in 20-21 as schools Gl rm, [ng Waterma ga_ _s§|_l.3 Ig to : N
N e 1,00,000 . ST R lcommunities-and 29 schools catering to more than
Facilities set up from 2015-2020 were largely closed maintenance _ .
' ' o ) . 50,000 people on a daily basis.
of plants in schools was minimal
5.5 kris pipeline was laid from s o _ L o
G e m_e_was _a' e Impacting 3000+ Households/15,000 people through its
: T _ : Rajabmundry Mill to Katheru s o " ;. N
Katheru Water Pipeline 1,20,00,000 i ; o 6 public water supply tanks. Huge scope of extending
| illnge; |imgueutection Merch the lineto reach more households in near future
Venkata am SDW Plant - Operatoi Ongoing — continuing for past 7 ;
e--n_'_a SABANR RS ERERE 1,58,000 EOING tinulng for pas Imapcting 550HHs —approx. 2750 people
Salary years ; =P
2 riew. SDW plants were installed in Rajahmundry Town
2 SDW Plants installation 68,00,000 Completed as requested by the Municipal Commissioner to reach
400+ households/2000 people
—_ : ; Both centers with uniform curricutum of 6 months
Tailoring Center for Women Rajahmundry . L _ o e ' »
& Kadiam 1,40,000 Ongoing since 2015 course - 2 batches each center per year of 30 students -
completed under ¢covid norms
Rajahmundry Police requested for furniture for Disha
SP Office Furniture 4,40,000 Completed PS, 1 Town PSand due to covid the requested
furntiture was handed over to SP Office for distribution
. Pulses and Sugar was added to the Kits supplied by the
\Y rial t (pulses & : TG T e e
El? aIrD Material Support (pulses 20,00,000 Completed Rajahmundry MP Mr Margani Bharath and distributed.
B to 25,000 househo!ds.in the month of May 2020
2,27,38,000 In Rs. Lacs 22738

Total for period 2013- 14 to 2020-21

Rs.908 Lacs
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Annexure-l|
Item No.07:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.33 of 2023(SZ)
IN THE MATTER OF:
Nukatati Raja Sekhar and Anr.
...Applicant(s)
Versus

Union of India and Ors.

...Respondent(s)

Date of hearing: 01.12.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Ms. Shireesh Tyagi represented
Mr. Sravan Kumar.

For Respondent(s): Mr. Thirunavukarasu represented
Mrs. Madhuri Donti Reddy for R2, R4 to Té.
Mr. Thirunavukarasu for R3.
Mr. Siva Sankar for R7.
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ORDER

1. The report of the Andhra Pradesh Pollution Control Board is
yet to be filed.

2. At the request of the learned counsels, post the matter on
08.01.2024 after which the matter may be taken up for final

hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0O.A. No.33/2023(SZ)
01st December, 2023. AD.

Page 2 of 2
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Annexure -lll

No. J-11 011/58/2004 -1A 1l {f)
Government of India
Ministry of Environmeant & Forests

E mail: plahuigraifvahoo com
Tel No. 243834973

Paryavaran Bhawan,

CGO Complex, Lodi Road,
New Delhi -110 003

31* January, 2005

Ta

The Executive Vice President[Operations)
Mis Andhra Pradesh Paper Mills Limited
{Lnit- APPM}

Rajamundry-533105,

East Godavari, Distt. AP, India

Sub: Modemization cum-expansion of pulp and paper mill and CPP by Mis The
Andhra Pradash Paper Mills Limited (Unit-APPM) at village Rajahmundry
Tehsil Rajahmundry, District East Godavarl in Andhra Pradesh.

Sir,

This has reference to your letter no, APPM/RIYPROJMDPIE2T dated 297
May, 2004 along with EIWNEMP —-~rl and cther related project documents and
subsequent communications dated 20™ July, 2004 and 27™ August, 2004 on the above
mentioned profect. The Ministry' of Environment and Forests has examined your
application,

It is noted that the company is proposing to modernize and expansion of pulp
and paper mill and caplive power plani. The capacity of pulp and paper mill production
will increase from 280 TPD 1o S00TPD and from 285 to 330 TPD respectively and CPP
from 31 MW o 34MW, The proposed expansion will be within the axisting plant
pramises. Area raquired for the expansion project is 8 acres and will be locatad in the
existing plant area of 182 acres. Mo additional land = required. The project does nal
invalve forest land and displaceme . o weu. “'=0 noted that water requiremant
will decrease from 44644 m3/id to 37860 mid after trm | ~=og] axpansion and will ba
miet from the rver. Godavarl. Permission 1o draw water from . 5 Govaenmers b
been obtained on 107 February 1996, The public heanng panel nas concicen 0
mroiect in fts meeting held on 17" February 2004, NOC from the APPCH has been

ined on 157 May, 2004. Total cost of the expansion project is Rs. 460 crores

20 The Minisiry of Emvironment and Forests hereby accords environmental
clearance . = oroposed expansion of the above project under the provisions of ELA
Motification 0. © 27" January, 1894 as amended subsegquently subject o strict
compliance 1o the . +ing specific and general conditions:
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Specific Conditions

The gasepus emissions from vanous process onits should conform lo the
standards prescribed from time to time. The State Board may specify more

i slandards for the refevant paramelers kesping in view the nature of the
industry, its size and location. At no time the emission level should go beyond the
prescribed standards. In the event of failure of any poliution control systam
adopted by the unil, the respective unit should not be restarted until the control
measures ara rectified 1o achieve the desired efficiency. Ambient air quality data
showdd be regulary monilored and reconds maintained and report submitied o
the Ministry/ CPCB/AP Pollution Contral Board once in six manths.

The company should adopl environmentaily friendly Elemental Chlorine Free
(ECF) pulp bleaching process, As reflected in the EIAEMP, a oxygen

defignification plant, additional ime kiln and advance cooking sysiem should be
installed o reduca the pollution load.

The Company should install chemical recovery boiler. The new coal fired boiler
for the co-generation power plant, recovery boller and lime kiln should be
equi with ESP. The particulate emissions from the stack shall not exceed 80
mgiNm3. The efficiency of ESP should be 99.8%.

The effluent generation should not exceed 37B60m3id. The affluent should be
treated n the ETP. The qualidy of the treated effiuent should conform to the
prescribed standards for discharge in the surface walers. The treated effiuent
should be discharged into Turupulanka Island in Godavari river. However, the
company should explore and possibility to utiize the trealed effluent for imgation,
wherever possible. The quality of the treated efflueni should be measured
reguiarly and report submitted to the Ministry and its regional office at Bangalore.
The project authorities shall inform the Ministry about the findings of studies for
colour removal by EPTRI, Hyderabad.

The solid waste generated in the form of boiler aszh (198 TPD) should be used in
brick manufacturing and partly disposed off in abandoned quarmes.  Chipper
dust {(40TPD) and ETP studge (30TPD) should be used in botler. Lime sludge
shouid be completely bumt.

As per the recommendations made in the Charter on Corparate Responsibility for
Emnvironmental Protection, the Company should undertake measures for
dgischarge of AOx less than 1.5kgfonne of paper within two years and
1.0kgttonne of paper in 5 years, The wasiewaler discharge per tonne. of paper
should be less than 100m3ftonne of paper per unit instalied, Company should
install odour contral system,

Green beit of adequate width and density in an area of 2 ha. in addiion to the

10.12 ha. of area akready afforested should be provided to mitigate the effects of
fugitive emigsion all around the plant as per the CPCE guidelines.

— ——Page1290of 178
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General Conditions

The project authority must adhere to the stipulations made by Andhra Pradesh
State Pollution Control Board and State Government.

Mo further expansion or modifications in the plant should be camied out without
prior approval of the Ministry of Environment & Foresls, In case of deviations or
allerations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference should bs made to the Ministry to assess the
adegquacy of conditions imposed and lo add additicnal environmental projeciian
measures required, if any.

Proper housekeeping and cleanliness must be maintained within and out side
the plant.

The overall noise levels in and around the plant area should be Kept well within
the standards (85 dBA) by providing noise control measures including acoushic
hoods, silencars, enclasures etc. on all sowrces of noise generation. The ambent
noise levels should conform to the standards prescribed under EPA Rules, 1989

viz. 75 dBA (day time) and 70 (¢BA (right time).

Ogccupaticnal health surveillance programme should be undertaken as regular
exercise for all the employees, specifically for those engaged in handling
harardous subsiances. The first aid faciitiez in the occupational health centre
should be sirengthened and the medical records of each employees shouid be

maintained separately.

The project proponent shall also comply with all the environmental protecton
measures and safeguards recommended in the ElA and Risk analysis. Report.

The implementation of the project vis-3-vis environmental action plans wil be
monitored by Minisiny's regional office at Bangalore/State Pollution Contral Board
Central Polluticn Control Board. A six monthly compliance status report should
be submitted to monitoring agencies.

Adequate provisions for infrastructure facilities such as water supply, fue!,
sanitation etc. should be ensured for construction warkers during the construction
phase s¢ as o avoid felling of trees and peoliution of water and the surrourdings.

The project proponent should have a scheme for social upliftmant in the
surrounding villages with reference to contribution in road construction, educatian
of health - centres, sanifation faclites, drnking water supply, community
awareness and employment to local people whenever and wherever possible
both for technical and non-technical jobs:

A separate environmental management cell with full fledged laboratory facilities
to carry out various management and monidaring functions should be sel up
under the control of Senior Executive,

The project authorities will provide adequate funds beth recuming and non-
recurring to implament the conditions stipulated by the Ministry of Environment &
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Forests as well as the State Government along with the implementation
schedule for all the conditions stipulated herein. The funds so provided should
nct be divertad for any cther purposa,

xil. Six  monthly status report on the project vis-a-viz implementation of
environmeantal measures should be submitted lo this Ministry (Regicnal Office,
Bangalore) / CPCBISPCE.

xi. ~ The Projact Proponent should inform the public thal the project has been
accorded environmental clearance by the Ministry and copies of the clearance
letter are available with the Stale Follution Contrel Board! Committae and may
also be seen al Website of the Ministry of Environment and Foresis at
http:/emdor.nic.in. This should be advertised within seven days from the date of
issue of the clearance letter, at lzast in two local newspapers thal are widaly
circulated in the region of which one shall be in the vernacular language of the
Iocality concerned and a copy of the same should be forwarded to the Regiomal
office.

v, The Project Authorties should inform the: Regional Office as well as tha Ministry,
{he date of financial closure and final-approval of the project by the concermmed
authorities and the date of commencing the land development work.

30 The Ministry or any competent authonity may stipulate any further condition{s) on
recejving reports from the project authorities. The above condiions will be monstored by
the Regional Office of this Ministry located at Bangalore.

40  The Ministry. may revoke or suspend the clearance if implementation of any of
the above condiicns is not satisfactory.

5.0 Any other conditions or alleration in the above conditions will have to be
implemanted by the project authgrities in a time bound manner.

8.0 The above conditions will be enforced, inter-alia under the prowisions of the
Water {Prevention and Contro! of Pollution) Act, 1874 the Air (Prevention and Conirol of
Paliuthion) Act, 1981 the Environment (Protection) Act, 1986 and the Pubfic Liability
Insurance Act, 1931 along with thesr amendments and rules.

Yours faithiully,

@21

F ﬂ'ltr s ‘;!'i--_r._

(. P. L. Ahiarai)
Additional Director

Copy to :-

1. The Secretary. State Deptt. of Emironment, Government of Andhra Pradesh,
Mantralaya, Hyderabad.

2. The Chairman, Central Poflution Control Board, Farivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032,

3. The Chairman, Andhra Pradesh State Pollution Control Board, 2™ Floor, HUDA
Complex, Maitdvaram , S5.8.MNagar, Hyderabad- 500 038,
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The Chief Conservator of Forests (Central), Regional Office.(SZ), Kendriya Sadan,
IVth Floor, E&F Wing, 17" Main Road, Koramangala, Bangalore-560034.

JECCI-), Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.- 110003.

Monitoring Cefl, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi- 110003.

Guard file,
Record file,
Monitoring file.
: (Dr. P. L. Ahujarai)
Additional Direchor
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Annexure - IV

i : 5 .
#:3, Indusirial Esiste, Sanathnepar, fvderabad:- S00018. |
BECD.POST WITH ACKINIE

18

Sub:  SETAA, AP - MUs. The Andbira Pradish Paper Mills L., Unit =APPM, Sreerans
Nagar, Rajshmundry, Ezst Godavze Disiricn = Envivenments] Clearsace for
cxpansion of paper mackiac, paper prodactiaon and power phini- Gsssed - Ree,

This: has reference 1o your application vide letwer i 07032009 ond subsoquem Ir. di.
30,10, 2009, 29122000, 02012010 sxkinp Unvipenmental Clearunce in e naine of M
The Andbra Pradesh Paper Milk Lid, Unit —APPM. Srecram Nagar, Rajshmundry,
Esst Godavari District 10 incrcnse the prodiscfion copacity of paper by isstalling a pew
Paper Maching by imporang more. palp and Soorefirbish old bollers 0 mest de sieam
requirements of paper machine snd Copeacnilion. | is proposed md 1o increwx The
m-du:lm of the pulp in the existing oniL, The sdditional requirement of the pulp will be met
by importing  the pelp. The MaE&F, GO, New [elhi vide Irde 2103208 sdvised the
proponent 0 spproach the SELAASEAC, Andhre Preledy w0 prociss their application. The
proposal has been examined and processed in acoordanee with EIA Notificution, 2006, iU i
noled that the Plant iz beested within the Hajabmundry ¢ty mond River Godavan flows at &
distanes of 0.7 km froam the project sitc, The ot aren of he sine i Ac. 12380, Land area for
the proposed plant Is Ac, 4.07. The greenbell i Ao 27980 10 5 nobed tho the mdostsy

produces the following products swith in invesiment of Bs 251 Crones.

Paper = from 330 TFD 10 533 TiD,
Additional Paper machine — 87,000 TPA,
Coal bazed power plint - from 34 MW 1o 46 MW

The process of paper manuwscturing broadly invoives in Pulp making, Pulp bieaching and
paper making. But,  the present proposal is for expansion of paper making only withou
manufacturing additional pulp. lo paper making process, binders. sirers and dyes are added
to the imported pulp Lo impart surface capacity. sirength and feel to the finished paper, The
blended stock is then drawn into & paper web on a paper muchine, The wet paper web 15

then pressod, driod and rolled.  There shall be mo increase in the consumption of Bamsoo -
66000 TPA and Hard wood- 375000 TPA. Electricity. is gencrated using cosl i fadl.

The Ste Level Expert Appraisul Commitive (SEACT evamined the applicuion in s
mectings held on 30.04.2009, 27.062008 and 26.11. 209 and 04002010, The Sub-
committes constitt . o %0 mected the plant site and submitied o répon. The SEAC
examined the proposal, instruction. 7= MoE&F, GO New Delhi  und repon of the
Sub-Commities and recommended for e - © Exvironmental Eﬁmw.-, l_‘t'l‘|,|r: pm}u:::}].:
exempled from ie hearing under clees. M of ETA- 2006 notification o

application tur:::adprm o Ofce Memoranoy ' 03062008 & 24,08, 2009 issucd
by the MoE&F, GOL The Stae Level Enviroam. 'mpact Assessment Awthority
(SELAA), in its mecting held on 7002000 éun, - " e proposd and the

recomimandations of SEAC, k wes decided 1o lssue Enviranms., = e, Tod
SEIAA, AP hercby accords prior Envirenmental Clearnee ta the proj..
umm:dalhmlmdﬂﬂrpmwmfhcﬂﬂhmmn 200G and 1

wapguont amendments issued under Envirenment (Protection) Act 1986 sihject o

1any mendation ol ihe following conditions/safegunnds.
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iv.

The sfffuents genenied from the paint shall be tneted in ETP and treated efftuents
shall conform U strfiee water stisdonds prosenbod by thie Mo B & F. GO op mny
ciher ssandards preseribed by b AP whneh over b= iringent, The Lresod wesie
waler 1510 be ulileeed for developmeni’ madnscasnoe of greenbelt. The romining
reazed waste wanes i 1o be pumnped threugh e pir«.-:'-i::.:-- ta lagoons sonstractzd on
sand shoals in:an area about Ac, 612, in the middles of River Godovany The indidrs
shall  provide: fucility 1w colloce the trested cfwmm -.|-'n;'ir.'e pamoddicaily betore
discharsing on 10 the shod thoakbs, - The recesd-of the ot results of the semples
shall be maintaned and shall he mukde avilphle fo the inspocting offizers,

The proponent shall undurisle the follovwing vwete minimizstion measses:
Use of smemated flling 13 minimise spillage.
»  Use of "closed foed “sysiern inw reactors.
s Lza of hiph pressure hoees for-equiprient cleaming 1o reduce wastewibes
generation.

. Solid Wasie:

E

i,

.

¥,

YiiL,

i,

The solid waste. genersted aflcr expanmon 10 -the foom of boler fly ash (347 TI.’B':I
should be wed in brick marulociwing’ Cemwmt plunts’ ugencies suthorized by
P‘EE sludge (32 TPD) shall be dizposed 1o cpp tray manufheturens’ used as
in the boiler; chipdm{ﬁﬂ TP shall be uged as fuel in the boidler; Garbape
from the plant and colsay shall be disposed w0 local murdcipalities
piant; Used baneries and wiste ol shall be d:'qt'-hd i supplier! authosized
recycier. Ash shall be conveved throuph preumatio conveving svetem and stared ie
sdmﬁrdn. disposzl.

Generul Conditions:

EE’“

Thiz vrder is valid for & period of 5 years.

“Consent for Estublishment™ shadl by obaned from Andhr Prodesh Pollution Contnol
Board under Air ond Waier Act before the am of Sny minigs work ab ki

No chimpe in the process tochnology and soope of wirkiaz should be made without
prior approval of the SEIAA, AP

Tl proponent shall sabmit half=wesry compliance feporis i respect of the |n.|'|'|l5 and
conditions stipabed in thic order iy land andsoll copizs soihe SEEAA on 1 June sl
1¥ December of cach calendar ver,

Ambient ar qualily -sromitoring st shall be ebiblidin io the downwind disection
s well a5 where maximum. eriimd feved concimination =oamuapaied o cossclinion
with the AP

Dt on-ambienl air quality (RPN, SPRE 08 Nox ) duwlkd: be reguiary submitted to
the Ministry including’ its Regronal Office hecated st mgatone, SEIAA and the State
Poliuion Conirof Boand! Ceninel Pollution Conteol Boerd once insix montis

Personnel working in dusty srenes sl wir protective respifatony devices and . they
should also be provided with adequaie tmaning and infoamsion oo safety and healih
aspects,

Cecupational health surveillance progsan of the workers should  be  undenizken

perodicaily o observe any condractions duc 1o exposre 1o dust ond ke’ comeetive
mexsares, if needed.

The proponent shall comply with ruhes ender Manubictare, Storape snd Tiapor - of
Hozardous Chemicals Roles, 1989 dnd their amendment= theread. The proponent shadl

#lso comply with the rales vnder Tiraodos Waste {(Managemontand Handiing) Rules,
1R and i< amendenents thereol

3
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A zoparge crviroaaseneal management cell with suitabbe qualificd personae] should be
set-up upder the control of & Secior Executive, who will repart directly to the Head of
the Organization.

The Tunds cormarked for cavimrmendal peotection messures should be kept in separaie
account and should mol be divered for other puspose: Year wise cxpenditare should b=
repuried 10 the Minisery and its Reglonal Office locoted ot Bangakore.

The Reglonal Ofice 'of MOEEF locsted st Banpalore monitor compliance of the
stipulated conditions. The project authorities should extend full cooperstion to the
officer {s) of ihe Hegional Office by fumnishing the requixite
data/informationmonitonng repos.

A copy of clearance Jetier shell be marked 10 comcermned Panchayat’ from whom
suppestion ! represeniation has been recotved whils procesang the proposal.

Stxie Pollution Conirol Board should displey' s copy of the clearmnce lesisr of the
Regional OfTwe, Disirict Industry Center and Collecior’s Uifice < Tehsidnrs Office for
30 days,

The projees muthoritics should advertise of lesst in two jocol newspapers widely
circuluted, one of which <hall be in the vernacular languape of thee lncality concerned,
wilhin 7 days of the iease of the elearance leter inforsvng ihal the privject has been
accorded onvironmenlal clearance 'and & copy of the clearance letter is available with
the Sisle Pallution Contral Moord and SEIAA, AP,

The SELAA may révoke of sanpend  the onder, i implemenwation of any of the sbove
wuimbilmrie. as mivl sl Tumis s SEELAA reserves .hﬂ ﬂﬂ'lul.h iilﬂﬂ'l‘ﬂﬂdl.‘l? lhﬂ ahine
conbitbors o stipulaie oy further condition in the interest of environment proteciion.

Copecaling the ol dats, subsmssion of fbricaied dota, feilure to comply with ang
of the conditiens menlioned above may result in withdrawal of this clearance and
armct aciion under the provizsons of Environment (Protectson) Act, | 956,

The propencmt shall obizin all other mandatory clearances from  mespective
deparimenis,

The shove eomdations will be coforoed inter-alis, under the provisions of the Waer
(Frevention & Control of Pollution) Act, 1974, the Air (Prevention & Conirmol of
Pollutioe) Act, 1981, the Fnvironment (Protocsion) Acl, 1986 and the Public Lishitin
Insiance Act. 1991 alony with their amendments and rules.

Bl =i S

BERSECIRETARY AEMBER CHAITRMAN,

M TARY ME!
A/ﬁ‘%ﬁ_r‘ SELAA, AP, SELAA, AP,
fo S8~ [F]

Sri LK. Sarl, Limil - A'ER,

Mis. The Andbra Fradesh Paper Mills Lid,,
Sreeram Nager, Kajahmundrny,

East Godavari Distric,

8 P R
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Annexure - V

Gewvernment of India
Ministry of Envirenment and Forests

F. No. -11011/410/2010-08-1 (1}
Paryavaran Bhawan

CGO Comples, Lodhi Road
Mew Dethi — 110 003

€-mail: ichand 003 @yahoo ook
Teke fax: D11; 2436 3963

Dated: 6™ March 2014

Wy
——

To
The Managing Director,

tfs. Andhea Pradesh Paper Mills Limited

Sretram Nagar, Rajahmundry,

Déstrict East Godawarl,

dndheg Pradesh- 533105

Fax: G883~ 2461764, E-mall: pksyd@andbragaper.com teamiabs@gmall.com

Subject: - Expansion of pulp production capacity from 500 TPD 1o 650 TPD by modernization and
debotlenecking the process of Mfs Andhra Pradesh Paper Mills Limited at Sreeram
Hagar, Rajahmundry, East Godavard District, Andhra Pradesh - Erviroamental Clearancs -

regarding.

Sir

This has reference to your jeter no APPMRIYMODMECMOER] dated 15112011 -along with
coples of ELA-EMP report and subsequent communications dated 3.12.2003, 17.12.2013 and
1. 12014 speking environmental dearance under the provisions of ELA Motification, 2006, The Terms
of Reference [TOR]) for the aforesald project was accorded by MOEF wide letter of even no dated
20.10.2010. The pulp and paper manufacturing industry s lsted at S.Mo. 5{i) In Category A of the
schedufe of ElA Motification, 2006 and appralsed by the Expert Appraisal Committes (Indusiry) of
MaEF.

2 The Ministry of Emnvironment and Forests has examined the application made EC for the
afgresasd project. From the documents furmished, it is noted that M/s. Andhra Pradesh Paper Mills
Limited have proposed for-espansion of pulp production cagacity from 500 TPD to 650 TPD by
modernization and debottlenecking the process ot Sreeram Nagar, Rajahmundry, East Godavari
Déstrict, Andhra Pradesh, The project site is located at the Intersecticn of the coordinates East a1’
45" 20° and North latitude 17° 01°41% with an elevation of 26.5 m, The unit has 123.86 acres of land
of which 27.90 acres of the ares was developed as green belt. The proposed expansion will carried
within the éxisting plant premises. River Godavarl is flowing from northwest to scuth direction and
pasiing at a distance of 0.7 km from the plant site. The site has never been inundated due to floods
af R Godaver! as the MSL of the rver is9.14m and that of the site 1s 26.21 m. The nearest human
settement from the site |s Rajahmundry town located at @ distance of 1km. Rajahmundry Rafway
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station (SC Railway] is at a distance of 2.1 km from the plant area in south direction, National
highway Is at a distance of 3.2 km from the plant area In east direction. Divancheruvu west resened
forest Is at a distance of 4.5 km in east direction, Divancheruvy east reserve forest Is at 2 distance of
8.5 km in NE direction. No forestiand Is involwed in the project area. No National Parks, Wikdiife
Sanctuaries/Eco-sensitive areas: are located within 30 km-radius of the site. Total cost for the
proposed expansion is Rs. 19.60 crores in which Rs. 152.5 lakhs have bedn sarmarked towards the
capital cost and Rs, 350.8 fakhs have been earmarked towards the recurring cost after expansion for

enwironmental protedtion.

3 Following are the existing and proposed production capacities
['5.No. Products EC obtalned | EC obtalned Proposed | Total Capacity
from MoEF from SEIAA, expansion
. dated Andhra Pradash {Prasent
31.01.2005 dated 26.2.2010 proposal)
L Pulp [TPD) 500 - From 500 to 650
G50 TPD
2 Paper (TPD] 330 | 593 gE= 593
3, | CPP MW 34 16 = 46 j

4, it Is noted that the proposed expansion will be done by eptimizing the production capacity,
by ensuring the equipment and machineny Is used 1o thelr optimal capacity, thereby enhancing the
productivity. The optimization shall also proportionately reduce the resource consumption and
efffuent generation. The de-bottlanecking: process Invahies replacenent of socreen rotars with
Daiphin type rotors and Installatban of high pressure water pump 1o Eop & Do stages of Heach plant
for washess mesh |n the fbre line, Medification of air handiing system and E3P in the recovery isfand
will also ba done.

5. It is noted that the emissions fram the boller and rotary kins-are passed through Electro
Suatic Precipitator with an autlet concentration of 50 mg/Nm®. DG set is provided with stack height
as per CPCB guidelings. Bag filter is provided to control the fugitive emissions.

6. The total water requirement after expansion will be 49,100 m'/day, which is drawn from the
River Godavarl. The wastewater generated from the plant after expansion would be 35,955 m’/day
which will be reused for preen belt development after treatment and excess treated waste water
would b sent to terupulanka sand shoals o River Godavarl. Domestic effluent of 2,800 mfday
would be sent to municlpal sewer Ene. The unit has an existing effluent reatment plant with a
capacity of 20 MGD for treating the effiuent generated from process blow downs. The capacity is
adequate to meet the total effluent generation of 35,955 m’fday after debottlenecking,

A The sofid waste: generatod (rom the process are ETP sludge, which would be sent to boiler
of sald to sgg tray manufacturers, chip dust shall Be $ent to boller, lime sludge shall be rebum?t in
rotary lime kln and from the utiSties are Febricating ofl, Container finers and PYC scrap, which e
sent 1o authorlzed recyclers,

B Public ‘Hearing / Public Consultation meeting. was conductéd by the Andhra Pradesh
Pollution Control Board an 21.9,2011,

§: The propossl was considered by the 32™ meeting of the Expert Appraisal Committes
(industry) held during 27-28™ January 2012, 10" meeting of the Reéconstituted Expert Apprzisal
Committee [Industry) held during 29-31" July 2013 and further reconsidered in its 15™ meeting held

Page 2 ol &
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during 29-30" lanusry 2014, The Commities recommended the proposal for environmental
chearance subject 1o stipulation of specific conditions-atong with other envirenmental conditions.

10 Based on the documents furnished and presentation made by you and your consultant, M/
Team Labs and Consultants - Hyderabad, the Ministry of Envirgnment and Forests hereby acoords
environmental clearance to the above project under the provisions of EIA Notification dated 14
Septernber 2006, subject to strict compliance of the follewing Specific ang General conditions:

s SPECIFIC CONDITIONS

L Complance to all the spacdfic and general conditiong stipulated for the suisting plant by the
central/State Government shall be ensured and regular reports submitted ta the Ministry
and its Regianal Office at Bangalore.

H, The project autharity shall install mult] oyclones, wet scrubbers with the bollers to achieve
the particulate emission below 50 mg/Nm’. The emissions from chemical recovery section
shall be controlled through primary and secondary vantur scrubbers,

ilk. Dzta on zmbient air, stack and fugitive emissions shall be regulariy submitted online to
Minlstry's Regional officé at Bangalore 5PCB and OPCB 25 well as hard copy ance in six
manths and display data on Phiy, PM.s 50; and NOx outside the premises. at the
appropriate place for the general pubfc.

. In case of treatment process disturbances/Mailure of pollution control ¢quipment adopled by
the unit, the respective unit shall be chut down and shall nat be restarted uwatll the control
measures are rectified to achieve the desired effidency.

v, The total water requirement lincluding existing) shall not exceed 49,100 m'/day. The
Industry shall ensure the compilance of the standards for discharge of the treated effiuent
from the unit 25 stipulated under the EPA rules or SPCE whichever s more stringent. The
company shall make efforts to limit the water consumption upto 75 m'/tonne of product.
Adeguate steps including use of modern RO/UF based technologies shall be used to Increase
reciycling and reduce water Consumption,

vi.  Adeguate number of Influent snd effiuent guality monitoring statkons shadl be ¢t up in
consultation with the State Poliution Control Board and regular monitoring shall be carried
out for all refevant parameéters 1o magntain the effiuent treavment efficiency. Online flow
meter, pH meter, conductivity merer etc. shall be installed. The report shall be suamitted 1o
Mindstry's Reglonal Office at Bangatore, SPCEand CPCE.

wil, Ground water guality study Inand around the project area shall be consucted and repart
submitted to Minlstry's Reglonal Gffice at Bangalore; 5PCB and CPCE,

il The coenpany shall install Oxpgen Dehgnification (ODL} Plant and shall makntain AGK below 1
kg/ronne of paper production.

i, The company  shall submit the comprehensive water management plan akong with
manftoring plan for the ground water quality and the level, within three months from date

of isgue of this letter.
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il

il

The project authority shall dispose of hazardous waste as per the provision of Harardous
Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

The company shall develop green belt In 33% of the total land as per the CPCE guidelings 10
mitigate the effect of fugitive emissions,

Occupational health surveillance of the workers shall be dane an a regular basis and records
maintaimed ag perthe Factories At

The company shall make the arrangement for protection of possivde fire hazards during
manufacturing process In material handling.

All the recommendations made in the Charter on Corporate Respansibiity for Environment
Protection [CREP) for the pulp and paper sector shall be strictly implemented.

All the commitments made to the public during the Public Hearing/Public Consultation
meeting held on 21.9.2011 shall be satisfactorily implemented and a separate budger for
implernenting the sanme shall be allocated and Information submitted 1o the Ministry's

Regional Office at Bangalora.

The proponent shall adopt 2 ‘Model Village™ under CSR. AL least 2 % of the net retaln profits
of the project shall be carmarked towardy the Enterprise Social Commitment based on
Public Hearlng Issues and item-wise details along with: time bound action plan shall be
prepared and submitted o the Mindstry's Regional Office i Bangalore. Implementation of
such program shadl be ensured accordingly In 2 time bound manner,

Frovision shall be made for the housing of construction labour within the site with 2l
necessary infrastructure and faclivies sudh as Tuel for cocking, mobiie tollets, mobile 5TF,
Safe drinking water, medical health care, eréche etc. The housing may be in the form of
temporary structures bo be removed after the completion of the project.

GENERAL CONDITIONS:

The propect authorittes must strictly adhere po the stipulations made by the Andhra
Pradesh Control Board and the State Governmant,

No further expansdon or madifications In the plant shafll be carried out withoul prior
approvai of the Ministry of Enironment and Forests.

At deast four ambient 3 guality monitoring stattons shall be established in the
dhowmward direction as well as where maximum ground bevel concentration of Phyg,
Pty s, 505 and MOy are anticlpated In consubtation with the SPCH. Data on ambient ak
guatity and stack emission shall be regulary submitted to this Ministry induding its
Regional Office at Bangalore and the SPCB/CPCE once in six manths.

Industrial wastewater shall be properly collected, treated so a3 to conform to the

standards prescribed under GSR 422 (E) dated 19™ May, 1993 and 31" December, 1953
ar 3% amended form time to tme. The treated wastewater shall be utilized for pfantathon

purpose.
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The overall nodse levels Inoand around the plant.area shall be kept well within the
standards (85 dBA) by providing noise control measures Induding acoustic moods;
sihencers, enclasures eic. on all sources of nolse generation. The amblent nolse levels
shall conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (daytine)
and 70 dBA (nighttime).

Dooupational health survedllance of the workers shall be done on a regular basis and
records malntalned as per the Factories Act.

The company shall gevelop rain water harvesting structures to harvest the rain water for
wtilization i the fean season besides recharging the ground water table,

The project proposent shall also comply with alf the environmental protection measures
and safeguards recommended In the EIS/EMP report, Furiher, the company must
undertake  socio-economic development activities: in the surrpunding  villages  like
community devetopment programmes, educational programmes, drinking water supply
and health carg et

Reguisite funds shall be earmarked towards capital cost and recurring cost/annum for
enwlronment pollution contrad measures to implement the conditions stipuwlated by the
Ministry of Enwironment and Forests s well g5 the S5tate Gowérnment. An
implementation schedule for implementing all the conditions. stipulated herein shall be
submitted to the Regional Office of the Ministry at Bangalore. The funds 50 provided
shiall mot be diverted for any ather purposa.

& copy of dearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/Municipal Carporatian, Urban Lecal Body and the local NGO, if-any, from
whom suggestions/representations, if any, were recelved while processing the proposal,
The dearance letter shall also be put on the web site of the company by tie propoenent

The praject proponent shal uplosd the status of compliance of the stipulated
enviconment clesrance conditions, including results of monitored data on their website
and shall ypdate the same pericdically, It shall simultaneously be sent to the Reglonal
Office-of the MOEF ai Bangalore, The respective Zonal Office of CPCB and the SPCB. Thi
criteria pollutant levels namely: PMy,, PMy 50, HOx (ambient levels as well as stack
emisslons) or critical sectoral parameters, indicated for the projects shaf be monitored
and disployed a1 a convenlent locetion rear the maln gate of the company in the puldic
domain,

The project proponent thall also submit six monthly reports on the status of the
compliance of the stipulated environmental conditions including results of monitgred
data [both In hard copies as well as by e-mafl) 1o the Regional Office of MOEF, the
respective Zonad Office of CPCB and the SFCE. The Reglonal Office of this Ministry at
Bangaiore f CPCA / SPCE shiall monitar the stipulated conditions.

The environmental statement for each financial year ending 31" March in Form-V as is
mandated to be submitted by the project propenent to the concesnied State Poellutlon
Cantrel Board as preseribed under the Emdronment (Protection) Rules, 1986, s
amendied subsequently, shall also be put an the website of the company alang with the
status of compliance of enwironmental conditions- and shall also be sent to the
respective Reglonal Office of the MOEF at Bangaloce by e-mail,
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v, The Project Proponent shall inform: the public that the project has been accorced
environmental dearance by the Ministry and copies of the dearance letter are available
with the SPCB and may also be seen at Website of the Ministry of Environment and
Forests at http.fenyfornicin This shall be advertised within seven days from the date
of izsue -of the clearance letter, at least in two- local newspapers that are widely
circulated In the region of which one shall be in the vernacular language of the locality
concerncd “and ‘3 copy of the same shall be forwarded to the Reglonal office a1

Bangalare.

rs Project authaorities shall infarm the Reglonal Office as well as the Ministry, the date of
financial closure and final approval of the project by the concernad autharities and the
date of commencing the land development work.

il The Ministry may revoke or suspend the clearance, if implementation of any of the abowe
conditions is not satisfactony.

12 The Ministry reserves the right to stipulate additional conditions if found necossary. The
Company in & time bound manner shall implement these conditions.

13, The above conditions shall: be enforced, inter-alia under the provisions -of the Water
iPrevention & Control of Polfution) Act, 1374, the Air (Prevention & Control of Pollution] Act; 1981,
the Emvironment [Protection) - Act, 15986, Hazardous Wastes (Management, Hapdling - and
Transboundary Movement] Rubes, 2008 and the Public (Insurance] Liabifity Act, 1991 a with their

amandments snd rules. Mﬁ-*"
(0. T.Chandini)
Directar
Copy fo;
1. The Secretary; State Department of Envronment, Government of andhra Pradesh, Mantralaya,
Hyderakad,
2. The Chairman, Central Pollution Contred Board, Parivesh Bhavan, CAD=cum-Cffice Complex, East
Arjun Magar, Delhi-110032.

3 The Chalrman, Andhra Pradesh State Pollution Control Board, 2™ Floor, HUDA Complex,
hiaitrivaram, 5.8 Nagar, Hyderabad- 500 038, '

4. The Additional Principal Chief Conservator of Forests (Central), Reglonal Office (321, Kendriya
Sadan, IVth Floor, E&F Wing. 17™ Main Road, Koramangala, Bangalore-560034.

L. Maonktoring Cell, Ministry of Environment. and Forests, Parvavaran Bhavan, OG0 Comples, Mew
Delhl- E10003.

B, Guard file, Record file/Manitaring file
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File No.APPCB/VSP/RJY/361/CFO/HO/2018

Annexure - VI

%777 ANDHRA PRADESH POLLUTION CONTROL BOARD  Al/, Li FE
e Dr. YSR Paryavaran Bhavan, APIIC Colony Road, N L
S 2 Y Y N it

_sEe Gurunanak Colony, Autonagar, Vijayawada- 520007 i

Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/

RED CATEGORY

RENEWAL OF CONSENT TO OPERATE & AUTHORIZATION ORDER

Consent Order No:APPCB/VSP/RJY/361/CTO/HO/2010- Date: 03/07/2023

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorisation under Rule 6 of the
Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016 and

the rules and orders made there under (hereinafter referred to as 'the Acts’, “the Rules’) to:

M/s. Andhra Paper Limited
(Formerly International Paper APPM Limited), Unit: Rajahmundry,
Sriramnagar, Rajamahendravaram, East Godavari District

E-mail: sreeramachandra.susarla@andhrapaper.com

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of Emissions per hour from the

chimneys as detailed below Outlets for discharge of effluents:

i) Out lets for discharge of effluents:

Outlet [ Outlet Description Max Daily Point of Disposal
No. Discharge
KLD
1. [Process & Washings 21,169 [Treated in ETP and the treated effluent to
effluents after treatment Greenbelt development and excess to

2. [Cooling blow down & 10,365 [Turupu Lanka Sand shoals of River

Boiler and DM plant Godavari.
regeneration
3. |[Domestic effluents from 400
Plant
4. [Domestic effluents from 2480 Public sewer after treatment in STP.

township after treatment
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ii) Emissions from chimneys:

Chimney Quantity of Emissions at

No. Description of Chimney peak flow (m3/hr)

1 Attached to 1 x 105 TPH Coal fired boiler along with 2,30,000
34 MW Turbine

2 Attached to 1 x 1300 TPD Recovery boiler 2,42,000

3 Attached to 100 TPD Rotary Lime Kiln-I 38,750

4 Attached to 160 TPD Rotary Lime Kiln-II 42,500

5 *Attached to 2 x 6250 KVA Turbo generator sets. --
(Standby)

6 Attached to 1 X 45 TPH Coal fired Boiler along with 90,180
1x15000 KV A Turbo generators sets. (Standby)

7 Attached to Recovery Boiler-4 Main dissolving Tank -
Vent

8. Attached to Pulp Bleach Plant Vents --

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are

dismantled.

iii) HAZARDOUS WASTE AUTHORISATION (FORM - II) [See Rule 6 (2)]

M/s. Andhra Paper Limited (Formerly International Paper APPM Limited), Unit:
Rajahmundry, Sriramnagar, Rajamahendravaram, East Godavari District is hereby granted
an authorization to operate a facility for collection, reception, storage, treatment, transport

and disposal of Hazardous Waste namely

+ HAZARDOUS WASTES WITH DISPOSAL OPTION: *
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S. No Name of Waste Stream |Quantity Mode of Disposal
1 ETP Sludge 35.3 of 92 TPD [Shall dispose part of the sludge
Schedule — to egg tray units/sun dry paper
[ board industries for recycling
and the remaining in the boiler
after drying along with coal /
TSDF.
2 Used Oil 5.1 of 25 TPA |[Shall dispose to authorized re-
Schedule — processers / internal recycling /
[ burning in lime Kiln

3 Empty barrels / containers33.1 of 150 TPA [Shall dispose after complete
liners contaminated  with|Schedule — detoxification shall be sent to
hazardous chemicals /wastes [ outside parties.

4 Chemical-containing residue[34.1 of 250 TPA [Shall  dispose to cement
arising from[Schedule — industries for co-processing /
decontamination / cleaning of]l TSDF
tanks / containers / furnaces

WBL tanks, GL tanks, RB4
tanks, sumps, WL , clarifier
tanks of RLK, RB.4 smelt
etc...)
5 Oil Suldge or Emulsion 4.1 of 5 TPA [Shall dispose burning in boilers
Furnace oil Tank bottom Schedule — along with coal / TSDF
sludge ) [
6 Spent Ion exchange Resin 35.2 of 2 TPA [Shall dispose burning in boiler
Schedule — along with coal for steam &
[ power generation / TSDF
7 Discarded Asbestos 15.2 of 10 TPA [Shall dispose to TSDF
Schedule —
[

8 Date expired or off specified [32.1of 50 TPA [Shall dispose to beneficial end

Chemicals (Obsolete ) Schedule — users / recyclers / TSDF
[
9 Oil Contaminated cotton or  [33.2 of 10 TPA [Shall dispose burning in Boiler
other cleaning materials Schedule —
[
10 Ash from Producer gas plant [35.1 of 8 TPD [Shall dispose used in boiler
Schedule — along with coal for steam &
[ power generation / TSDF

11 Waste Lime Cake (from dreg [32.2 of 20 TPD [Shall dispose to Cement

Filter press ) Schedule — industry  /Brick  kilns  /
[ beneficial users / TSDF

12 Discarded Carbon filter B2060 of | 5 TPA [Shall dispose used in boiler
media Schedule along with coal for steam &

water treatment Plant ) gull power generation / TSDF

13 Discarded activated Alumina [35.1 of 5TPA [Shall dispose to Cement

Schedule — industry / Brick Kilns / Other
[ beneficial users / TSDF
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14.Insulation Waste / Discarded - 6 TPA [Shall dispose to TSDF
Glass wool
15. Discarded thermocol - 2 TPA |[Shall dispose to TSDF
16. Discarded PPE -- 5TPA [Shall dispose cotton PPE to
boiler and others back to
suppliers / recyclers / TSDF

* The industry shall route all the above wastes through APEMC

+ OTHER THAN HAZARDOUS WASTE WITH DISPOSAL OPTION:

S. Name of Waste Quantity Mode of Disposal
No
1 Waste Lime Sludge D5 TPD  |Disposed to Cement industry / Brick kilns
beneficial end user
2 [PVC/HDPE & Polythene Scrap 50 TPA [Sold to Reusers / recyclers/re-processors
3 [Chip Dust 75 TPD [To Producer Gas plant / partly to boiler /
re-users for beneficial purposes.
4 |Wood Bark 150 TPD [To Producer Gas plant and partly to boiler
or re-users for beneficial purposes.
5 [Wood waste & Logs 10 TPD [Reused in producer Gas plant / beneficial
end users / Boiler
6 [Knots from Pulp mill 5 TPD  |Reused in boilers
7 |ESP Ash 8 TPD  |Disposed to Cement industries for co-
processing / Brick Kilns
8 [Coal Ash 333 TPD [Brick kilns for reuse
9 [Slaker stones from Lime Kiln P.5 TPD [Dispose to Cement industry/Brick kilns /
other beneficial users
10 [Paper cuttings / waste Kraft / CoresR0 TPD [Sold to re-users
pipes/ broke/wappers
11 [Demolition and construction waste00 TPA [To use for filling in low laying area&
and refractory bricks road / pathway laying within the
premises / give to outside construction
agencies for use.
12 Metal Waste ( Ferrous & non{1500 Sold to outside party for reusers /
Ferrous) TPA recyclers
13 |Discarded Machine clothing, felts,[150 TPA [Sold to reusers / recyclers / end users
screens, Conveyor belts, Drive
belts, presses wires, rubber Scrap
etc...
14 [Discarded packing of Wooden /00 TPA [Sold to reusers / recyclers / end users /
carton scrap producer gas plant
15 [Scrap electrical &electronics[300 TPA [Sold to reusers / recyclers / end users
assemblies other than E- Wastes
16 [E-Waste 30 TPA |Authorized Collection centers/
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dismantlers/ re-processors/ return to

suppliers.

This consent order is valid for manufacture of the following products along with
capacities only.

S.No Products Capacity

1 Paper 2,07,550 TPA
2. Pulp 2,00,000 TPA
3. Captive Power 46 MW

4 Paper Sheets (A4 sheeter) 267 TPD

This order is subject to the provisions of “the Acts’ and the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B & C
enclosed to this order.

This combined order of consent to operate & Hazardous Waste Authorisation shall be valid
for a period ending with the 30th day of June, 2028.

B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB
To
M/s. Andhra Paper Limited
(Formerly International Paper APPM Limited), Unit: Rajahmundry,
Sriramnagar, Rajamahendravaram, East Godavari District
Copy to:

1. The JCEE, Zonal Office, Viskhapatnam for information and necessary action.
2. The EE, Regional Office, Kakinada for information and necessary action.

SCHEDULE - A

1. Any up-set condition in any industrial plant / activity of the industry, which result in,
increased effluent / emission discharge and/ or violation of standards stipulated in this
order shall be informed to this Board, under intimation to the Collector and District
Magistrate and take immediate action to bring down the discharge / emission below
the limits.

2. The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to
the Board.

3. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

4. The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval
from the Board.

5. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.
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6. The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts
and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board.

7. The industry should immediately submit the revised application for consent to this
Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management
shall be informed to the Board. The person authorized should not let out the premises /
lend / sell / transfer their industrial premises without obtaining prior permission of the
State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

9. The industry shall be liable to pay Environmental Compensation / Other
Environmental Taxes, if any environmental damage caused to the surroundings, as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue.

10.The industry may explore the possibility of tapping the solar energy for their energy
requirements.

11.The industry should educate the workers and nearby public of possible accidents and
remedial measures.

SCHEDULE -B
The item was placed CTO committee meeting held on 21.06.2023. The committee
recommended to issue of CTO & HWA order to the industry for the existing products
only for a period upto 30.06.2028, as the industry has not complied with several
conditions stipulated by the Board. The expansion proposal shall be reviewed after

receipt of Z0O, Visakhapatnam report on the industry’s reply submitted during the CTO

meeting, including balance fee payable by the industry.
WATER POLLUTION:

1. The effluent discharged shall not contain constituents in excess of the tolerance limits
mentioned below:

Outlet Parameter Limiting
Standards
1to 3 pH 6.50 — 8.50
TSS 100 mg/1
Oil and Grease 10 mg/1
COD 250 mg/1
BOD 30 mg/1
AOx 1.0 kg/ton of paper
4 pH 6.50 — 8.50
Oil and Grease 10 mg/1
Biochemical Oxygen Demand 30 mg/1
Total Suspended Solids <100 mg/1
Fecal Coliform (FC) (Most Probable Number per 100 milliliter, <1000 MPN/100
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| IMPN/100ml | ml |
2. The source of water is River Godavari. The following is the permitted water
consumption:
SL No. Purpose Quantity (KLD)
1 [ndustrial cooling, boiler feed. 12,782
2 Domestic & Gardening purposes. 3,700
3 Process and washings. 27,130
Total 43,612

3.

4.

Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above for assessment purpose.

The industry shall maintain Electro Magnetic flow meters with totalisers for water
consumption, effluent generation mentioned in the Order.

The industry shall comply with CPCB directions dated 05.02.2014 & 02.03.2015 on
online connectivity to CPCB/APPCB website.

AIR POLLUTION:

5.

The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. [Parameter [Emission Standards

1,2&6 Particulate matter 50 mg /Nm?3

3&4 Particulate matter 50 rng/Nm3
H,S 10 mg/Nm®

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are
dismantled.

6.

The industry shall comply with ambient air quality standards of PM10 (Particulate
Matter size less than 10mm) - 100 mg/ m3; PM2.5 (Particulate Matter size less than
2.5 mm) - 60 mg/ m3; SO2 - 80 mg/ m3; NOx - 80 mg/m3, outside the factory
premises at the periphery of the industry.
Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.
Noise Levels: Day time (6 AMto 10 PM)-75dB (A)

Night time (10 PM to 6 AM) - 70 dB (A)
The industry shall comply with emission limits for DG sets of capacity upto 800 KW
as per the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E), dated
12.07.2004 under the Environment (Protection) Act Rules. In case of DG sets of
capacity more than 800 KW shall comply with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)
Act, 1986.

. The industry shall take measures to control the smell nuisance (Mercaptanes and

others) and there shall not be any perceptible odour outside the industry premises.

. The industry shall implement adequate dust containment cum extraction measures near

lime kiln 1 & 2 to mitigate fugitive emission and shall report compliance to RO,
Kakinada and ZO, Visakhapatnam.

GENERAL:
10.The industry shall not manufacture new products and not exceed the consented

11

capacity without CTE/CTO of the Board.

.The industry shall restrict the temperature of waste water to below 35°C at inlet of
ETP. The plan of action to restrict the temperature of waste water at inlet ETP within 2
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months shall be furnished to RO Kakinada and ZO Visakhapatnam.

12.The industry shall renew the lease permission of sand shoals from the
Government of Andhra Pradesh.

13.The industry shall submit detailed action plan for complying CTO conditions within
15 days at the Regional Office — Kakinada.

14.The industry shall maintain proper house keeping.

15.The industry shall operate the NCG system continuously to reduce smell nuisance
mainly during winter season.

16.The industry shall submit monitoring reports of composite samples of effluent, on
monthly basis to the E.E., RO, Kakinada.

17.The industry shall submit a report on findings of studies proposed to be conducted for
colour removal, as per E.C., dt. 31.01.2005.

18.The industry shall maintain records of AAQM stations as per CFE dt. 19.05.2004.
They shall submit monthly reports to the E.E., RO, Kakinada.

19.The industry shall identify all possible sources of HVLC of Non — condensable gases
and handle them properly to ensure no smell complaints are received from the
surrounding areas.

20.The industry shall install pretreatment systems to NCG incinerator immediately and
action plan for revamping of all engineering operations attached to system of NCG
incinerator shall be submitted to RO-Kakinada.

21.The industry shall install closed containment system for prevention and control of
dust pollution at wood chip area.

22.The industry shall comply with conditions of EC dated 31.01.2005.

23.Any other directions / circulars / notices issued by CPCB, MoEF&CC and APPCB
shall be followed from time to time.

24.This order is issued without prejudice to W.P. filed by the Central Tobacco Research
Institute, Rajahmundry in the Court of Principal District Judge, Rajahmundry
regarding Water and Air Pollution.

25.This order issued subject to final orders issued by any court of law.

Special conditions:

26.The industry shall submit a copy of the NOC issued by the Andhra Pradesh State
Disaster Response and Fire Service Dept., (APSDRFSD) at concerned Regional
Office, APPCB.

27.The industry shall prepare a safety report and carry out an independent safety audit
report of the respective industrial activities including chemical storages / isolated
storages by an expert not associated with such industrial activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and submit
the compliance along with copy of the safety report, safety audit report and safety
certificate at concerned Regional Office, APPCB.

28.The industry shall extend training to the working personnel for the prevention of
accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989.

29.The industry shall carryout calibration of safety equipment and leak detection systems
at regular intervals and shall certify the same with the Factories Department. That
certified copy shall be submitted to the APPCB, Regional Office.

30.The industry shall install fluorescent Wind Vane at the highest point in the industry
premises.

31.The industry shall submit Risk analysis and risk assessment covering worst scenario
clearly describing impact within the industry premises and outside the industry
premises and emergency response system.

SCHEDULE - C
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[see rule 6(2)]
[ CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES |

1. The authorised person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the rules made there under.

2. The authorisation shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned
in the application by the person authorised shall constitute a breach of his
authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”.

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility.

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules.

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.

Specific Conditions:

To

10.The industry shall not store hazardous waste for more than 90 days as per the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016.

11.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback basis.

12.The industry shall maintain 7 copy manifest system for transportation of waste
generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card.

13.The industry shall maintain proper records for Hazardous and Other Wastes stated in
Authorisation in Form-3 i.e.,, quantity of Incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form-4 as per Rule 20 (2) of the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016.

14.Annual return shall be filed by June 30" for the period ensuring 31%' March of the

year.
B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB

M/s. Andhra Paper Limited
(Formerly International Paper APPM Limited), Unit: Rajahmundry,
Sriramnagar, Rajamahendravaram, East Godavari District
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[F555%0\  ANDHRA PRADESH POLLUTION CONTROL BOARD ., . . .
"_-;‘;l-'—"- Frvc: 0k 2315631
- PARYAVARAN BHAVAN, A-3, INDUSTRIAL ESTATE, Giramis: Fakia SVGAS
‘“F EANATHH AGA“. HYD Eﬁ ABAL - Eﬂﬂ 0148, Wiebssie :|.l.'l.l|.-|.:._.:|.]1;..'|~ AT

Regd, Post With Ack Due
Ik

Order No. B1T/APPCBITF-HO/2045- ~ 3 £ |\ Dt. 10.07.2015
| RE ORDER

.;5'-' := APPCEB - Mis. The International Paper APPM Limited. Rajahmundry, East
37! LRSS ¢,  Godavan District — Non-compliance of Board: directions and standards -
" Hearing held - CLOSURE ORDER - Reg.
ider MO GITPCBTF-HO/2015-1924, DL 22 08,2015,
Order No 51 7/PCBMF-HOM2015-1962, Dt.26.05.2015.
CFO Order NE-.AF"F?GBJ"'-'"SPJ'RJWJ-EHCFGJ'HOIE'DTD-UE. Df 10.70: 2014,
Inspection of the intustry by Board Officials on 18.06,2015,
Task Force Committes hearing held on 08.07.2015.

L]

b= Y
SR

RS

WHEREAS you are operating the Pulp & Paper industry in the name & styla of Mfs. The
International Paper APPM Lirni:ted._ Rajghmundry, East Godavar District.

I [
WHEREAS vide reference 1" & 2™ cited, the Board issued certain directions to your
industry to comply with certain time stipulation.

WHEREAS vide reference 3" cited, the Board issued Consent for Operation and
Hazardous Waste Authorisalion o your industry to manufacture of Faper 593 TPD (using in
house of pulp-421 TPD, imporied pulp-56 TPD and 79 TPD is sold in the market), Pulp — 500
TPD (78 TPD excess pulp to-marke!), Captive Power =45 MW and Paper Sheels (A4 sheatls) —
267 TPD duly stipulating necessary standards & conditions, which lapsed on 30.06.2015

WHEREAS wde reference 4" cifed, the Board officials inspected the industry on
18.06.2015 and observed the industry 18 not complying with the Board directions, standards
and has not taken adequate measures for controlling the smell nuisance in and around
industry premiges and causing air poliution problems to the residents of Rajahmundry
Municipal Corporation:

WHEREAS hearing was conducted by the Task Force Committee of AP. Pollution
Conlral Board on 08.07 2015, The representatives of the industry attended the hearing. The
Committee noted that the industry 1s not meeling the stipulated discharge standards and
discharging the partially treated effluents into Thurpulanka unlined lagoons thereby
causing ground water and surface water pollution in the surrounding area. The induslry
has not taken adeqguate measures for controlling the smell nuisance in and around
industry premises and causing air pollution problems to the residents of Rajahmundry
Municipal Corporation. The commillee expressed concern aboul the persistent
smellfodour from the industry, The Committee guestioned the industry about the
violations and non-compliance of earlier directions which is ¢ausing pollution problems
in the surrounding areas The industry was also informed abowt several complaints
against the industry regularhs received by the Board,

The representative of the industry informed that they will shutdown the pulping
activity from 10.07.2015 and manufacturing activity will shutdown wef 12.07.2015
except the utilities like water treatment plant, boiler, effluent treatment plants, turbines
etc., as commitled during the Task Force Committee Meeling. They further informed
that annual ocutage activities which r:urpprises of several maintenance activities which
requires washing and cleaning there by generating effluents of lower concentration and
quantium i.e., an average reated discharge of 0.6 MGD to Thurpulanka.
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The cummitlea after detailed discussion, recommended to issue CLOSURE
ORDER to the industry keeping in view of the ensuing Godavari Pushkarams 2015 and
te maintain pollution free atmosphere te the pilgrims attending,

The Board hereby directs to issue CLOSURE ORDER wef from 10.07.2015 till
the industry submits the following details:

1 Action plan for recycling of treated effluent instead of discharging into
lagoons in Thurupulanka (or) discharging the treated effluent into sea as
an alternative ‘discharge point nstead of Thurupulanka which is down
stream of Rajahmundry drinking water source to avoid any contamination
n the Municipal drinking water source

4§ The industry shall work out an alternative method and discharge the 0.6
MGD treated effluents within their fand for gardening and in no case shall
discharge any treated effluents into the river (or) Thurpulanka. -

3 The industry shall submit action plan with time frame for reducing odour
nuisance along with the requisite control systems and their installation.

4. The industry shall alse discuss with the concerned local authorities for
faying the pipefine and take necessary permissions for disposal of the
trealed effluent in the down stream of the Rajahmundry town

The above mentioned directions shall be implemented by the industry, failing which legal
action would be initiated against the industry under Sec 31 (A) of the Air (Prevention and
Cantrol of Pollution) Amendment Act, 1987 and under 5ec.33 (A) of Water (Prevention and
Control of Poliution) Amendment Act, 1988 directing closure order to the industry in the
interest public health and Envirenment withcul further nolice [ hearing and forfeiture of bank
guarantes

This Order comes into effect from today i.e., 10.07.2015.

_ ik Sd/-
i b MEMBER SECRETARY

To

Mis. The Andhra Pradesh Paper Mills Limited,
{M/s. International Paper)

Rajahmundry,
East Godavari District
Pin Code: 533015,

Copy to:
1. The District Collector & Magistrate, East Godavari District. for information. _
2 The Municipal Commissioner, Rajahmundry Municipal Corporation, East Godavari

District for information
3. The Joint Chief Environmental Engineer; A.P. Pollution Conirol Board, Zonal Office,

Viggkhapatnam 1or informaiion 4nc Necessany action. : -
4, Ahe Environmental Engineer, A P. Polluticn Control Board, Regional Office, Kakinada for

information

IT.CF.BO.If

m~%\"{
\} SENIOR ENVIRONMEMNTAL ENGINEER
UH-I
” A
S $ ‘3} -a‘t'"::;.
Wl

W

o
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ANDHRA PRADESH POLLUTION CONTROL BOARD .l . o ouiinens
PARYAVARANBHAVAN, A NDUSTRIAL ESTATE, | Grams alusativarna
Regd, Post With Ack Due
Order No. 617/APPCBITF-HO/2015- ) o Dt. 27.07.2015

REVOCATION OF CLOSURE ORDER

[Sub:- APPCB - M/s. The Intemational Paper APPM Limited, Rajahmundry, East
Godavar District — Indusiry requestad for revocation of the ciosure order -
Rewvocation of Closure Order - Issued — Reg.

‘Ref:- 1. Order No.817/PCBTF-HO/2015-1824, Dt.22.06.2015.
2. Order No.617/PCBITE-HO/2015-1582, Dt.268.08.2015.
(Aﬁﬁﬁ 3. CFO Order NoAPPCB/VSP/RIY/361/CFO/MO/2010-06, Dt. 10.10.2014.
a < 4. Legal hearing held at Board Office on 08.07.2015.
AR o4 5. Order No.617/APPCBITF-HO/2015-2261, dt.10.07,2015.
- Q"c:’ *\?‘“ﬂ 6. Industry's representation vide letter dt.14.07.2015 & 20.07.2015.
7.

Indusiry™s representation vide Ir. gt.24.07.2015.
e

WHEREAS you are operating the Pulp & Paper industry in the name & style of M/a. The
International Paper APPM Limited, Rajahmundry, East Godavari District.

WHEREAS vide reference 1% & 2™ cilad, the Board [ssued cartain directions to your
industry to comply within cartain tima stipulation,

WHEREAS vide refarence 3™ cited the Board issued Consent for Operation ‘and
Hazardous Waste Authersation to your indusiry 1o mapufacture of Paper - 533 TPD (using in
house of puip-421 TPD, imported pulp-56 TPD and 72 TPE is sold in the market), Pulp — 500
TPD (78 TPD excess a::qu to market), Captive Power — 48 MW and Paper Sheets (A4 sheets) —
287 TPD duly stipulating necessany standards & conditions, which lapsed on 20.08. 2015,

WHEREAS the Board officials inspected the industry on 18.08.2015 and observed tha
industry ‘s not complying with the Board directions, standards and has not taken adeguate
measuras for controfling the smeil nuisance in and around industry premises and causing air
poliution problemns to the residents. of Rajahmundry Municipal Corporation.

WHEREAS vide refarence 4" cited, legal hearing was conducted on 08.07.2015.

WHEREAS vide reference 5" cited, tha Board Issued closure order to your industy for
non-compliance of Board directions and standzrds,

WHEREAS vide reference 67 & 7" cited, the industry requesled to the Board for
revocation of closure order ag they have assurd to take certain steps regardlrg discharge of
effiients into Turpulanka and contrel of edour.

Aftar careful consideration of materdal facts of the case the Board hereby jesues
revocation of closure order and to comply the foliowing directions:

1. The industry shall undertake study of alternate discharge oplion perfectly into sea
directly and feasibility by 31.12,2015. The industry shall furnish lease agreement for
renewal of Turpulanka and sand shoalsidhe river Godavar till the alternate
discharge is taken up.

2. Based on above study report comprahensive action-plan shall be submittad within
four months of compéetion of study.
3. Theabove study report shall incorporate tha following issuss:

= Explore feasibility of drains closer to the mill which are already discharging in to
the sea.

Qwu:‘?m hals o i"..-*"l.-'h.{
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]
+ Join the scheme if APIIC / other govemment bady lays cut dedicaled efffuent
conveyance to sea :

 Wark with other industries | Municipal corparation for a pipe I8 up to dedicated
drain ! discharge post drinking water intake point of RMC

« Work with NEERI in upgrading the Turpulanka sand shoals / lagoons for further
polishing s
4. Regarding odour problem the foul condensate collection and treatment shall be
commissioned by August, 2015,

The abave mentioned directians shall be implemented by the industry, failing which legal
action would be initizted against the Industry under Sec.31 (A) of the Al (Preventicn and
Control of Poliution) Amendment Act, 1987 and under §2¢.33 [A), of Water (Prevention and
Contral of Pollution) Amendmant Act, 1988 diracting closure order 1o the industry in the interest
public heaith and Environment without further notice [ hearing and forfeiture of bank guarantes.

This Order comes into effect from today i.e., 27.37.2015.

Sdl-
MEMBER SECRETARY
To
M/s.The International Paper APPM Limited,
Rajahmundry,
East Godavari District

Pin Code: 533015,

Copy to:

1. The District Collectar & Magistrate, East Godavari District, for information.

2. The Municipal Commissioner, Rajahmundry Municipal Corporation, East Godavar
Diztrict for information. _

3. The Joint Chief Environmental Enginezr, A.P. Pollution Control Board, Zonal Office,
Visakhapatnam for information and necessary action.

4. The Emvironmental Engineer, A.P. Pollufion Coitrol Board, Regional Office, Kakinada for
information and necessary action.

HT.C.F.B.O. If

JOINT CHIEF ENVIRONMENTAL ENGINEER
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Annexure - IX

ANDHRA PRADESH POLLUTION CONTROL BOARD

e Dr. YSR Paryavaran Bhavan, APIIC Colony Road, ;\"; LiFE
M‘-m Gurunanak Colony, Autonagar, Vijayawada- 520007 \\\}/é/ Lifestyle for
. Phone. N0.0866-2463200, Website : https://pch.ap.gov.in/ rirenmen
Order No. 617/APPCB/HO/ECSIKKD/2019- Date: 15/03/2024.
DIRECTIONS

Sub:APPCB - HO - ECS — M/s. Andhra Paper Limited, Sriramnagar, Rajamahendravaram,
East Godavari District - Complaints on water & air pollution problems from your industry
— Non-compliance to CTO conditions and prescribed discharge standards — Monitoring
(TF) Committee Meeting held on 26.02.2024 — Directions — Issued — Reg.

Ref: . The industry obtained EC on 31.01.2005.

. CTO & HWA order dt. 03.07.2023 valid upto 30.06.2028

. The Board officials inspected the industry on 07.12.2022.

. External Advisory Committee (Task Force) meeting held on 13.01.2023.

. SCN No . 617/APPCB/ERM/TF/KKD/2023- Date: 30.01.2023.

. Monitoring (TF) Committee meeting held on 26.02.2024.

* % %

WHEREAS you are operating an integrated a wood-based Pulp, Paper and Co generation

plant in the name and style of M/s Andhra Paper Limited located at Rajamahendravaram,

East Godavari District, Andhra Pradesh.

ok, WNRH

WHEREAS the Board issued renewal of Consent to Operate (CTO) & Hazardous Waste
Authorization (HWA) dt. 03.07.2023 to your industry for period up to 30.06.2028 to produce
Paper - 2,07,550 TPA; Pulp - 2,00,000 TPA; Captive Power - 46 MW and Paper sheets (A4
Sheeter) — 267 TPD.

WHEREAS the Board officials inspected the industry and sand shoals of Turpulanka on
07.12.2022 and reported non-compliance to consent conditions and Board directions.

WHEREAS the Board reviewed the non-compliance of your industry during EAC (TF)

meeting held on 13.01.2023 and issued show cause notice dt. 30.01.2023 (vide ref. 5
cited).

WHEREAS the Hon'ble NGT (SZ), Chennai registered O.A No. 33 of 2023 (SZ) on the
allegations of Sri N. Rajasekhar and Sri M. Pushparaju, Kotilingalapeta, EG District against
M/s. Andhra Paper Limited, Sriramnagar, Rajamahendravaram , East Godavari District.

WHEREAS CPCB officials inspected your industry in compliance to the Hon’ble NGT order

dt. 12.04.2023 in O.A No. 33 of 2023 (SZ) during 15t — 17t May, 2023 and filed report
before the Hon’ble NGT. The main observations and recommendations of the CPCB are as
follows —

a. The annual raw material consumption data and production data of pulp, paper and A4
Sheets and operation of captive power plant during the Financial Years 2020-21,
2021-22 and 2022-23 shows that the Industry is operated within the consented
capacity.

b. Approximately 32,405 KLD of water from River Godavari is utilized in the process
section and 27,532 KLD of effluent is generated, complying the EC and Consent to
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Operate conditions. Average water consumed per ton of paper produced is 55 KL and
it is complying the permitted quantity of 75 KL per ton of paper in EC conditions.
. Effluent Treatment Plant of capacity 45,000 KLD consisting of primary clarifiers,
aeration tanks, secondary clarifiers and tertiary clarifiers is installed for treatment of
effluent through activated sludge process. The capacity of the ETP is adequate for
treating 27,532 KLD of effluent generated from process. During the inspection, the
ETP was in operation.
. The treated effluent samples were collected from the outlet of the ETP and inlet of the
Lagoons at Turupulanka island. The results of the samples analyzed shows that pH,
BOD, COD, TSS, AoX and oil and grease are within the limits of effluent discharge
standards
. Electro Static Precipitator along with stack are provided at Rotary Lime Kilns -1,
Rotary Lime Kilns -2, recovery boiler and coal fired boiler for control of particulate
matter emissions. Source monitoring results shows that particulate matter
concentrations at Rotary Lime Kilns -1 and Rotary Lime Kilns -2 are 45.2 mg/Nm3
and 32.8 mg/Nm3 and are within the limits of source emission standards for
particulate matter i.e., 50 mg/Nm3.
Particulate matter concentrations at recovery boiler is 84 mg/Nm3 and coal fired boiler
is 164 mg/Nm3 and exceeding the limits of source emission standards for particulate
matter i,e., 50 mg/Nma3.
. Hydrogen Sulphide concentration at Rotary Lime Kilns -1 and Rotary Lime Kilns -2
are 1206 mg/Nm3 and 1033 mg/Nm3 and exceeding the limits of source emission
standards for Hydrogen Sulphide i.e. 10 mg/Nm3.
. The OCEMS for monitoring of Particulate matter are installed at stacks connected to
Rotary Lime Kilns -1, Rotary Lime Kilns -2, recovery boiler and coal fired boiler. Data
are connected to the APPCB and CPCB portals. The analysis of OCEMS data of
May, 2023 shows that the industry is exceeding emission standards.
Comparison of concentration of particulate matter emissions recorded during manual
monitoring and corresponding OCEMS data shows that OCEMS data recorded are 2
to 4.5 times less than the actual concentration of Particulate matter and actual values
are not recorded.
For control of fugitive emissions, closed conveyers and water sprinklers are provided
at coal storage yard; closed conveyers, suction ducts and cyclones are provided to
wood chipping yard; and lime dust extraction system, bag filters are provided at
Rotary Lime Kilns.
. The hazardous and non-hazardous waste generated are segregated and stored in the
designated locations with proper labelling and platforms and disposed through
authorized dealers. Waste such as ETP sludge, used lubricated oil, spend ion
exchange resign, contaminated cotton/cleaning material were disposed in the boilers
along with the fuel complying the consent conditions. The samples of river water were
collected from River Godavari at upstream and downstream of locations of lagoons at
Turupralanka island. The concentration of pH, BOD and Dissolved Oxygen in river
water samples shows that the river water is complying with the Water Quality Criteria
of Class of Water ‘A’ with designated best use for “Drinking Water Source without
conventional treatment but after disinfection”.
. The industry is complying with the conditions of Environmental Clearance and
Consent conditions except for the following:
i. The lease agreement of discharge of treated effluent to lagoons at Turuplanka
island was expired in 1999 and yet to be renewed.
ii. The Industry is exceeding the source emission standards for Particulate matter
at recovery boiler and coal fired boiler.
iii. The industry is exceeding the source emission standards for Hydrogen
Sulphide at Rotary Lime Kiln- 1 and Rotary Lime Kiln -2.
iv. OCEMS installed for monitoring emissions are not calibrated and operated
properly as particulate matter emissions data recorded in OCEMS are 2 to 4.5
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times less than the actual concentration of Particulate matter emissions.

v. As per the consent conditions, temperature of the effluent shall be below 35°C
prior to the inlet of the ETP. To reduce the temperature of the effluent from 45-
48°C, the effluent is circulated through cooling tower prior to microbial
treatment. As per the records, the temperature at the outlet of the cooling
tower is 40-45°C. During the inspection it was observed that the Industry is in
the process of renovating the cooling tower to increase the surface area to
reduce the effluent temperature to less than 35°C.

vi. Compared to 33% of the required area to be develop as greenbelt as per the
consent conditions, 32.8% of the total land area of the industry is developed
as greenbelt.

vii. The Industry has to install four Continuous Ambient Air Quality Monitoring
Stations as per consent conditions. The Industry has installed only two
CAAQM Stations and out of two stations, one station is in operation.

CPCB Recommendations:
The industry may be directed to implement the following:

i. To renew the lease agreement for discharge of treated effluent to
lagoons at Turupulanka.

ii. To augment air pollution control devices at recovery boiler and coal
fired boiler to control particulate matter emissions.

iii. To implement measures to control Hydrogen Sulphide emissions at
Rotary Lime Kilns -1 and Rotary Lime Kilns -2 and comply with the
source emission standards.

iv. To calibrate and operate the OCEMS installed for monitoring
particulate matter emissions, properly and record the actual
concentrations.

v. To reduce the temperature of the effluent to less than 35°C prior to
microbial treatment.

vi. To develop greenbelt in 33% of the total land area of the Industry to
mitigate effects of fugitive emissions.

vii. To install two Continuous Ambient Air Quality Monitoring Stations in
addition to the existing two CAAQM Stations and ensure operation of
all the four CAAQM Stations.

WHEREAS the Hon'ble NGT vide order dt. 01.12.2023 in O.A No. 33 of 2023 (SZ) directed
the APPCB to file the report.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board on 26.02.2024. The representatives of the industry attended
the meeting and informed that they have applied to Government for renewal the lease
agreement for discharge of treated effluents into Turpulanka sand shallows of River
Godavari. Further informed that upgradation of ETP with jet aerators in aeration tank; dust
extraction system in chipper house; water sprinklers at coal yard and renovation of ESP
fields in recovery boiler are under progress. Also informed that cooling tower to ETP; oxygen
injection line into Aeration Tank-1; water conservation and water sprinklers at coal yard &
lime kiln area are under progress and submitted time bound action plan vide letter
dt.26.02.2024. The EE, RO, Kakinada attended the meeting through VC and informed that
the officials of CPCB, Chennai inspected the unit during May, 2023 in connection with
Hon'ble NGT order date.12.04.2023 in O.A.No. 33/2023 (SZ) and observed certain non-
compliance/ recommendations. Further informed that the industry is discharging the
wastewater generated at their unit into Turpulanka sand shallows of river Godavari after
treatment, without obtaining lease renewal from GoAP since 1999. The Board is monitoring
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the outlet of ETP and treated wastewater discharges into Turpulanka sand shallows every
month. The industry exceeded prescribed emission standards at point sources i.e. PM
concentration in stack emissions from coal boiler & recovery boiler; and HZS concentration in

the stack emissions from Rotary Kiln -1 & 2.

After detailed review, the Committee recommended to issue the specific directions to M/s.
Andhra Paper Limited, Sriramnagar, Rajamahendravaram. Accordingly, the Board hereby
issues the following directions to your industry under Sec.33(A) of the Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.31(A) of Air (Prevention & Control of Pollution)
Act, 1981 and amendments thereof -

1. The lease agreement of discharge of treated effluent to lagoons at Turuplanka
island was expired in 1999 and yet to be renewed. The industry shall
immediately renew the lease agreement for discharge of treated effluent to
lagoons at Turupulanka sand shallows of River Godavari.

2. The industry shall immediately stop discharging the treated or untreated
wastewater into the Turpulanka sand shallows of River Godavari for a period of
one month until 25th March, 2024.

3. The industry shall expedite installation of Jet aerators in aeration tank by
replacing diffuser membrane system by 30.04.2024.

4. The industry shall upgrade & maintain the cooling tower of the ETP to ensure

temperature of the wastewater to less than 35°C at inlet of ETP.

5. The industry shall implement latest techniques to improve water conservation
and to reduce freshwater consumption to best possible extent. The progress
shall be reported periodically.

6. The industry shall complete installation of VFD for aeration tank inlet pumps to
maintain consistent flow by 30.07.2024.

7. The industry shall expedite plan of action for alternate disposal mode of treated
wastewater along with treated sullage of Rajamahendravaram. The progress
shall be reported every month to District Administration and to the Board.

8. The industry shall expeditiously complete replacement of analyzers in the 2"

AAQM station for PM,, PM, 5, SO, NO, and VOC analyzer by 30.04.2024.

9. The industry shall regularly operate the water sprinklers at coal yard and lime
kiln area for suppression / containment of fugitive emissions. The industry
shall provide flow meter with totalizer to quantify the water consumed for
operation of the sprinklers and the records shall be kept accessible to
inspecting officials.

10.The industry shall immediately augment air pollution control devices at coal
fired boiler by 31.03.2024 and Recovery boiler by 30.04.2024 to control
pollutants emissions and ensure compliance to the prescribed emissions
standards.

11.The industry shall operate the dust extraction system effectively in chipper
house for suppression/containment of fugitive dust emissions.

12.The industry shall expedite installation of additional 2 No. AAQM Stations by
30.05.2024 at representative locations in consultation with RO, Kakinada.

13.The industry shall complete reliability studies on the NCG collection and
treatment system by 31.03.2024.

14.The industry shall complete installation of H,S online stack analyzers to rotary

kiln - 1 & 2 and connectivity with website of APPCB & CPCB by 30.04.2024 for
continuous display of the monitoring values in the online portal.

15.The industry shall undertake periodical study by an reputed organization to
identify the dispersion pattern of odours substances in the core zone and
possible impacts in the surroundings of the industry; to furnish short & long
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term plans to implement requite containment measures to mitigate any odour
nuisance in the surroundings. The study findings and implementation plan of
action to alleviate odour nuisance in the surroundings shall be furnished to the
Board within 3 months.

16.The industry to implement measures to control Hydrogen Sulphide emissions
at Rotary Lime Kilns -1 & 2 to achieve compliance of H,S concentration less

than 10 mg/Nm? within a month and other prescribed standards from the stack
emissions of the rotary Kilns.

17.0CEMS installed for monitoring emissions are not calibrated and operated
properly as particulate matter emissions data recorded in OCEMS are 2 to 4.5
times less than the actual concentration of Particulate matter emissions. The
industry shall immediately rectify the above and shall furnish plan of action to
prevent such reoccurrences; to calibrate and operate the OCEMS for
monitoring particulate matter emissions properly and record the actual
concentrations.

18.The industry shall ensure compliance to the CPCB guidelines dated.
05.02.2014, 02.03.2015 and further notification issued for periodical calibration
of online pollution monitoring systems from time to time.

19.The industry shall complete construction of shed of adequate capacity for
storage of ETP sludge with elevated platform, leachate collection and dedicated
pumps to convey the collected leachate to ETP by 30.06.2024. Adequate
facilities shall be provided to prevent contamination of run-off.

20.The industry shall expedite greenbelt development in the balance area to
achieve 33% of total project site.

21.The industry shall furnish implementation progress of the lapses/
recommendations of the CPCB.

22.The industry shall abide by the directions issued by the Hon’ble NGT in O.A.
No. 33 of 2023 (SZ)

23.The industry shall ensure that there shall not be any pollution problems in the
surroundings.

The implementation progress of the above directions shall be reported to RO, Kakinada
regularly.

You are hereby directed to note that, should you violate any one of the directions mentioned
above, action will be initiated under Sec.41(2) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of safe guarding Public Health and
Environment.

This Order comes into effect from today i.e.,15/03/2024.

B Sreedhar las
MEMBER SECRETARY

To

The Occupier,

Mis. Andhra Paper Limited,
Sriramnagar,
Rajamahendravaram.

Copy to:
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1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for
information.

2. The Environmental Engineer, Regional Office, Kakinada for information and
necessary action. He is directed to periodically monitor the industry on
implementation progress of the above directions and to furnish report.
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ANDHRA PRADESH POLLUTION CONTROL BOARD Aly

—_— L
T YT, Dr. YSR Paryavaran Bhavan, APIIC Colony Road, N I_IFE
=TT Gurunanak Colony, Autonagar, Vijayawada- 520007 :;‘ﬁ Liestylefor
sl Phone. No.0866-2463200, Website : https://pcb.ap.gov.in/
Memo No. 617/APPCB/HO/ECS/KKD/2019- Date:15/03/2024.
Sub:APPCB - HO - ECS - M/s. Andhra Paper Limited, Sriramnagar,

Rajamahendravaram, East Godavari District - Complaints on Water & Air pollution
problems from your industry — Non-compliance to CTO conditions and prescribed
discharge standards — Monitoring (TF) Committee Meeting held on 26.02.2024 -
Minutes communicated - Reg.

Ref: 1. CTO&HWA order dt. 03.07.2023, valid upto 30.06.2028.
2. Monitoring (TF) Committee meeting held on 26.02.2024.

* *x *

The Board reviewed the non-compliance of M/s Andhra Paper Limited, Sriramnagar,
Rajamahendravaram, East Godavari District during the Monotoring (TF) Committee Meeting
held on 26.02.2024. After detailed review, the committee recommended to issue directions
to the industry. Further the EE, RO, Kakinada is directed to undertake the following -

1. To inspect the industry to immediately stop discharging of treated/untreated effluents

into Turupulankasand shallows of river Godavari, till 25thMarch, 2024.

2. To undertake weekly monitoring of the water quality of river Godavari in the influential
zone at upstream and downstream of the Turupulankasand shallows till end of March,
2024 to analyze all the core and critical parameters.

3. To inspect the industry to monitor the implementation progress of the CPCB
recommendations and directions issued by the Board.

4. To undertake periodical monitoring on improvement in air quality and water quality
after implementation of the action plan furnished by the industry vide letter
dt.26.02.2024 (copy enclosed).

5. To co-ordinate with District Administration to expedite plan of action for alternate
disposal mode of treated wastewater along with treated sullage of
Rajamahendravaram and the progress periodically.

In view of the above, the EE, RO, Kakinada is directed to periodically monitoring the industry
on implement progress of the directions issued to the industry and to furnish report on the
above.
B Sreedhar las

MEMBER SECRETARY
To
The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Kakinada.

Copy to:
The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information.
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e ANDHRA PRADESH POLLUTION CONTROL BOARD AR
Bhin A PRAGED Dr. YSR Paryavaran Bhavan, APIIC Colony Road, t-@ﬁ L;FE
Wﬁ“ﬁ%’/ Gurunanak Colony, Autonagar, Vijayawada- 520007 \\;\7% Liestye for
S il /& Environmen

RN Phone. N0.0866-2463200, Website : https://pch.ap.gov.in/

Order No. 617/APPCB/HO/ECS/KKD/2019- 33 Date:29/08/2024.

DIRECTIONS

Sub: APPCB — HO - ECS — Mis. Andhra Paper Limited, Sriramnagar, Rajamahendravaram,
East Godavari District - Non-compliance of consent conditions — Monitoring (TF)
Committee Meeting held on 09.08.2024 — Directions — Issued — Reg.

Ref: 1. CFO&HWA Order dt. 03.07.2023, valid upto 30.06.2028.
2. Order No. 617/APPCB/HO/ECS/KKD/2019, Date: 15.03.2024.
3. Board officials inspected your industry on 22.07.2024.
4. RO, Kakinada report dt: 24.07.2024
5. Monitoring (TF) Committee meeting held on 09.08.2024.

* k%

WHEREAS you are operating an integrated wood-based Pulp, Paper and Co generation
plant in the name of M/s Andhra Paper Limited., located at Sriramnagar,
Rajamahendravaram, East Godavari District, Andhra Pradesh.

WHEREAS the Board vide ref. 1% cited, issued CTO & HWA to your industry to produce
Paper - 2,07,550 TPA; Pulp - 2,00,000 TPA; Captive Power - 46 MW and Paper sheets (A4
Sheeter) — 267 TPD.

WHEREAS the Board reviewed non-compliance of your industry during the Monitoring (TF)
Committee Meeting held on 26.02.2024 and issued directions vide ref. 2" cited.

WHEREAS the Board officials inspected your industry on 22.07.2024 and reported the
following observations, vide ref. 4t cited -

1. The representative of the industry informed that the lease agreement procedure is
under Progress with District Administration. The lease agreement of discharge of
treated effluent to lagoons at Turupulanka island was expired in 1999

2. The industry has submitted that: The Chief Commissioner of Land Administration &
Special Chief Secretary to Govt. of A. P recommended Turupulanka Island lease
renewal from 1999 to till 2009 and for a further period of 33 years and forwarded
recommendation to Government on 14.08.2014 for further action. Further,
Commissioner of Industries Government of A, P recommended the lease proposal to
Principal Secretary of Industries and commerce, Government of AP dated
29/11/2014. Turupulanka land survey conducted by Office of Tahsildar -
Rajamahendravarm Urban on 20.03.2023 and report submitted to District Collector.

3. The industry is under shutdown from 19" February to 26™ March'24. ETP discharge /
Outlet flow meter readings were given below, which indicates no discharge for
Turupulanak sand shallows up to 25 the March' 24:

4. The industry has installed Jet Aerators of 8 Nos in 7500 Kl aeration tank and
maintaining DO of 2ppm.

5. The existing ETP cooling tower was rebuild and commissioned in the 3" week of
August. 2023. During the inspection on 20.07.2024 observed to be maintaining the
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temperature.

6. The Specific water consumption per ton of product reduced from 68 M3 in FY 2014-
15 to 53.40 M3 in FY 2023-24. In the month of June'2024 the specific water
consumption is 44m3.

7. The industry has installed VFD to the inlet aeration pump.

8. The industry through M/s. CllI- Triveni Water Institute completed “Feasibility study for
Exploring the alternative options for effluent discharge” on 20.01.2017 and submitted
to Board on 22.04.2017. Again, abiding to the District Level Implementation
committee on 24.06.2022 by the Hon’ble District Collector, Andhra Paper Limited
identified Professional agency & informed to the Board on 22,12.2022 and to District
Collector. The laying of marine pipeline is not materialized and it involves other
stakeholder departments like Irrigation, Drainage, Municipality.

9, Water sprinklers provided at various locations to suppression fugitive dust. The
representative informed that Flow meters' procurement and installation will be
completed by October. 2024. Water sprinklers and water tanker with sprinkling
mechanism.

10.The industry has replaced the field internals of ESP-3 of Recovery Boiler with a cost
of Rs.13.00 Crores. Rapping mechanism also undertaken for maintenance and
repairs to improve dust collection. In the year 2022-23, all the internal fields for ESP
1 & 2 completely replaced with a cost of Rs.8.69 Cores. Also replaced the few
collecting electrode plates of ESP attached to the Coal fired Boiler.

11.Dust extraction system with wet scrubbing technology for wood Chippers is in
operation.

12.The industry has issued PO to MS Cholamandalam Risk Services, Chennai and
studies yet to be commenced.

13.The industry has procured H,S online analyzers, yet to calibrate, install and to

connect to the website.

14.The industry has issued PO to MS Cholamandalam Risk Services, Chennai and
studies yet to be commenced.

15.The industry has procured H,S online analyzers, yet to calibrate, install and to

connect to the website. This office has requested to Zonal Office, Visakhapatnam to
conduct the monitorings of Lime Klins-1 & 2 vide mail dated 22.07.2024.

16.The calibrations of OCEMS done in May, 2024. The validation of the same will be
carried.

17.0nline Continues Emission Monitoring for Particulate matter installed and connected
to CPCB and APPCB for all the stacks. Online Continues Effluent Quality Monitoring
for pH, TSS, COD, BOD and Flow installed and connected to CPCB and APPCB.

18.Additional green belt in 1.0 Acre within the premises was undertaken. Planted 600
saplings.
The present green belt is 33.3 %.

19.The case is scheduled for hearing on 29.08.2024.

20.0dour nuisance was observed on 20.07.2024 in the Air Port Road.

21.The RO observed exceedances in the online values attached to the stacks connected
to the recovery boiler, coal fired boiler and Rotary Kilns.

22.In the month of May there is 1 exceedance in Recovery boiler stack and 20
exceedances in RLK stack 1 and 23 exceedances in RLK stack 2.

23.In the month June 24 there is 1 exceedance in Recovery boiler stack and 20
exceedances in Coal fired boiler and 6 nos in RLK 1 and 32 in RLK 2.

24.As per the Board SOPs three such alerts in each day in the span of 3 consecutive
days shall be considered for EC.

25.In RLK 2 max value is 172 mg/Nm3 against the standard of 50 mg/Nm3, in RLK1 is
171.6 mg/NM3, in coal fired boiler max reorded is 200 mg/NM3, recovery boiler is
95.79 mg/Nma3. '

26.The RO has monitored H,S with hand held analyzer at 8 locations within the industry
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premises and 19 locations outside the premises. Within the industry the value is 0.1
PPM to 1.4 PPM and outside the premises recarded zero at 9 locations and others
varied from 0.1 to 0.3 PPM.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee
Meeting of A.P. Pollution Control Board on 09.08.2024. The representatives of the industry;
JCEE, ZO, Visakhapatnam; EE, RO, Kakinada attended the meeting through VC. The
representatives of the industry informed that they have complied with most of the directions
and requested time to comply with balance directions.

After detailed review, the Committee recommended to issue directions to M/s. Andhra Paper
Limited, Sriramnagar, Rajamahendravaram, East Godavari District to rectify the violations
and to issue SCN to levy EC for non-compliance of standards. Accordingly, the Board
hereby issues following directions to your industry under Sec.33(A) of the Water (Prevention
& Control of Pollution) Act, 1974 and under Sec.31(A) of the Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof -

1. The industry shall immediately renew the lease agreement for discharge of
treated effluent to lagoons at Turupulanka sand shallows of River Godavari.

2. The industry shall expedite plan of action for alternate disposal mode of treated
wastewater along with treated sullage of Rajamahendravaram. The progress
shall be reported every month to District Administration and to the Board.

3. The industry shall expeditiously complete reliability studies on the NCG
collection and treatment system.

4. The industry shall expedite implementation of adequate measures to control

H,S emissions to less than 10 mg/Nm? from Rotary Lime Kilns -1 & 2 within a

month.
5. The industry shall complete installation of H,S online stack analyzers to rotary

kiln — 1 & 2 and connectivity with website of APPCB & CPCB within a month for
continuous display of the monitoring values in the online portal.

6. The industry shall operate the dust extraction system effectively in chipper
house for suppression/containment of fugitive dust emissions.

7. The industry shall ensure continuous operation of air pollution control
equipment provided to coal fired boiler and recovery boiler to comply with the
prescribed emissions standards.

8. The industry shall expedite the study by an reputed organization to identify the
dispersion pattern of odours substances in the core zone and more vulnerable
receptor areas; possible impacts in the surroundings of the industry and to
furnish short & long term plans to implement requite containment measures to
mitigate any odour nuisance in the surroundings. The study findings and
implementation plan of action to alleviate odour nuisance in the surroundings
shall be furnished to the Board within a month.

9. The industry shall ensure compliance to the CPCB guidelines dated.
05.02.2014, 02.03.2015 and further notifications issued for periodical calibration
of online pollution monitoring systems from time to time.

10.The industry shall ensure that there shall not be any pollution problems in the
surroundings.

The implementation progress of the above directions shall be reported periodically to ZO,
Visakhapatnam and RO, Kakinada.

You are héreby directed to note that, should you violate any one of the directions mentioned

above, action will be initiated under Sec.41(2) of Water {Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
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Act, 1987 without any further notice, in the interest of safe guarding Public Health and
Environment.

This Order comes into effect from today i.e.,29/08/2024.

B Sreedhar las
MEMBER SECRETARY

To

The Occupier,

Mis. Andhra Paper Limited,
Sriramnagar,
Rajamahendravaram,

East Godavari Distrct,

Copy to:

1. The JCEE, APPCB, Z0, Visakhapatnam for information.
2. The EE, APPCB, RO, Kakinada for information and necessary action.

Digitally Signed by B
Sreedhar las

Date: 29-08-2024 13:32:48
Reason: Approved
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REVENUE DEPARTMENT
Frorm: . To
The Chief Commissioner of The Principat Secretary to Govt,
Land Administration & Special Revenue (Assign II) Departrnent.
Chief Secretary to Gowvt. Andhra Pradesh, Andhra Pradesh, Secretariat,
HYDERABAD., HYDERABAD.(W.E).

Dt. 14-08-2014

Sir,

Subr  LAND - East Godavarl District - Lease of renewal of Turupulanka and sand shoals
in River Godavari measuring an extent of Ac.612.71 cents in Rajahmundry
(village) and (M) requested for lease a further period of (10) years from
01071999 to 30.06.2009 - the proposal is placed before the APLMA for
necessary action - Reg.

Ref: 1.  Government Memo.No.46260/Assn.Vi/93-8, Revenue (Assn.VI) Dapartment,
Dated: 13.06.2008,

. CLOLA's Ref.No.SPLB2/890/ 2008, Dated: 05.07.2008.

Memo.No. 15-1-08-613/61.3/1D, Dt 01.10.2008 of Commr. of Industries,

Hyderabad.

Collector, East Godavari District itef.No.E1/2386/2003, Dt: 24.10.08,

Minutes of the Meeting of APLMA held on 22.7.2014 vide SiMNo.11.

<Ok B

oo

Kind attention of the Government is invited to the references cited.

Eartier, the Government have Issued orders vide 6.0.Ms.No.810 Revenue {Assn.})
Department, Dated: 04.08.1992 granting lease in an extent of Ac. 612,71 cents situated
in Turupulanka and sand shoals in River Godavari to A.P. Paper Mills, Rajahmundry for
discharge of its treated industrial effluents for a period of 10 years with effect from
1.7.1989 or fili the completion of dedicated drain whichever is earlier in favour of AP.
Paper Mills Limited, Rajahmundry at the rate of Rs.300/- per atré per-annurm.

Subsequently, the Collector, East Godavar district in his reference. No.
E1/351.7/95, dated; 02.06.1399 has submitted proposals directly to the Government for
extension of lease for a period of (10) years i.e., from 01.07.1899 to 30062008 @
Re.525/- per acre per annum (Rupees Five hundred and twenty five only) and increase of
iease of lands leased out for Non-Agricultural Purpose @ 10% per annum, as the existing
lease has expired by 30.06.1999, -

The Collector, East Godavari District in his reference dated: /2002 has fumished
a calculation sheet on fixation of lease rent with effect from 01.07.1599 to 30.06.2009
and the same was sent to Government,

The Collector, East Godavari District in his reference dated: 24.10.2008 has
submitted a detailed report informing that after obtaiping estimates from the Zonal
Manager, APLLC. Kakinada an amount of Rs.160.00 Crores may be required for
execution of the dedicated drain from (1) Rajahmundry to Avulamanda (2) Maredubaka
to Tallarevu (for formation of dedicated drain),
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. Vide D.0.Lr.N0.15-1-2008-1272-1272-D, Dated: 18.08.2009, the Cémmissioner ‘
of Industries has informed that important issues that are likely to come up in the State
Investment Promotion Board Meeting for discussion on the issug pertaining to Andhra
Pradesh Paper Mills Le., continuation of lease on fong term basis for an extent of
Ac.612.71 cents and Sand Shoals in the river bed of Godavari for a period of (50) years at
existing rates,

Vide C.C.LLA’s Lr.No.Spl.B2/990/2008, DATED: 21.08.2009 a factual report was
sent to the Commissioner of Industries, Hyderabad requesting the Commissioner of
Industries, Hyderabad to appralge the above facts to the Government for taking further

necessary action in the matter.
 The proposal of the Collector, East Godavari District has been placed before the

The Director, Government Relations & Regulatory Affairs International Paper
APPM Limited has attended the meeting and stated that the last lease rental fixed by the
State Revenue Department was @ Rs. 300/- per acre per year, which for 612,71 acres
works out to Rs. 1,83,81.3/- this amount had been paid regularly by the company since he
year 1999, till June 20415. Sri Rajat Kumar, Commissioner Industries explained the need
to support the proposal as it is an established unit' running successfully and the
precondition in the GO regarding common drain construction is not relevant now as it is
shelvad,

The APLMA has decided to recommend the proposal to the Government for
renewal of lease from 1999 to till 2009 and for a further period of 33 years in favour of
the International Pépér Limited, Rajahmundry, East Godavari District at .:LO% of the
present market value as lease amount with & provision for enhancement of lease amount
in a block period of 5 years, The Collector to recover the lease amounts dues from 1999
to till date and collect every year hereafter.

The proposal of the Collector, East Godavari District along with connected record
and the minutes of the meeting of the APLMA held on 22.7.2014 are submitted herewith

to the Government for necessary action in the matter.

Yours faithfully,
Sd/- P.Lakshmi Narasimham,
For Chief Commissioner.
Copy to the Collector, East Godavari District.
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B -»’a_%’}ﬂ} (:_(-r . 4y &Dia.s.?ﬁ@/%, g, 13.5.99 of the Sub Coﬂacimﬂaj&hmund_;_y.,_
i 5

W L.ar.:‘rdl'_ G _ Q_ b

T '\L\‘ 4 L -
LN I 0y ’ s

b _,-‘-ﬁ s invite-stiantion to dhe reforencs 1% cfed The Government havé lssuad

’*}UT véé;g;%ﬁzf%!ﬁ;;w!i%%g lease an oxtent of AcH 12 71 cenfy sluiled in Turupulenks and

T sang shools I Fiver Qadavar o A FPapar My, Rajahmundry Tor diacharas of

o Industilat oifiudnte for o period of 10 years with effsc! from 1789 or B the

e~ Gomgletlon of dadlenteg draln veblch ever ls earliop ifavour of AF Paper Rits

. Nﬁ/x/ Limiad, Rajatmundpye af therdta of Re 200/ (Rupaas _T_hme hundred onty) per
f;: lo BotB peranum,

~ o |Mameefthatown ] Lanka Namber Extent
N o , . N LA et
Ty Rajahmundry 53 25
. . 3 1.35 -
Pre | N Vit -
;jﬁj\"ﬂc} § oot - 488,53 . J
' _ _ & A, als
¢, Rajalinundry Lorg s on the Border of fnmk )
S BOBT a0 BEH, B0
Bl 1918
Sand Shoal 10000
Total 124,18

Total axtent of Ac, 812,71 gfs,

The shove leuss axplres by 30.06.1995 the roférsnce 2" ofnd the AP Ponor
wills Limfsa, Rajehmustdry hog applied for thg renswal of i above lages for g fUrther
P -

pariod of 10 yaars from 1.7.92 as tha Dedleated Guiiy hos not yal cmmp#lféd;
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Fh

In the refarence 3" cllad the Sub Coltactér, Ralahmundry #;331%’ submitted
preposuls for yangwat of foess In favour of AP Pepar Mills Limiiad for & furthar period of
10 yaars bayr\m;ti 30.06.59 facommending the tease qf Re 5254 PET aGTa nor annum, As
por 3.00Me No. 840, Revenuo {Assign Mo Bent., dh 14.10.88 tha Govarnmen! of
Andiwe Pradesh ordars te eramsy tha loase of mrds loased out for Nort Agricultural
Purpess €8 10% annom end mada B ationcdment 1o Az, (Tolangena Araa) giant of inans
Of lands oy Noy agricuiiurg pumesy fufes, 1977 undar Rule-6 to grant loass: uplo 25
Vears,

As par G.O. the rates of lease has 1o be enhanced s defafled Delow as the lands
are being ulilisad by the AP Faper Mills Limiled, Refahmundry for rien apricuiturel prrpose

with effact from,

091,07 1089 .50/

.07 2000 Rs.363/

01.07.20014 Re 399/,

0187 2000 Rs 4484

0107 2002 Re.d481/

31.07.2004 Rs.5244

21.07. 2008 Fs.582/-

810772008 Hs G40/

Qro7.200F st £ s-

GL.07.2008 Pt 72447

Totel from 1.7.99 is 3082008 B 024020 (A0 Fasl years y
Average - 3240/ 13 = RE5240

Thersfore, I tha clrctmstances sighog sbove e Joase of itka lanids niemﬁu_-ﬁﬁd
In G.O. 1% citeg may be renewsd for g fuither perlod of 10 yasrg from 1.7,99 jo
30082008 or N the eomplatien ofgdodicatad drain vhich aver jssarlar in fereoyr oy

AP Papar bl Limilud, -ﬁﬁjaﬁ-muﬁd{y'f'or'ﬁ}qfﬁ_jgr-.mrium isEse rant @ RE.525/ pur pere shar

Annum; stibfect o conditton that v a7 ?ti@:fii”;iﬁM@Mﬁﬁi&%ﬂ.ﬂi&ﬁﬁMﬂ&ﬁiM;

Yours faithfuily,

far Cﬁlfﬁé’i E}r&b lq

DY

DOm g e
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EASE - Lanka lamds an ‘.Sndal.— Ragahmundry Taluk Lang
Bwr, ~ Extent 6% Ao.61 +71 cents «iRenewal bf lease in

avour, of ‘4, P. Paper Mills, \ajaiwundry for,di&charﬁe of
: ndustrzal eff;uents - Orders m-Iusued."-?

L0, Ms wa 1?&4 ReVenuo datod 29, 12 69 L
SGr00Ms, No L 410 Revenuo‘dat 24 26,2,83, L7 .
‘Frqm bhe C.L.R.: T, 170, 8pl. B2 /3306/8] at, 1? 9 90

D, Paper Mills td Ragaummndrfg.

he M,D.
A153.91, S
be GDJleotmr, Eou.p
7 91,

cumstanceo repnrted bj the Collector, i
nd be iCommissioner ot d Bevenue 'in. Lhear»let%ers
'bQVe, Govelnmsnt ‘hereby: dccord . hermigsion to. the Collsc ]
¢GiDist. to extend the Xisting lease of lanks Jands. andisang
oal, to-an axteAt of . [ Ac, 61! _7? Cents, - as.detailed“ 1o
oTra periodiof 10 yea RS T TG L g
‘the- completion of the Hi ftedydrain®. whiche
in favour of A, P, P pi ' '“%ﬁﬁﬁhmundry, B G,
'at the ra*e of Rsijo e (Rupee three hundred: only
ge oz lES ARUUSTrial ~ )

T i wn ol e s e ey =

Name of the ‘
. TOWH k

B w'nm‘“--:-;nfw:»w

L T T

. Idnka No.,

; IaﬁS
T _ - L7y 881 o
. ' e - : &BSwgﬁ
CRagahpundry o o . Lona utrip bn “anout
’ ES T . - " -the border of L ARa5.00 .
R lanka Wo.85 S
- and 85.4 )
' 54;—'!;:&' ‘ Ao 19 18 )
Sand showl, Ae. 100, GG"
) Acna@ 18

Besberbe et e dma | aem

Total extent: Ao 612 ?ﬁ c@mta
N . Py

T e we e

R S
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: .\The,perm15519n for extensjon of lease granted in
BTE 7 above,: is subjact: "ty the uaual csndlhions of lease,
addit;or D, the_f'lloalng CDndltanS B

(1) that the A, BiPaper MJ&ls ahauld cnntrlbute ita

roporuloni e'ishare t6 the cost of a ”dadﬁ%&ted‘
sErom Rag ehdundry leading to the Bay of Bengal

555a’ ; }a Dermanent rsolutlon fo Lhe problem -

charged by the A.P, Paper Mlllqy.,n?

'thatﬁthe A PanpeT 'llls should ensure proper. ﬁﬁ |
tresatment of affluenhs beforg , discharge: to. the
lagoons: lacatmd 1n ‘the sand Shgs s ln tha' Gmdavari

ver; and : Ry
(3} taat the dnﬁpPaper “;115 wmil take up the develapment f§

0L Social Parnqtry Plantatian in Peddllanka 't,thelf
own CDSE ;| : ( . :

PR

3, .The Collectoru pvJ,Distrlct ig requested e

thion toYhand over . possession of the waid lands aft
lectlﬂg‘the legse™ansunt and after'ob%ainzng an un ptaklng

fulfil tbe cbndltlan& frgﬂ the &a;d firm accmrdingiy.lm

s Ty GOPALA. RAC, .
SECRETARY 'T0 GOV“RNMENT '

,K«alsﬂ nada u f

Venue n‘FzHydarabad e RS T
Pr:tpel" I".[ill,: 5 . . i R

T e i C'mmiauianer-of Ianc"
“Managing. Dlrectorﬁ

Rajahmondry, i o -
e Member Secretary AETVB,Wyderabad.
Copy %o 2,80, ¥ TrDepart ba ant.

Copy %0 Finance -Departnent, ' oo CoE
Copy: to. Tndustries: andsComserce Department g -

Copy to-P/870tn Pril.Secy, Revenue. ' .
“bg PeB o :Bdoy. Revente, . PR
A0 Liagon OiFJLei; Hevenus Deoartmemta o
o . F/B»Cs, -

it

: )74 forwérded'ésjby prder //

l ‘ R ‘. ) » . <(ﬂ\ \!Tv’ug73u (:)__,_,,—
nilooL - - éhECTION OPFIC&HH

i N A T llu
. K <, ) i
EUVP } ”L"“L"B«‘U’%JHMWMW

40

:ﬁcwﬁgkggon‘ &£/%?
| =2 c.:&mr mm' 8 Jf:&?ﬁﬂﬂbﬂ
R
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' GOVFRNMENT OF ANDHRA PRADESH LR
. . COMMISSIONE 'RATE OF INDUSTRIES IIYDERABAD
From .. . To
The Comrhissioner of 1 ndustnes, ~ The Principal Secretary £ Government,
Government of Andbra Pradesh,  Industries and Commerce Department,
Chirag Ali Lane, Ablds, - Government of Andhra Pradesh, - -
Hyderabaci _ : Secrefarlat Hyderabad.. ¥

.'Im PJU.Z%”/2014J14744 dafed 2an1/201

‘‘‘‘‘

0 AR /g, In’cematlonal Paper Millg Ltd {AP Paper Mills Ltd. ,) Ra E:hmundry,

1 3§ District - Renewal of the lease of Lanka land. of Acs. 612.71Cts at

Thrpulanka and sand shoals in River Godavari in favour of AP, I”apm Milis

JM{L 0% Lﬁ@i}n for a further period ~ Genuineness of the requirement of Gcavemment
aid and Justification repor’c in Armexule XI ~Remerks - Submitted -

%MWE? M.@‘gﬂéj garding. L 2

Mﬁf Kok @@@‘3&“"1 Government Meme No. 9098/ IP&INE/ AS/ 2014, Dated 26/ (9/2014 of

wana 1Y AR

P the Deputy Secretary to Government; Industries and*? Commerce

" department
2. Lr.No. 862/ A1/2012, Dated 07/11 /2014 of the General Mangger, Dlstrlci
Industries Centre, Kakinada, Hast Godavari District, i >
Grbeletele 4.

. In the reference ‘1¢t cited, the DeputyF_Secretary to Go vemmem,
Industries and Commerce department has forwarded the pmpoqa] Lol M/s,
International Paper Mills Lid., (AP Paper Mills Ltd.,) Rajahimundry, B.G DIS‘U]L’E and
requegted to place the matter before the sub-committee and examine l:hes ‘gxtent of
requirement of the land, perlod of lease {0 be granted further to the smd Company
apart from treating the already expired penod from 1-7-1999 to 30-6-2000 as lease
period, in terms of the Land Allotment Policy issued in G.O. Ms. No. 571 Revenue

(Assn-T) Depmhnent dated 14,/09/2012. £,

3
In the 274 yeference cited, the General Manager, District Iﬂdustrl‘es Cenire,
Kakinada, Bast Godavari District has informed that he has inspected ﬂml’"
with Deputy Director (Credit) of his office and found that the unit 18 Wokag
satisfactorily and collected the Eollowmg information from the units. b

1. Details of lease rent paid by the company with evidence from Iuly,, 1999 to

June, 2015 with supporting documents. [
2. IT returns for the last three years i.e,, from 2011-12 to 2013-14. 1;3" y
3. Sketch of Turupulanka lands, P
4. Letter from Min. of Env. & Forests, Govt of India, ,,
5. Valid CRO from APPCB. - E'

Further, the GM is informed that the said land of extent Ac.612.71 ca:i’:s in lhe
Village Turpulanka and sand shoals in the River Godavari is already bemg utitized
by the unit A.P. Paper Mills for discharge of treated Industrial effluents Since 1969
and the lease proposal of the above said lands has beéen further eztended up to-

e
i
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: g
- 30/06/ i999 through various Govermnen‘c orders. The' umt has paid Iease Tenl as

- - fixed vide: .0 Ma.No.810 11 30/06/ 2015 and rewmnmndedior renewal of the lease
~from 1999 to 2009 and for a further period of 39 years in favour of the umtJa,a per-the

h 1'ecommenda tion of APLMA. : % .

Therefore it is recommended {o Govermnen’c to conslder ‘the 1equea’c of the
- unit-for renewal of lease period from 1999 to 2009 and for further period of 33 years
| er-the recommendation of the APLMA. at 10.%: of,.plesmt market valig as lease
i i,W1Lh prowsmn for eﬁhancem t of lease arng

9d/- Rajat Ié.?jﬁxmar, e
Commissioner of Industries.
g :

// Atte;;tex;i //

Joint{pireetor (INF)
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REVEG-LANDOL2 [LANK)/8/2023-5A(L AND-2)-COL-RIY-EG _ 1/612982/2026

Ref.No.Lands-2/466334/2028, East Godavari Collectorate
Ot 23-01-20286. Rajamahendravaram.
From To
Sri Y. Megha Swaroop, LA.S., 1. The Tahsildar,
Collector & District Magistrate (FAC), Rajemahendravaram Urban
East Godavari, Rajamahendravaram. 2.The Revenue Divisional Officer,
Rajamahendravaram
~ 8ir,
Sub:- Lanka Lands — East Godavari District — Rajamahendravaram Division -

Ref-

Raiamahendravaram Urban Mandal — Thurpulanka [sland land lease —
Renewal of lsase of land measuring an extent of Ac.812.71cte in Turpulanka
sand shoals in the River Godavari vide Sy.Nos.52, 53, 85 elc., to M/s Andhra
Paper Limited, Rajamahendravaram w.e.t (1.07.1988 t0 30.06.2032 i.e, for g
period of 33 years ~ Lease proposals called for — Proposals submitted -
Cartain omissions ohserved — Called for ~ Regarding.

1. LrNoAPL/ENV/2024/09-681, dated 27.06.2024 of the Andhra Paper

Limited, Hajamahendravaram. :

2. e-office Computer No.480298/2024-A4, dated 21.09.2024 of the
Commissioner, Municipal Corporation, Raiamahendravaram.

3. LeNo.INDUS-EQOEQ/60/2024-JA3-DIC-EG, D1.01.10.2024 of the Distriot

Industries Officer, E.G., Raiamahendravaram.

4. Repc}z’f of the Environmental Engineer, AP Pollution Control Board, Dated:

02.10.2024.

5. RefD/1267/2023, di.02.11.2024 of the Revenue Divisional Officer,

Rajamahendravaram.

6. LrNo.EE/GH/Dow/A3/134 Rev, dt.13.11.2024 of the Executive  Engineer,

Godavari Head Works Division, Dowlaiswaram.

7. This office ReiNo.Lands-2/466334/2023, dt.29.11.2024 addressed to the

C.C.LA, AP

8. Crders isgued by the Hor’ble Nationa! Green Tribunailin - Q.AN0.33/2023

(SZ), Dt.11.12.2024.

8. Collector’s report submitted {o the Hon'ble NGT, dated 14.02.2025

10. CCLA’s Ref.No.REV02-23/32/2024-LA1-2646783, D1.31.07.2025.

1. ReflDAZ267/2023, dt.18.12.2025 of the Revenue Divisional Officer,

Rajamahendravaram.
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REVEG-LANDOL2 (L ANK)/ 8/2023-SA(LAND-2)-COL-RIY-EG

wHF

| invite attention fo the reference 111 cited wherein you have submitted the

proposals for renewal of lease of Tururpulanka in favour of M/s Andhra Paper Lid,,
Rajamahendravaram pertaining to the land measuring an extent of Ac.612.71¢ts in
Turpulanka sand shoals in the River Godavari vide Sy.Nos.52, 53, 85 eic., wel
01.07.1999 to 30.06.2032 i.e., for a period of 33 years.

In the said proposals, as per the G.0.Ms.No.571 Revenue (Assn.l) Depariment,

dated 14.09.2022, the {ollowing omissions are observed

L.
fl.
HI.
V.
V.
VI

VI
VHI.
X

Annsxure-Xl

Appendix-XXIX -

A1 Notice {(specific remarks whether chjections received or not}

NOGC frorn the Municipality or Panchayat

DPR (Dstailed Projsct Report) along with land skeich

Market Value as per Section 26 of LA Act for extent L.e. Ac.228.52¢ts for renswal
and Ac.124.85cts for newly formed lanka land.

SRO Basic value cerlificate.

NOC from the Executive Engineer, Godavari Western Division, Dowlaiswaram
Explanatory sketch.

Hence, you are reqguested fo submit the propesals in full shape as per

G.O.Ms.No.571 in duplicate in original along with said omissions, so as to submit the
proposals to the Government.

Digitally signed by

Yours faithfully,
For Collector,
East Godavari Dist.,
Rajamahendravaram

TAMARALA SEETARAMA MURTY
Date: 23-01-2026 10:47:04
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Annexure - Xl

r 4
Dt. 06-08-2025

To

The Tahsildar,

Rajahmahendravaram Urban,
RAJAHMAHENDRAVARAM - 533 101.

Sir, ;

Sub: Pa'yment of Toorpulanka Land Lease Rent - Fasli — Andhra Paper Limited,
Rajahmahendravaram Unit — Payment — 2025-2026 - Reg.
Ref: GO MS No. 810 —Reg.

As desired by.you, we are issuing payment towards lease rent of Toorpulanka Land for the
period 2025-2026.

The details of Demand Draft amount is as follows:

S. NO ~ Drawn in favour of Period Haineolithe v Amount / Rs.
] Bank Date
.Tahsildar, 535599 / 1,83,183/- :
1 Rajahmahendravaram Rleesan H?FC i 02-08-25
Kindly acknowledge receipt of the same.
Thanking you,
Yours faithfully,
For ANDHRA PAPER LIMITED.
Bijay Kumar Sanku , - .
Company Secretary & G M — Legal | : i
v gy -
! TAHSILDAR'S OFFICE:
Encl: 1. Demand Draft No. 535599 Dt. 02-08-2025. RAJAMAHENDRAVARAM URBAN
ANDHRA PAPER LIMITED

(Corporate Identity Number: L21010AP1964PLC001008)

Regd. Office: Rajamahendravaram — 533 105, East Godavari District, India. Tel: +91-883-2471831
Corp. Office: 31, Chowringhee Road, Park Street, Kolkata—700 016, India. Tel: +91-33-71500500
Website: www., andI‘Pa@Q.Qr ré Qf\ah igfo@andhrapaper com
An [SO 9001:2015, ISO 14001: 2015 ISO 45001:2018 Certified Company




L

s
Date: 31-08-2024

To

The Tahsildar,

Rajahmahendravaram Urban,
RAJAHMAHENDRAVARAM - 533 101.

Sir,

Sub: Payment of Toorpulanka Land Lease Rent - Fasli — Andhra Paper Limited,
Rajahmahendravaram Unit — Payment — 2024-2025 - Reg.
Ref: GO MS No. 810 — Reg.

As desired by you, we are issuing payment towards lease rent of Toorpulanka Land for the
period 2024-2025.

The details of Demand Draft amount is as follows:

S. 1 ¢ Name of the DD No. &
NO. Drawn in favour of Period Bank Bt Amount / Rs.
Tahsildar, 256528/ 1,83,813
: Rajahmahendravaram i RREE O 26-08-24

Kindly acknowledge receipt of the same.

Thanking you,

Yours faithfully,
For ANDHRA PAPER LIMITED.

AUTHORISED SIGNATORY

Encl: 1. Demand Draft No. 256528 dt 26-08-2024.

55’\ el ANDHRA PAPER LIMITED

\ > " anil (Corporate Identity Number: L21010AP1964PLC001008)

Regd Ofﬂce Rajamahendravaram 533 105, East Godavari District, India. Tel: +91-883-2471831

Corp. Office; 31, Chowringhee Road, Park Street, Kolkata — 700 016, India. Tel: +91-33-71500500
Website: www.andhrapaper.com; Email: info@andhrapaper.com

{ \JEN ) ; ' . o
| \) An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Company
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Dt. 23-09-2023

To

The Tahsildar,
Rajahmahendravaram Urban,
East Godavari Dist.

Andhra Pradesh

Dear Sir,

Sub: Payment of Toorpulanka Land Lease Rent — Fasli — Andhra Paper Ltd.,

Rajahmahendravaram Unit — Payment — 2023 — 2024 — Reg.
Ref: G.O. MS No. 810— Reg.

We have paid Lease Rent amounting to Rs.1,83,813/- (Rupees One Lakh Eighty-
Three Thousand Eight hundred and Thirteen only) for the year 2023-24 through
electronic mode vide reference UTR No. N265232653242718 dt 22.09.23. Please
confirm the payment.

Kindly acknowle‘dge receipt of the same.

Thanking you,

Yours faithfully,
For Andhra Paper Limited

Chakravarthy Kollu C/( (g‘: ' ! W\ﬂ,\/]
Encl: Electronic Payment Sheet &

G.0O. MS No. 810.
/H‘“V b

CE
R'S OFFl
m/\ TAHS“-&g‘RMRm URBAN

RAJAMAH

ANDHRA PAPER LIMITED

(Corporate Identity Number: L21010AP1964PLC001008)
Regd. Office: Rajamahendravaram — 533 105, East Godavari District, India. Tel: +91-883-2471831
Corp. Office: 31, Chowringhee Road, Park Street, Kolkata — 700 016, India. Tel: +91-33-71500500¢
Website: www.andhrapaper.com; Email: info@andhrapaper.com

An 150 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Company
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	Description of Chimney
	*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are dismantled.
	 
	iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]
	*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are dismantled.
	This Order comes into effect from today i.e.,15/03/2024.
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	M/s. Andhra Paper Limited,
	Sriramnagar,
	Rajamahendravaram.
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